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JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCH I -834004
Phone.: 0651-2400851/2400852/2400979/240184 7 Fax-0651-2400850/138

Web site: www.jspcb.nic.in: e-mail: ranchijspcb@gmail.com

Ranchi, date .,l?iI.~.J I '7

... ;n,~

~,..."..
~

Office Order No...6...-:'..l '7
Office Order

In the light ofHon'ble NGT Order dated 03.05.2019 in O.A. No. 809 of2018 Anwar Hussain Ansari,

Jhamumo Alpsankhayak Morcha Vs State of Iharkhand, The operative part is as follows»

"From the above reports, it is clear that the unit is causing pollution as found in the

reports. While requirement of performance guarantee may be a step to remedy the pollution,

compensation for the damage caused is required to be assessed and recovered. Quantum should

not only be sufficient to restore the environment but also deterrent. Since the unit is highly
polluting and falls under the category of seventeen most polluting industries, the period of one year

may be required to be reduced appropriately and amount of performance guarantee enhanced."

In view of the above a committee offollowing member is hereby constituted»

I. DFO, Palamu

2. CMD, MECON Ltd. Ranchi or his Representative not less than Rank of General
Manager.

3. CMD, CMPDIL, Ranchi or or his Representative not less than Rank of General
Manager.

4. HOD, Deptt. of Environmental Science & Engineering, lIT (ISM), Dhanbad or his

representative not less than Professor,

5. Regional Officer, ISPCB, Ranchi

6. Dr. Anand Thakur, Asst. Professor, Zoology, Ranchi University

The committee will assess the damage caused and evaluate the compensation for recovery from unit.

The committee may co-opt expert members as per requirement and will communicate to the Board.
The committee will submit its report by 30.07.2019

The expenses aceerd in conduct of business of this committee will be reimbursed from the unit.

Chandan/General Lctter-RNC/138
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JHARKHAND STATEPOLLUTION CONTROL BOARD
TA DIVISIONBUILDING(GROUNDFLOOR), H.E.C., DHURWA,RANCHI -834004

Phone.: 0651-2400852/2400851/2400850CFaxl, Web site: www.jspcb.nic.in

Ranchi, Dated: .Ref No .....

From,

Rajeev Lochan Bakshi,
Member Secretary

To,

Mr. Vivek Bhide
Plant Head,
Mis Grasim Industries Ltd.,
Rehla, DaItanganj

Sub: Regardingpresentationon compliancestatusof direction given by the Boardin the light of
O.A. No. 809/2018 Anwar HussainAnsari, JhamumoAlpsankhayakMorcha Vs State of
Jharkhand.

With reference to above subject, the Board vide ref. no. B-82, dated 18.01.2019 has been issued

direction during show cause in the light of O.A. No. 809/2018 Anwar Hussain Ansari, Jhamumo

Alpsankhayak Morcha Vs State of Jharkhand. In compliance of, you have submitted time bound action

plan along with Bank Guarantee Rs. 100 Lac.

You are, therefore, directed to make a presentation on status of compliance of time bound

action plan on 26.06.2019 at 12 noon at Board's Head Quarter, Ranchi.

Sd/-
(Rajeev Lochan Bakshi)

Member Secretary

Memo No.. ~ - G '5 .) Ranchi, dated ..?.!.I..(/ (7
Copy to : Regional Officer, Regional Office, Ranchi for information & necessary action. He is direct to
be present during presentation. ~

Chandan/General Letter-RNC/150
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GRASIM

Dated26.06.2019
To,
TheMember Secretary,
JharkhandState Pollution Control Board,
Ranchi,Jharkhand

Ref: Your letter bearing no. B-653dated 21.06.2019

Sub: Regardingpresentation on compliance status of direction given by the Board in
the light of O.A. No. 809/2018

DearSir,

This has reference to your above referred letter on the captioned subject, followed by draft
presentation through e-mail and our meeting held on 26.06.2019 at your office on status of
complianceof time bound action plan.

In this regard, we are submitting the final copy of our presentationand progressstatus report,
in printed form, on status of compliance of time bound action plan along with evidence and
other documents,as required by you.

We areassuredthat you will find it in order.

Weare obliged for your kind cooperation. .• V /
Yoursfaithfully, . ,,;~/ // / / • /
ForGrasim Industries Limited v.v'

Chom',,'D'''''o, .... lay ~ft\l1

~ ~-~
(VivekV. Bhide) ,:?,~,~~;t-,}'~T fh;~~
Unit Head /;~ ;--- , . ."I~

2 51'2--- !,I(~ ~!H~?81(' !!)'i~I'"Encl: asabove ~} \ v
6 5/ '} I 7 \~ _ lIJ!<fIlI'oi' ~'j tfo ~ .
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GrasimIndustriesLimited
ChemicalDivision,Rehla
GarhwaRoad,Rehla822 124
Dist. Palamau,Jharkhand, India

Telephone +916584262211/221/488
Fax +916584262205

Website WIN'W.grasim.com
CIN L17124MP1947PLC000410
Email grasim.rehla@adityabirla.com

Regd.Office P.O. 8irlagram, Nagda 456331 (M.P.)



, P.;ggress Status (dated 26/06'191 for eomoliance of Direction Issued Ref Letter 8·82 dated 18/01/19

No. Direction is.ued by JSPCB Target Oate Actionable Points Current Statu. Annexure

The calibration of pH meter should
Weekly Calibration scheduled being adhered

Routine Calibration with with sample validation through our central lab Annexure 1: Calibration

1 be done and ensure the Immediate
Standard Solution which is registered by JSPCB ~de memo no.o· certificate for month of June

correctness of the pH meter. 276 dated 20102/2017 .

2 Drawing, design with completion
Submission of drawing of Site layout of waste water routing and storm

timetine of Storm water drain shall Immediate
be submitted. Moreover. the storm

exsting drainage system water drain was submitted on 21/01/19.

water drainage and its functioning, 31·05·2019 Waste water from The Storm water drainage and functioning is Annexure 2: Pictures of
may be examined. individual plant section pits being examined on routine basis and being overhead lines to Central

to be interconnectedto rectified as needed. Strengthening of waste ETP

central ETP via overhead water collection pits and routing to Central

line, elimination ETPvia overhead lines has been

undergroundpipe crossing completed.
along stormwater drain

Bottom Ash will not be used in Immediate No Bottom ash being used Complied with immediate effect NA

3 bnne sludge lagoon. Brine SludgeLagoon.

4 Drawing. Design with completioo 15·06·2019 Raise the height of lagoons All the side wall raised above 1 metre Annexure 4A: Photographs

timelineof GarlandDrain around by 1 meter and construct height and rain water collection pit of Brine Sludge lagoon.

sludgelagooo shall be submitted. drain along the periphery completed. There will be no surface runoff Annexure 4B: Photographs

with collection pit. The outside the lagoon. Rain water runoff will be of height raise along Brine

collected overtlow would collected through collection cum leachate Sludge lagoon

be pumped back to our well-constructed inside the lagoon and will
central ETP be treated through ETP.Complied within

time line.

Disposal to TSDFcould not materialize on

technical front.

With proper staging sludge at existing

NewBrinesludge lagoonwith liner Explore utilizationof TSFD lagoon, brine sludge lagoon capacity would

5
and provisionof leachate

15·03·2019
facility at Jharkhand or be utilized till 30 Sept 2020.

ooIklctioo along with its completion propose construction of We are working on constructing new brine

time lineshall be submitted. new SLF. sludge lagoon with liner and leachate

collection as per CPCBguidelines.

Guidance is required from JSPCBfor the

same.

6 The empty salt bags shall be Immediate Build an intermittent Now the mode of salt transportation has

disposedoff within 3 months. storage facility (PCC floor been upgraded from salt in bags to

under Roof Shed) for containerised movement. All historical

empty bags accumulated bags have been disposed to

recycler within timeline.

Disposing of accumulated bags has been Annexure 6A: Disposal

streamlined to recycler. A total of 164 Tons details of Bags disposed to

of HOPEbags send to recycler since 16th Jan recycler.

2019

Storage facility is made available (under Annexure 68: Photographs

roof shed) for intrem storage used bags at of modified facility for

site. HOPE bags

~ ..



No. '~n Issuld by JSPCB Target Date Actionable Points Current Status Annexure

Theywill submit action plan lor Overall EnhancedCapacity pH Modified equipment erection completed Attachment 7A: TSS

7A·l achievingzero Liquid Discharge Scheme by and TSS lacility. removal modified

(ZLD). 30-09-2019 equipment

Enhancing existing RO Equipment fabrication and assembly in Attachment 78: lOI an
Theywill submit action plan lor Overall

capability to inlet TOSof progress at Vendor works order copy, Membrane
7A-2 achievingZero L~uid Discharge Scheme by

5000 ppm, with recovery India
(ZLD). 30-00-2019

up to 85-90%.

New MEE + ATFD Site Civil work in progress, all major Attachment 7(: Actual site

equipment arrived on site. status pies of Civil work and

Theywill submit action plan for Overall arrived equipment.

7A-3 achievingzero Liquid Discharge Scheme by Attachment 70: Details of

(ZLD). 30-09-2019 equipment arrived on site

(in hard Copy)

78
Constructionof new shed for coal

15-07-2019
ExtenSion of existing Coal Civil work in progress.

stockyard shed

Not Applicable, No action required

The facility been notified
by JSPC8 for shed had

7C Shedover san unloadingpoint 15-06-2019
beenabandoned.The salt
containers are now being

directly unloadedat
covered salt godown

Attachment SA: Pies of new

Development of centralised
NewCentral storage facility with shed structures Shed for solid waste

15-06-2019
interim storage facility

01sizes 23x3Ometers (Hazardousand Non storage before sending to
HazardousWaste) has been developed. TSDF

The provisionsof Hazardous 25S.S2 Tons of waste been disposed to

8
Waste management, Collection We have undertaken an TSDF.

and its d~posal factlities should be agreementwith JSPCB

submitted. autho"Zed TSDF for
Immediate disposal from our Site.The

shipment are in progress

and histOrical bacxtog too
are been shifted



Pipes to neutralization pit
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Annexure 2: Photographs of overhead pipelines to ETP

Effluent to ETP

Pipes Interconnection



Annexure 4A: Photographs of Brine Sludge Lagoon.

Brine Sludge Lagoon
Leachate, rain water runoff collection
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Annexure 4B: Photographs of height raise along Brine Sludge Lagoon.

t
\

Meter Scale

Side-wall all along lagoon: raised>1 meter
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Annexure 6A: Disposal details of Bags disposed to recycler.

SCRAP LIME BAG,EMPI'Y,USED

SCRAP LIME BAG,EMPI'Y,USED 9.28

3 23.01.2019 SCRAP LIME BAG,EMPI'Y,USED TO LIABATRADERS 12.46
_.tl.

'"4 SCRAP LIME BAG,EMPI'Y,USED
?

06.02.2019 TO JAI POLYMERS 23 t-
,(

5 08.02.2019 SCRAP LIME BAG,EMPI'Y,USED TO JAI POLYMERS 17.84
I"-r'

6 SCRAP LIME BAG,EMPI'Y,USED TO JAI POLYMERS 12.74 e-,

7 11.02.2019 SCRAP LIME BAG,EMPI'Y,USED TO JAI POLYMERS 14.48 -1'"

8 11.02.2019 SCRAP LIME BAG,EMPI'Y,USED TO JAI POLYMERS 16.68

9 20.02.2019 SCRAP LIME BAG,EMPI'Y,USED TO JAI POLYMERS 13.92

10 23.02.2019 SCRAP LIME BAG,EMPI'Y,USED TO J.>\I POLYMERS 3.66

11 01.03.2019 SCRAP LIME BAG,EMPI'Y,USED TO JAI POLYMERS 11.74

12 30.03.2019 SCRAP LIME BAG,EMPI'Y,USED TO Shri Laxmi Trading Company 7.94

13 4100610131 1003014315 26.04.2019 SCRAP LIME BAG,EMPI'Y,USED TO Shri Laxmi 8.28

14 1003014417 14.05.2019 SCRAP LIME BAG,EMPI'Y,USED TON LIABATRADERS 7.48

164.22 Tons to bags recycler
. ~'-

%

,
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Annexure 6B: Photographs of modified facility for HDPE bags

Interim Storage Facility Bags Stacked at Storage Facility . ; .
~,
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Attachment 7A : TSS removal modified equipment

FlashMixing and Flocculation Tank Lamella Clarifier Sludge Filler Press

t ; �
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Viv'~ishra
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From:
Sent:
To:

Cc:

Subject:

Jigar Gadhiya

02 March 2019 13:10

Vivek Mishra

Praveen Mahajan; Niraj Kumar; PrakashVerma; Vivek Bhide

FW:LOI - RO Plant SOm3/day for RehlaPlant

Sir,

Find trailing mail LOI.This is for your kind information please.

Best Regards,
Jigar D. Gadhiya
Purchase
Mob: 9904103891
Extn:9173

�

... tli),

GRAS 1M

From: Jlgar Gadhiya

sermsarurday, March2, 2019 1;00 PM
To: 'peeyush.narang@membranegroupindla.com'; Mahendra Kumar

Cc:Praveen Mahajan; GRCDRM CPC

Subject: LOI- ROPlant SOm3/day for Rehla Plant

MIs. Membrane Group

Kind Attn. - Mr. Peeyush

Greetings from Grasim.

This is In reference to your offer no. MG/18-19/679/R4 01; 15.02.19, our various techno-commercial discussions& your
visit to Mumbal office Dt; 20.02.19, against our above subject requirement for our Rehla Plant.

We are pleased to confirm our order for the same. The agreed terms & conditions are as below-

1) Total BasicValue - Rs.23,500,000/- (Rs.Two Crore Thirty Five LakhsOnly).

2) Scopeof Supply - Qty. 1 Set (As per our enquiry)

3) Detailed Scopeof Supply and SpeCifications will be strictly as per our enquiry and subsequent various
discussionsand communications you had with our project team.

4) PriceBasis- FORSite (Including P& F,Freight, Supervision of Erection and commissioning) However, Lodging,
Boarding, and To& Fro will be Grasim scope.

S) Delivery at site within 12 weeks from date of LOL

6) LO;0.5 to S%per week (after 2 weeks). W'



7) Payment Term -10% against ABG,80%within 30 days from receipt of material at our site, 10%against PBG&
after commissioning.

8) Mechanical/Performance guarantee - For a period of 24 months from the date of delivery or 18 months from

the date of commissioning whichever is earlier.

9) Taxes& Duties are extra.

Request to go ahead for the manufacturing of the same and ensure delivery on or before agreed period.

PI confirm the receipt and acknowledge the same. Our formal order will be released shortly.

Kindly provide your billing break-up to enable us to proceed further for PO.

Best Regards

Jigar O. GadlliyajGrasim - ChemicalslBirla Aurora, 10til Floor, Dr. Annie Besant Road, Worli, Mumbai

400030 I(Board) +91 22-24399110 Extn: 91731Mob: 9904103891 [Dir: +91 22-24399173

AOITYA BIRLA

..

2
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Num.... :42QQ01_
Dab! : 28.03.20'�.

The scope of 8Upply shall Include 80 m3lday RO Planl as per Annexvre-1 and all the Items along wilt
acceasoriea and aU requinld consumablea. The above supply shall be suitable In al respects, Includirig bul
nol Nmited 10 design, engineering, manufacture, supply, inspectJon & lesUng and' proving J)8IfonnallCf
guaranies of complete set of Units as per specifications and data sheela diacussad and flnallzod dur1ngOUI
final technical discussJons.

The scope includes daaign, engineering, manufacture. fabricalJon, supply, Inspection & testing, packing 8
forwarding. high!up to our project site at REHLA and proving perfonnance guarantee as per SpacillcalJon:& drawings.

DIsIi-l$IIn(IM')11SO Doc No. : QMIiFlllATIOI

However unlese 01herwiH specified your scope of supply will be strictly as per enquiry. No deviation shall bt
valid against speefficalJon as agreed by you.

SI.Ip8IIII&lon:

Rates are Inclusiwl of Supervision for erection & commisSioning. However, lodging & boarding wig be bomt:
by Gresim Chemicals.

Plea.nota that you will not use any Chinese make equipment, meterial, Inslruman! or' any part of the Nme
Any substandard rnatenal or other than spaciflltClshall not be accepted.

The pra ahaI remain firm & flnsl till the axecutlon of the order In toto and no eecalation lhen be allowed OIlwhatsoever ground.

Tarms of payment

a. 10% of basic order value shall be made Immediately on receipt of your order ac:ceptanc:e, along with banJ.
guarantee from a F'1ISt etass Bank vend up 10 lasI di8palch of equipment.

b. 80% of tha basic order value along with 100% taxes & duties win be released on PI'OI'1IIe basis within 3t
daye of receipt of matarlals at Site against submission of di8patch documents such as invoice, I8C8fpted ClOp)-of delivery challin etc.

c. 10% of basic order value after commiSSioning and against submlaslon of P8I1ormanca bank 9U818nlef
(PSG) of equlvaiflnt amount valid for a period of 18 (eighteen) months from the dale of commissioning or 2L
(twenty four) months from the dala of commiSSioning, whichever Is earlier.

Contact Pstwon:

Project ~gar (for aNtachnlcal issue): Mr. Vivek Mishra

Emallld:vlvek.g.mishra@adltyabirla.com

Finance Manager (for payment. aG, C Fonn, elc): Mr. Prakash Verma

Emailid:pqkash·\.9ITna@adltyablris.com

Matarlals Manager (for an matarlal related issue, way bUI,ale): Mr, NIraj Kumar

Emsllld: n.kumar@adllyabirfa.oom

CommercIal (for all commercial issue PO amendment. etc).Mr. Jlgsr Gsdhlya , .

emsU Id: jlgar.gadhiya@adltyablrla.oom

f;/~ & Marking

J1 S . care 8hould ba taken to peck the Bqulpment properly 10WithsIand the Road
v ~ conditions.



.. Mc:es .. perthlaAgraement

Rape & Warranties 10 be given by SupplierlS8fVk:eProYiderIncorporated In the ~

1. SuppllerlSeMce Plvvider Is duly registered with the aPPfOl)ria1e authority under the applicable GST
provlslona and the reglslration number provided by Suppl"l8riServli:eProvider 10Graslm Is INe .nd 1lCClUI1IIe;

2. The tax invoice IUuad by SupplieriSeoviceProvider 10 Graeim ie complete. true and accurate such that
Gtaeim Is able 10ObtaIlnInput credit with raapact 10 the GST paid to SuppliadSaMce Provider for tha 88fVk:ea
undartalclln by SuppilerlSarvice Provider aa par the ~nt;

3. SUPPIIedServIoeProvider 8gtMe 10 do an thing�� Including providing Invoice, or other documenlatlon in
such fonn and cIaIaIIthe! may be necusary 10 enable or a.. iet Graslm i> claim any Input tax cred. In llIietion
10 any GST amount papble under the Agreement. Gtaalm. IhaII not be undat any obIIaaIIons to make any
payment undar the Agreemant unUlthe receipt of tax Invoice from SuppIIer/ServIcePmvkfer ;

4. SuppilerlServlce Provldar shall duly pay the applicable GST amount to the ~ authority v.lthin
3(1hnIe) days of IlIC8Ij)t of GST amount from Grasfm and shall provfda � chalan 10 GIlIsIm evidencing the
payment of IBId GST.

5. The Supplier I Vendor covenants to BUJIPOI1 and provide necasaary _illlralD the CornJiany IncludingIn
the fonn of -ry infonnatlon I documentation in relation 10 various Mpacts of goods .nd aervIce tax Jew
8IICh .. oanrplyingwith the traneltion PIOVItIon.. identifying the tax beneIIia or IlIfunda u the case may be.
the! may - on ~. cntdlIs. tax ... etc. on the G$T implementation appointed date. for P8SIIng of the
benefits a.mentioned in the anti-proftteering clause and 10on.

The Supplier I Vendor agrees that this clause shaD suovlve the termination I expiryof Ihis Agreamen~howsoevOr occunIng.

Indemnity

In addition 10 the IncIemnftlae ooveted alaewhare In the Agreement, the Vendor I Supplier further agrew 10
Indamnlfy and 10 keep the Company harmless from .nd again. any IICIuaI or POtential �� bI.... darnagu,
Inlerut, penally and c;osIa 10 the Company ari8lng from bfeach of COVIna.... relating cIauIe [ i(Input tax
oradlt) and clause [ I(Anfi.proflleering).

The Supplier I Vandor agree, that indemnity clausa ahall SUrviYII the larinlnatlon I .xp....of IhIa "ft~
~""occurrIng. 0, ""'_'_11.
SUrvivalClauae

:_Ithout pre)udlce to the proVillona of Ihla Agreement, the obligatfons of the Supplier I Vendor., ""........ .....~
goods and MMcea tax provIaJon, In raapact of the 88rvIces IIUppIy IWIIfII undef1alcen.... -_. ...., "HI'

Vendor aa per thie Agreamant, shall aulViva the termination I expiry of IlIIaAgreemant, now.O'e'vw'" SfJIIJlIIarI
,." ...... "' .... IM UmIttd0CCUtrIng.

err ~
W/
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ATFDEquipment

Attachment 70: Work in progress MEE+ ATFD

Civil work for MEE+ ATFD

MEEEquipment
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Client Name GRASIM INDUSTRIES LTD- 120 KLD MEE PALNT Date: 26-03-2019

Subject Equipment Total load detail Site -Jharkhand ,Rehla

System Four effect Evp plant + ATFD System (02 set)

9.5 M LEVELTOTALWEIGHT

SRNO TAGNO EQUIPMENT + PROCESS REMARK
EMPTYWEIGHTKGS WEIGHTKGS

1 C-1(M) 3200 5500

2 C-2(M) 3200 5500

3 C-3(M) 2500 3500

4 C-4(M) 2500 3500

5 P-1(M) 100 150

6 P-2(M) 100 150

7 P-3(M) 100 150

8 P-4(M) 100 150

10 V5-1 (M) 700 2500

11 V5-2 (M) 700 2500

12 V5-3 (M) 700 2500

13 V5-4 (M) 700 2500

14 sc- (M) 1500 2000

15 SV5-1(M) 200 1000

16 PIPING 2000 3500

TOTAL WEIGHT 18300 35100

7.5 M LEVELTOTALWEIGHT

1 ATFD-01(15m2) 4700 6800
2 ATFD-02(15m2) 4700 6800
3 SC- (ATFD-1) 600 1500

SC- (ATfD-2) 600 1500
5VS(ATfD-1) 200 800

4 SVS(ATfD-2) 200 800
5 PIPING 500 900

TOTAL WEIGHT 11S00 19100

3.0 M LEVELTOTAL WEIGHT
1 P-S(M) 100 170
2 CP(M) 150 600 Suet at site

TOTAL WEIGHT, 2S0 770

TOTAL EQUIPMENT LOAD- 54970 KGS
TOTAL EQUIPMENT PROCESSWEIGHT:- 54970 kgs

TOTAL MS STRUCTUREWEIGHT:- 40000 kgs (approx)

MS STAIR CASEWElGHT:- 4000 kgs (approx)
.

Note:- load On Each CRCe) Column 10 to 11 Ton Approximately
Thanks,

KETAV CONSULTANT
LEGEND I

I
M- Multi effect evaporator plant

ATm - Agitator thin film dryer



fJ ttur ~~" 'i:f-L (DuplicateCopy)TAX INVOICE

a"""i){Y~A1~:o.~.~~,,~~~~~LTANT
Con sui tan t lUNA BABALPURAPATIA,DAHEGAMMODASA ROAD

VIL:lUNA BABALPURA(SAPA),TA:DAHEGAM,
DIST:GANDHINAGAR-3823Q5,GUlARAT.
P~one:09687671391 (M):09687671377
E-mail: account@ketavconsultant.in

Company's GSTIN I Unique 10 : 24AOIPP0287H1ZH PAN No. : AOIPP0287H

Details of Consi9nee (Bill to)
Grasim Industries Ltd.

"Chemical Division Rehla"
P.O-Rehla,GarhwaRoad,

Palamau(Jharkhand)PinCode:822124
State : '20 Jharkhand
Phone : 06584-262211
Mobile 9507039408
GSTIN : 20AAACG4464B2ZB
PANNo.: AAACG4464B

Invoice No.
ChallanNo.
P.O.No.
P.O.Ot.

: E-0063

: 0063
4200016947

12/03/2019

Dt. : 30/05/2019

or. : 30/05/2019

Ship To

Sr. No.& Desc

I No OfPackages
HSN Packing
Code Qty.

RateProduct Description AmountQuantity

Sys~em: Four Effect Circulation

Evaporator System + ATFDFor
Salt Recovery.120 KLD.

4110480311247 Evaporator Plant & Parts 84198990 94 No

(01 Set)
CH:84198990 ~

~ PerAttachedme '0.00", ".'""~ {~~ .

. ~ "~'>'V-~ I' (.,''101 I~ ~ :;~iJC.

'.
~'" ,i ".� r "

N'-: ' r I 'I" . (;'\1',"; .

(' \..'.,r' ~; \ ",\f' \. ~~'V- rtl"�.,.. ' ..' .

,," " ,,\\\~l)lll'. .
Thev, lent Ins.Cb.Ltd.PolicyNo.14J1llO . \ . , '
/21/2019/1 01.25.12.2018 to Valid Up tlll \ . \. I "
25.12.2019 �

1
94,~O_.
(01 "'"

16000000.00

PaymentWithin Days. DueOn:30/05/2019
94 Total 1600DOOO.00

DocumentThrough : Direct

Goods Despatched From : JunababalpuraDahegam To:Palamau� Jhorkh,.rI:J

Mannerof Transport Jay CargoMovers
If by motorvehlcle,ltsReg.No: GJ-27-X-9685

If by RaiVAir,T.RIL.R.lRR.lA.W.BiIINo. 123501.30.05.2019

IGST @18.00% 2880000.00

RoundOff
~ (In Words) : One Crore Eighty Eight Lakh Eightv
Thousand Only.

NE'r AMOUNT ~ 18880000.00

Terms It Conditions:

(1) We do not hold responSible for any breakage/demage/shorta'Je/leakiJoe In transtt.

(2) Our responsibility ceases when the goods are dcuvered to the carrier.

(]) Goodsoncesold will nor be accentedutl(k.

(4) Interest@24% p.a. will be charged. If Involce Is not palc! on or hf'foH' dill' r1~t('

(5) Subject to Ahmedabad Jurisdiction.

"';,,.)'·~'''0~'
)ltL... <

Authorised Signatory



DELIVERY CHALLAN

KETAV CONSULTANT

KETAV
Consultant

PLOT NO.21,2S,26,27,28,BLOCK NO.S18,

lUNA BABALPURA PATIA,DAHEGAM MODASA ROAD

VIL:lUNA BABALPURA{SAPA), TA:DAHEGAM,

DIST:GANDHINAGAR-38230S,GUlARAT.

Phone: 09687671391 {M):09687671377

E-mail: account@ketavconsultant.in

MIS, Grasim Industries Ltd.
"Chemical Division Rehla"
P.O-Rehla.Garhwa Road,
Palamau(Jharkhand)Pin Code:822124
Ph,:06584-262211 Mo.:9507039408

GSTIN NO: 20AAACG4464B2ZB
PAN No. AAACG4464B

Challan No. :
Challan Date:
P.O. No
PO. Date
Truck No.
Transport
L.R.No

0063
30/05/2019
4200016947
12/03/2019
GJ-27-X-9685
Jay Cargo Movers
1235 Dale: 30.05.2019

Particular

System:Four Effect Forced Circulation Evaporator System +
ATFD For Salt Recovery.120KlD.

Sr.

:"-C,llan,dna-4
Preheater
Surface Condenser (MEE).
Catch Pot (MEE).
Vapor Seperator (MEE).
1,2.

6 Process PumpWith Motor & Without ~al (Jonshon)
CCR-25/125(01HP/2800RPM)-02. ',/
CCR-25/125(1.5HP/2800RPM)-02. /
CCR-32/160(03HP/2800RPM)-03. "
CCR-200/200 (30HP/1400RPM)-04,

7 SS 304 Pipes
1"-06,11/2"-03,

8 SS 316 Pipes
1"-06 11/4"-08 11/2"-022"-0421/2"-03
3"-05:6"-02,8"~02,10"-03,12"-(l3. '

9 SS 316 Big Bend
8"-06.10"-07,12"-05,6"-08.

10 Corrugated Box
DFM:20NB-02.
VT-04,PG-12,VG-06,TG-10,RTD-1O.
(02 Box).

11 Wooden Box
SS316Flanges:1"-20,11/4"-20,11/2"-10,
2"-08,21/2"-10,3"-08,6"-06,8"-04,12"-08.
SS316Bends:1"-25,11/4"-15,11/2"-10,2"-10
21/2"-06,3"-12,SS316Flange Valve:1"-10,
11/4"-03,11/2"-03.5S 316 Thread Valves:
1/4"-15,1/2"-10,3/4"-06,1"-08,11/4"-04,
NRV:11/2"-02,2"-01.B.F.valve + SS 316
Flapper:2"-02,3"-02,6"-04,8"-03.Gasket:
1"-15,11/4"-15,2"-10,21/2"-10,11/2"-12,
3"-06,6"-10,8"-10,10"-06,12"-08,Gi Nut

DELIVERYAT:

CO'SGSTIN NO
CO'S PAN NO. :

Qty. Rate

TOTAL

Unit

1
1
1
1
2

11

No
No
No
Nb
No

No

9 No

38 No

26 No
,/

2' No

,/
/

2' No, .

fOOl
g, oj sc

o f?( s 1'1

'Received the above Goods on good condition

Receiver's Signature



DELIVERY CHALLAN

0063
3'010512019
4200016947
1210312019
GJ-27-X-9685
Jay Cargo Movers
1235 Date: 3'0.'05.2'019

KETAV CONSULTANT
PLOTNO.21,2S,26,27,28,BLOCKNO.S18,

lUNA BABALPURAPATIA,DAHEGAMMODASAROAD
VIL:lUNA BABALPURAeSAPA),TA:DAHEGAM,
DIST:GANDHINAGAR-382305,GUlARAT.

__ Phone: 09687671391 eM): 09687671377

E-mail: account@ketavconsultant.in

Sr.

,

MIS, Graslm Industries Ltd.
"Chemical Division Rehla"
P.O-Rehla,Garhwa Road,
Palamau(Jharkhand)Pin Code:822124
Ph.:06584-262211 Mo.:9507039408

GSTIN NCl 20AMCG4464B2ZB
PAN No. MACG4464B

Challan No.
Challan Date:
P.O. No :
P.O. Date
Truck No.
Transport :
L.R. No

Particular Qty.

System:Four Effect Forced Circulation Evaporator System +
ATFD For Salt Recovery.120KLD.

& Bolts:112"x1112"-200,518"x2"-·150,518"
x 2112"-150. Sight Glass:1 114"-02,2112"
-2,3".Q.SaftyValves: 1"x2"-3.Cable Tie
:300MM-l0Pkt,Ring Type Lug:2.5Sq.MMxlPkt

Evaporator Plant & Parts.
CH:84198990

TOTAL 9'1

DELIVERYAT:

CO'S GSTIN NO 24ADIPP0287H1ZH
CO'S PAN NO. : ADIPP0287H

'Received the above Goods on good condition

Receiver's Signature
'\

Unit Rate



M.:9510906262,9227d06262

ifC__ Jay c~":r~?"t!fo7::a~~~
, medabad _382405 (Gularat)

H tel Nerol-sarkheJ Road, Naro!. Ah 0Ve r e@y ma i I .com
23 Calico Nagar, B/h.Wlns.ome °rs 'com E_mail : jayc8fgom
'b' ww'W.Jaycargomove. �

we .. � d' ti n

Consignor copy

ConsIgnee Copy

Driver Copy

Record Copy

Subject to Ahmedabad JUriS ,c 0

Date Vehicle No
From Locatlon To Location LRNo,

Schedule of Demurrage Charge

1235 30/0512019 GJ27-X-9685DemurrangaChargeableafter day
AHMEDABAD PALAMAU,JHARK

date of arrival @ Rs ��. ,�� per kgl per

Policy No, if insured:
Consignment Booked at; OWNER'S RISK

CONSIGNEE: GRASIM INDUSTRIES LTD· PALAMAU
GNOR' KETAV CONSULTANT

CHEMICALDIVISIONREHLA P,O REHLA,GARHWAROAD~~~S~O, 21252627 28 BLOCK 518 JUNABABALPURAPATIA
PALAMAU PALAMAU· 822124 JharkhandDAHEGAMMODASA ROAD DAHEGAMGUJARAT
GSr No, ; 20AAACG4464B2ZBGST No. ; 24ADIPP0287H1ZH

Method of No. of Weight Amount
o..crlption (Saidto contain) Pkg Pkg Load Charged

MACHINERY .L0;X~;~h;J,~t;t(.LOOSE l;'tT 0 0 t

t-._ ---P<llQ~ {t ~ p .
Delivery At :

lnvotco No; £ _<>063

Invoice Date : 30105l:2019

Material Value: ,;:!.~81go,1XI0}-
GST Paid By: Consignor

BalanceE-WayBiIlNo.; bbiio{;33 :15'20-
GST No_; 24AY JPM8496P2ZB Mode of Paymenl Fo. Jay Cargo Movers

PAN No.; AYJPM8496P ANKIT BANSAL
Remark ; Tobe Billed Auth. SIgnatory

Under Section 5 of IT Act 2000. this Consignmen~ Note stands legal I vaDd and can be authenticated

Tenn, and Condition. of Carriage

1. Temw and anliCIons prinled on tece and OY8I1eaf of !his consigM18n11'101&'forwarding nola of !his consignment shaI be deemed 10part 01cootract 01 carriage 'IIith COI'ISignakonsignee
and bOIb d Ihetn. .

2. ThIs Cons9'wnenINoCe5olwa'dlng Nole Is not negollable. AI and every consigrwnants booked under this CooslgMl&n( Nole are carI9d oodet cpmmon cartier and under cafflage ad.
81Owner's RI:st ollerwlse and mti speciIIcaIy charged at higher risk charves mUtually agreed upon consIgnorJconslgnee and M\18 to be mentidned on Ihls consignment Note.

3 Consignor 01consignee are responsible lor k1st.ring the conslgrmen~ we will 08Ytl1' alTMgetransit Ins~ara 01 lhe consignment unle.s1and unlil agreed coon In regard 10 !he payment
of premium allhe IralsIt nsu.-aoc. 10us In adviMlC8.
t Goods: booktd UlIdef this consIorvnent Note ;non basis cl said 10contaIn declared by conslgnor1con~fIOO or Its lawful assignee. Thefef«!hey WI be held responsible lor vioIal

~ and dangerous goods and delentloMelzLn by <:omplelenl authority. ConsIgnorJConslgnee shaD indemnify us against MY loss or damage surlfered by reason of inrof1'eCtness ex
.............. 01", _ onCons;gnme .. Nolo. -. """ delNeIy ........... 00' be ,"'n undo,any_

5. ~A:onsignee shall be IabIe wiIhout any JInWtatJon, lot all costs IIldexpenses Imposed by compels"1 authoritles such as Octro~Sales lax. Entry Tax related 10consIgnment
6. ConsIgnmenI: I::Doked mder Ws mnslgnmenl 001&will not be diver1&d 10other place Of person mentioned OIl consignment note unless 8 written authority letler provided by

c:oosignolkxln&lgnet 01 lawful assignee oIlhe goods whae conslgnmenlls n IransJt

7. We .. not IMponsIie bdelay partial or total loss, deslructlon. demage. deterioration or non dellverj 01consignment under lhasa events such fIS act of god oct 01w;r Of' puWe enemy, riots
erd cMI CXlIMlOIIon, acddenC, aI'nlsVrestr;lin Iir~Jer legal ,croceedlngs.order or re~lrIctlon or r:roh!t:l!1o.11111p:lSed by govemrnenl 01competent aulhorily.

8. ~ rlght!O tlAelCise';aneta! Uen on any consignment tmJer all' CU$1ory for recovery Ill' outslandingart'IOlrllon oonslgnorJconslgnee41he consJgnmenl Of already defveted

9. No "" '" -Iog~-"" .. be - ., .... 'Il10 loss" demage b '" oonsIgomen! U1Iess nollea ~ _ h wrlIIng wIIh .OemageC._ CerlJlicte 01 FiICIS(leo.... t... )under 90 ,.,. .... dale 01booklng.

10.':'~.- lor,."..,..._ booked under "'" load,. unlesspacked" _ for " .. ""~ OIlIer",., "OldanI packln,"8<lC<II11ar<t willmagalns1lho

11. -_ .. liable "'dispose oJ "",mlO"'IO' amvalwiIhoot ...... """ .~_ �
0130 da,s"........J.v.---..'-_ �� _..J...., 01 g.. o'V My I'WJ COIl....,...... We are enlllled 10set oIf unclaimed olller goods aner a wriUen nob-_-.......y...._ .. feCOYtty OCCtJ'redexpances In regard 10 !he 5aId consignment note.

12. The ~ Q)Uff InVICIodn onJy shall 11M JurisdctIon n IIap8tt at III displAtIOf claims arising 00101 rhlseaTIaoe conhct.
Dtel.l'ltion by Con.lgnorlCon.lgnM

By accepting CltI' coplet 01,. consignment noIt liWe lemnlw decIaII
ConsIgrvnont Note.,. true � 10 '1 10transp)r1er and aIconcenied Ihat Particulars llOd oolilils futnlsheclln
Wle also ac::krowIedge unde~tecl and!MIt 'NIl correspond 10OUf books of eolry Md doClJmeflls In Out possession and conlrol t .

, and agree 10 the I&trnIand condlUons menlloood 01181'Ills ColI$igrvnenl NoIalForwarding NoteJ lR or GRN

r-I-~----_~_~--~_kom__~~~'~~~~~E~m~~~""~,,:~::.~.,~.~nl~~~~~W~~~'~~~oI~~~oo~n~.~~~~m~.~)::::~~~~~~ ,~
Space for Acknowledgement

!
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Grasim Industries Limited
Chemical DIvIsion Rehla
Gate Entry F'or r.

Gate Entry# RHI190014592

.rt ~:ame :1211 Rehla Chemical Plant 1
______________T RAN S P 0 R T

hic1eNo :GJ27X9685
hicle Typ :Loose Materials in Truck
ansporter :2100016402 KETAV CONSULTANT

: Booklet# :GJ27X9685
sur Policy# :71050031180150000617

IC Certif
: Reg Date :26.04.2019
_______________ D R I V E R

'iver Name :RAVIVARMA
sue Date :24.07.2017
aterial :STORE MATERIAL

emarks :B3i!M
teaner Name :NO 2.. 'g -'2-1;
hallan# :63

R Date

!- 1-

DE T A I L S -----------------------------------

Capacity:O TON

Rc Expiry Date
Insur Renew Dt
Puc Renew Dt

26.03.2020

D ETA I L S-----------------------------------------
License id :UP4420170011336 Mobile # :9173636349

Expiry Date :09.01.2022 Helmets # :00

Cleaner Id :NO
Challan Date :30.05.2019

LR#

ark In DVT,me :03.06.20191 08:25:00

'ark Out DVTime:100:00:00

Gate In DVTime

Gate Out DtiTime

Mobile #
Challan Qty :94

03.06.2019/08:25:02

: 100:00:00

-Jote: In case of any Accident Factory will not be responsible and will not be liable for any damages.

--..._
IGST

RoundO~f
~Thot, Words) : One Crore Eighty Eight Lakh Eighty

ousand Only.

r------.:_-------- --:- l~N~E~T AMOUNT
. .

PaymentWithin Days. DueOn:30/05/2019

1~~~~~~~--=~~~::~~~~~--JL---l-.~9~4~-TotalOocum t Th 16000000.00
en rough Direct -- --"---_-jL __:__::_j

GoodsOespalchedFrom : Junababalpura Dahegam
Manner of Transport . J C To:PaJamau,Jharkha
If b . ay argo Movers

y motorvehicle,its Reg No: GJ-27-X-9685
If by RaiI/Air,TR./L.R.lR.R.lAW.Bili No. 1235Ot.30.05.2019

As Per Attached Die No.0063 Dt.30.0S.19.

TheOriental Ins.Co.Ltd.PolicyNo.143100
/21/2019/1 Dt.26.12.2018 to Valid Up to
25.12.2019

2880000.00

~ 18880000.00
-~~~----I

Terms &. Conditions:
(l) We do rlol hold responsrbto for ilily IlH'akiH)I'/(iL'lnil I' s) . ft.~. --

IJI OU, rosoo",;I""lIyceases wt � \I' . . 9/· 1O<t"00/IO.",,,,.. tr rr.ms.t 'f~jlfCET.A'II£1CO,~N~,rL,:_..J~N7T
(J) coous 011(.]'!;old WIfIIlO"!>f' :~;I_~l,,::-(_:',{),I))~~~,lt!'tll'lJvl'n'd 10Ille r.amer. .. ~ rc
(4) Interest@24%p.a. will be chercert. il ;nvOIrp is
e'l Subject to Ahrnedabad Jurl~-Jil,' . not Pili"on or berorr- <hl(, datI'

,I (. ou.

L.. _:_:__:_ __:___ . A_ut,h_o_r_is_e_d_s_ig_n_.a_t_o_ry:._j

~



tt..;..~.>".....��..·::.:.·:... " 4~. I'*'fJ:..f/t~.,. iF --_ .. - --,
iL ... PLATFORM

~1\":.�:if SIZ"': 52Xl0r.(cOP~~~~
[ SUPPLIER:

i VEHICI;&-M._;968:i
CUSTOM£'R ':'

/

GROSS
TARE

NEIT ;

17190
8000
9190

>. '.../
k~-f ~.

kg

nST N,p~i
MA rERJAL :

"'.1.1 .';

}'LACE

Operator's Signature

Total

Days. Due On:30/05/2019

~

HSN Packing Rate Amount

Sr. NOaa Dose:
Product Description

Code Qty. Quantity
INo Of Packages

System: Four Effect Circulation

Evaporator System + ATFD For
Salt Recovery.120 KLD.

41104803H247
Evaporator Plant & Parts

84198990 94 No 94 No 16000000.0

1

(01 Set) (01 SetCH:84198990

As PerAttachedD/e No.00G3Dt.30.05.19.

t

The._ .Co.ltrl.Pollcv No.143100

/21/2019/1 Dt.26.12.2018 to Valid Up to
25.12.2019

Payment Within

Document Through : Direct

GOOds Despatched From : JunababalpuraDahegam To:Palamau,.Jh',rl<ho'l1
Manner of Transport Jay Cargo Movers
If by motor vehicle,its Reg.No: GJ'27-X-9685

If byRaiIlAir,T.R.lLR.lRR/A.WBill No. 123501.30.05.2019

~ (In Words) : One Crore Eighty Eight Lakh Eighty
Thousand Only.

94

IGST @18.00%

16000000.00

2880000.00

NET AMOUNT
~ 18880000.00

Terms & Conditions:

(1) We do not hold responsible for env breakage/d(!Inilge/shortage/leakage In transit.

(2) Our respOnsibility ceases when the goods are deftvered to the carrIer.
(3) Goods once sold will not be accepted back.

(4) Interest 0>24% p.a. will be charged. If InvOice Is not paid on or before due date.
(5) Subject to Ahmedabad JurisdictIon.



TAX INVOICE
7---c~'U{c. fV.
(099;"al/ DbOllcote)

Ii; KETAV CONSULTANT
. KE TAV PLOTNO.21,2S,26,27,28,BLOCKNO.S1B,11~:.. Consui' ant JUNABABALPURAPATIA,DAHEGAMMODASAROAD'-'! VIL:JUNA BABALPURA(SAPA),TA:DAHEGAM,

DIST:GANDHINAGAR-38230S,GUJARAT.

Phone: 09687671391 (M):09687671377
E-mail: account@ketavconsultant.in

Company's GSTIN I Unique 10 : 24AOIPP0287H1ZH

Details of Consi9nee (Bill to)
Grasim Industries Ltd.

"Chemical Division Rehla"
P.O-Rehla,Garhwa Road,

Palamau(Jharkhand)PinCode:822124
State : 20 Jharkhand
Phone
Mobile
GSTIN

: 06584-262211
: 9507039408

: 20AAACG4464B2ZB
PANNo.: AAACG4464B

Invoice No. . E-0063 Dt. : 30/05/2019
ChallanNo. : 0063 Ot. : 30/05/2019
P.O.No. 4200016947
P.O.Ot. - 12/03/2019

Ship To

,

PAN No. : AOIPP0287H

Quantity RateProduct Description Amount

System: Four Effect Circulation
Evaporator System + ATFD For
Salt Recovery.120 KLD.

1 41104803H247Evaporator Plant 8t Parts

HSN Packing

Code Qty.

CH:84198990

As PerAttached Ole NO,Q063Dt.30.0S.19.

84198990 94 No
(01 Set)

TheOrientalIns.Co.Ltd.PolicyNo.143100

/21/2019/1 0t.26.12.2018 to ValidUp to
25.12.2019

PaymentWithin Days.DueOn:30/05/2019

DocumenlThrough : Direct
Goods Despatched From : Junababalpura Dahegam

Mannerof Transport JayCargoMovers
If bymolorvehicle.its Reg.No: GJ-27-X-9685

If byRaiUAir.T.RJLRJR.RJA.W.BiIINo. 123501.30.05.2019

94

To:Patamau , Jharkha It
IGST

~ (In Words) : OneCrore Eighty Eight Lakh Eightv
ThousandOnty.

RoundO;f

94 No
(01 Set

@18.00%

Total

Sr. No.& nose
No 0, Packages

16000000.00

16000000.00

2880000.00

NET AMOUNT ~ 18880000.00

Terms&. Conditions:

(1) Wedonot hold respcnstblefor any breakagc/dcmiloe/shortage/ieakageIn lrensn.
(2) Our responsibility ceaseswhen the goods are delivered to the cerrfer.

(3) Goods once sold wilt not be accepted back.

(4) Interest C24% p.c. will be charged. Ir InvoiceIs not paidon or beforeduedate.
(5) Subject to Ahmedabad Jurisdiction.

I .~. '
f, ~- I

".f"\ .. ;' .:
I"~;".'1" '. ,"',,' ~

Authorised Signatory



DELIVERY CHALLAN

KETAV CONSULTANT

System:Four Effect Forced Circulation Evaporator System +
ATFD For Salt Recovery.120KLD.

1 Calandria -4
2 Preheater
3 Surface Condenser (MEE).
4 Catch Pot (MEE).

5 Vapor Seperator (MEE).
1,2.

6 Process Pump With Motor & Without Seal (Jonshon)
CCR-25/125(01HP/2800RPM)-02.
CCR-25/125( 1.5HP/2800RPM)-02.
CCR-32/160(03HP/2800RPM)-03.
CCR-200/200 (30HP/1400RPM)-04.

7 SS 304 Pipes
1"-06,11/2"-03.

8 SS 316 Pipes

1"-06 11/4"-08 11/2"-022"-0421/2"-03
3"-05:6"-02,8"~02, 10"-03, 12"-Cl3. '

9 SS 316 Big Bend
8"-06,10"-07,12"-05,6"-08.

10 Corrugated Box
DFM:20NB-02.
VT-04,PG-12, VG-06, TG-1 0,RTD-1 O.
(02 Box).

11 Wooden Box

SS316Flanges: 1"-20, 11/4"·20,11/2"-1 0,
2"-08,21/2"-10,3"·08,6"-06,8"·04,12"-08.
SS316Bends: 1"-25, 11/4"-15,11/2"-1 0,2"-1 0
21/2"-06,3"-12,SS316Flange Valve: 1"-10,
11/4"-03, 11/2"-03.SS 316 Thread Valves:
1/4"-15,1/2"-10,3/4"-06,1"-08,11/4"-04,
NRV:11/2"·02,2"-01.B.F.Valve + SS 316
Flapper:2"-02,3"-02,6"-04,8"·03.Gasket:
1"-15,11/4"-15,2"-10,21/2"-10,11/2"-12,
3"-06,6"-10,8"-10,10"-06, 12"-08.Gi Nut

DELIVERY AT:

CO'S GSTIN Net
CO'S PAN NO.

'Received the above Goods on good condition

Receiver's Signature

TOTAL

PLOTNO,21,2S,26,27,28,BLOCK NO.S18,

lUNA BABALPURA PATIA,DAHEGAM MODASA ROAD

VIL:lUNA BABALPURA(SAPA), TA:DAHEGAM,

DIST:GANDHINAGAR-38230S,GUlARAT.

Phone:09687671391 (M):09687671377

E-mail: account@ketavconsultant.in '

MIS, Graslm Industries Ltd, Chailan No. . 0063
"Chemical Division Rehla" Chailan Date: 30/05/2019
P,O-Rehla,Garhwa Road, P.O. No . 4200016947
Palamau(JharkhandjPin Code:822124 P.O. Date 12/03/2019
Ph.:06584-262211 MO.:9507039408 Truck No. GJ-27 -X-9685

GSTIN NO: 20AAACG4464B2ZB Transport : Jay Cargo Movers
PAN No. AAACG4464B L.R. No : 1235 Date: 30.05.2019

Sr. Particular Qty. Unit Rate

1 No
1 No
1 No

1 No
2 No

t

11 No

9 No

38 No

26 No

2 No

2 No



DELIVERY CHALLAN

KETAV CONSULTANT

System:Four Effect Forced Circulation Evaporator System +
ATFD For Salt Recovery.120KLD.

& Bolts:1/2"x1 i/2"-200,5/S"x2"-150,5/8"
x 21/2"-150. Sight Glass:1 1/4"-02,21/2"
-2,3"-6.Safty Valves: 1"x2"-3.Cable Tie
:300MM-10Pkt,Ring Type Lug:2.5Sq.MMx1Pkt

PLOT NO.21,2S,26,27,2S,BLOCK NO.S1S,

lUNA BABALPURA PATIA,DAHEGAM MODASA ROAD

VIL:JUNA BABALPURA(SAPA), TA:DAHEGAM,

DIST:GANDHINAGAR-3S230S,GUJARAT.

Phone: 09687671391 (M):09687671377

E-mail: account@ketavconsultant.in

MIS, Grasim Industries Ltd. ChalJanNo. : 0063
"Chemical Division Rehla" ChalJanDate: 30/05/2019
P.O-Rehla,Garhwa Road, P.O. No 4200016947
Palamau(Jharkhand)Pin Code:822124 P.O. Date 112/03/2019
Ph.:06584-262211 MO.:9507039408 Truck No. GJ-27-X-9685

GSTIN NO: 20AAACG4464B2ZB Transport Jay Cargo Movers
PAN No. AAACG4464B L.R. No 1235 Date: 30.05.2019

Sr. Particular Qty. Unit Rate

Evaporator Plant & Parts.
CH:84198990

TOTAL 94

DELIVERYAT:

CO'S GSTIN NO ?4AI1IPP0287H1ZH
CO'S PAN NO. ADIPP0287H

".{f:~"""';~)})p!!(~
~"' -;).,. ."- . . / .... (
I\)D"'F Auth' ise Signatory

'Received the above Goods on good condition

Receiver's Signature



M. :9510906262. 9227d06262

.«,;' � Jay Cargo .M"overs
TotalSoilltion of Trall~port

Consignor Copy

Consignee Copy

Driver Copy

Record Copy23, Calico Nagar, Bth.Wlnsome Hotel, NarOI-sarkhejH,oa~.Nerel.A,.hg:Cn~~bva~r-;~~~~ ~T;~J~~n~
web.: www.iaycargomovcrs.com, E-rn.ll � j avca

SubJoct to Ahmedabad Jurisdiction

Schedule 01DemurrageCharg.
Demurrange Chargeable after day
date of arrival @ Rs ...... per kg! per AHMEDABAD

From Location To location LRNo. Date Vehicle No

PALAMAU. JHARK 1235 3010512019GJ27· X·9685

Consignment Bookedat: OWNER'S RISK PolicyNo. if insured:

CONSIGNOR: KETAVCONSULTANT
PLOT NO. 2125262728 BLOCK 518 JUNA BABALPURA PAllA

DAHEGAM MODASA ROAD DAHEGAM GUJARAT

GST No.: 24ADIPP0287H1ZH

CONSIGNEE: GRASIM INDUSTRIES LTD. PALAMAU
CHEMICAL DIVISION REHLA P.O REHLA. GARHWA ROAD

PALAMAU PALAMAU· 822124 jharkhand

GSTNo. : 20AAACG446482Z8

Description (Said to contain) Method of
Pkw NpOk·90f Weight AmOIUn!~

Load Charged ~

Invoice Date:

Material Value:

3010512019

, .i..1?3,g 0. /Xl(1/-

Tobe Billed
ANKIT BANSAl"
Auth. Signatory

GST Paid By: Consignor

E·Way 13i11No.: bbiioK33 :1570
GST No.: 24AYJPM8496P2ZB

PANNo.: AYJPM8496P

Remark :

Mode 01Payment

Under Secllon 5 or IT AC12000. 'his Consignment Note stands tagal J valid and can be authenticated

Term. and Condillon. of Carr~g.

I TfII1'"'5.-d ~ ~1eo:I1)I1 !u ~ o>'W¥ ')f t.4 c.on~M"IfIf'.1nol6' lorwarr.:IItV noIIt d .. ~nmtn1 S!'afI be ceer-eo to par1 01cc'nrect of CMio3!;8wilt! consignor/consignee
rd Ix>th c;J tJe:m

2. ThISConsignment ~.IfOlWa<dlng No. is not negotiable, A. !II'Id every cooslgnments booMcI tIldet Ihi$ Cons9nment Nole are canied under q>tMIOfl carrier and undef camage act
at 1).Nner'l; RIsk olhlnMse and un1l speciflcaly chargod at higher risk charges mUlua!ty agtMd upon cooslgOOl'{(:onsigneeand have 10be menlidned on !his consignment Nole.

J Consp Of consignee ate ~ for Insuring the consignment, we \ril never arrange tr8nSIlnswanc:e of !he consignment unl9ss and l.r11i1 agreOO upon In regard 10 !he payment
01pJI!fJUn of Ihe InrlsIt nslJ'anc;e to us In 8INNICC!I.

4. Goods booked oodat this conslgMl8fl1 Note are on basis 01 said 10cootaln declared by COflS91orkoosigneeOf lIS lawful as.siglee. Therefor they will be held responsible IOfviola!
p-oNbIled WId ~ goods Md d!Hentioo'selzlH'eby complelenl aulhorll)'.CcrnsIgrw~ sha~ifldemnify us agaIn£t any Joss 01damage surffeted by reason 01 ina_mectoess or
IncompillenOSl at u.. J)ar1k;u1a" 00 Cooslgnment Nole. Hence open delivery package would not be Ql¥en under any cftumslances. 1 .

S. ConaJgnor~ shall be RabIe without MY limitation, for ancos!! and expanses Jowud b)f COtIIpelenl aulhoti~ess~ as Octroi, Sales lax, Enlfy Tax related 10 (l")n~jgllmen!

6. ConsIQrIment I:00I<:00 under !his oonslgnmtnl note will no! be diverted 10olher pIa:::e or personm&ntIonedon consignment note unless a writlen aulOOrily letter Provided by
COMJgnorA:lonlJgnH olllrMlJ aaslgnee of !he good,while consignment IIIn fran&It.

7. W. wi! not mponsille lor delay P¥tIaI Of !?InllnM, des~cn, cemt>(jo),tJo:l!rkir..&iooor non deIYety or consit)Mlent ~ these events SUChas act 01 god acl at WiJIor jXJblleenemy, riOts
.... eMf commoIbn, ~ ImlIIIrestraIn under legal ~s, order or t8Str1cllon or proNbMjon hIposed by QO\'IIIMleni or competenl8Ulhoriiy.

8.~rl.' right rO .... en::iM General lItn on any C:onslgrunent under ow OJIby lor retXNtl'f 01CUIalandlng ImCN.rII Ofl consIgnorJconsignee iot PIe consIgnrnenI or already de5vetod

9. No lull 01 oI..-leglll proc:eedlngt wit bt enIettaIned agaln.t the w or demage 10 the ax.sIgrvnenlltlless nob Is served Inwrlllng with 'DemageCertiIIcateJ Cerriftcle of Facts
(auod I¥")under 90 cIa,,1rom dote oIl>oc>1<i>Q.

to. WI wi noI be IatW lot dam-oe 10c:onalgnmenI booked under Plrt load, unl9u pa:;kedor IIWflIPI)Id b exlr. safely olller IhM standard P8Ckirlg In accordiW'oCe with FTl again!;1 the".... d~. .

.' I .. ~ good, .,. iabIt lot" dllpoea 01 � 48 houri 01arm.1l wilhoul gllIIng any nob 10ClOnIignM. We �� en~ded to stIoff undaimEld other goods alter a written notice
01~ days b~, .. , ftOOYtry of 0CC\.rr9d expanMl!n reg~ 10!he s.td consignment now.

12. The co",,*1enI OOi.ttIn Vadodn only l1\li ha... )l.wIsdkUon In I"I!pnc:101all dispute, 01~ ~ 00101thl! ta'f!age contract

D.c,....Uon by COnl'lIn()(lCon.llln ..

By acceptingour copIe. of IhIr;con.lgnment note, VWeSOlemnlydeclsl"9to transporter and all con:::errted Ihat partlculaTSanddelalls furniShed In
ConJlgM"lerli: Note arelnJe and OOI'rectand Itme will corUlspond to our bookS01entry lind documents In OUI' possession Md conlml

IfoN,also ~., Undelltand Md agree to the tBnns and conditionsmenDonedover Itlls CorIaIgrynenlNO!alForwardlrYJNolel LR or GRN

(SlQntturo 01Conilgnol'JccnslgnoelAulhorlsed Fm~ or lhelr IIgCnlOr" lowlul asslgooe of IhIr OOflIlgrmeol.)



,
Grasim Industries Limited
Chemical DIvIsion Rehla

Gate Entry Form

Gate Entry# RHI190014678

. ",~ ~ovl
;"::',01 }\.;,) �� 7, .

, "-/()r .0..7. .,,'"

�
.~'-

~~ :~~~~~e~aAc~e~iC:I:I~n~1

Vehicle No :RJ27GA8844
Vehicle Typ :Loose Materials in Truck
Transporter :2100016402KETAV CONSULTANT
Rc Booklet# :RJ27GA8844
Insur Policy# :71050031190150000596
Puc Certif :34755
Rc Reg Date :16.07.2010

---------------- D R I V E R

Driver Name :LOKESH KUMAR
Issue Date :01.09.2011
Material :STOREMATERIAL
Remarks :8 34.34
Cleaner Name :NO
Challan# :59
LR Date

D ETA I L S --------
Capacity:34 TON. '

Rc Expiry Date
lnsur Renew Dt
Puc Renew Dt

:20.09.2019
:21.11.2019

D ETA I L S-----------------------------------------

License id :RJ0620110017889 Mobile # :9571024429
Expiry Date :02.01.2022 Helmets # :00

Cleaner Id
Challan Date
LR#

:NO
:27.05.2019

Mobile #
Challan Qty :16

Park In DtfTime :04.06.2019109:05:29 Gate In DtfTime :04.06.2019109:05:32

Park Out DtfTime: 100:00:00 Gate Out DtfTime : 100:00:00

Note: In case of anyAccident Factory will not be responsible and will not be liable for any damages.

.'



,
./ /--- /O~ TAX INVOICE ca e opy

, / (...L/ ~

&Tb'If<ETAV CONSULTANT,

//~

KETAV PLOTNO.21,25,26,27,28,BLOCKNO.518,

Consultant lUNA BABALPURAPATIA,DAHEGAMMO,?ASAROAD
VIL:lUNA BABALPURA(SAPA),TA:DAH~GAM,
DIST:GANDHINAGAR-382305,GUlARAT.
Phone: 09687671391 (M) : 09687671377

E-mail: accQunt@ketavconsultant.in

Company's GSTIN I Unique 10 ; 24AOIPP0287H1ZH PAN No. ; AOIPP0287H

Details of Consignee (Bill to) Invoice No. E-0059 Dt. : 27/05/2019

Gra!;im Industries Ltd. ChallanNo. .. 0059 Dt. : 27/05/2019

"Chemical Division Rehla" P.O.No. 4200016947

P.O-Rehla,Garhwa Road, P.O.Dt. 12/03/2019

Palamau(Jharkhand}PinCode:822124

State : 20 Jharkhand Ship To 70{) I..'f.~o3&-2-
Phone . 06584-262211
Mobile : 9507039408 . ()S(~GIJo;
GSTIN 20AAACG4464B2ZB

PANNo.: AAACG4464B
____ .._.o_. _" ..

,

Sr. No." Desc Product Description
HSN Packing

Quantity
Rate Amount

No Of Packages Code Qty. I

System:Four Effect Circulation

Evaporator System + ATFDFor
Salt Recovery.120 KLD.

0,':3& ~.

/

1 41104803H247 Evaporator Plant 8t parts . 84198990 16 No . 16 No

r', \)YI
13500000.00

~{\(01 Sf!-
. (ri.t..iet

JJV<~,,\

CH84198990 p0
J .J-.

AsPerAtt,,\:d~C !:!"_)J059Dt.2705.19.

~

~.

rtf!:/! '.C>~ ~ _ ~l~
p. '.,-.Jo'

f~:;1 ~..............\ ' ' .'P' ---
0-"'\

r- 0\' \: >- . I .
~ 7" ..'

(
(\,._ .......... 'p- v-: '~\toC~

..' ._ ...."....
Q'

(\ c·
~;??r

. \. . '.". \ ,~ . (~.
~.

.' 1...., .'

('4\ ' '
'bl\\~&."

~
.c'-

\"\
~e.···· .'...'.

�� � � "".J'
~ ...."

\:. . ., . '

TheOrientalIns.Co.Ltd.PolicyNo.143100 .';\
/21/2019/1 Dt.26.12.2018ToValidUpTo
25.12.2019.

PaymentWithin Days.DueOn:27/05/2019 16 Total 13500000.00

DocumentThrough : Direct
GoodsDespatchedFrom : Junababalpura. Oahegam. To:Palamau, Jharkhan .

Manner of Transport JayCargoMovers IGST @18.00% 2430000.00
It tiy motorvehicle,itsReg.No: RJ-27-GA·8844
It by Rail/Air,T.R.lLR.lRR/AW.BiII No. 122501.27105/2019

RoundOff
~ (In Words) : One Crore Fifty Nine Lakh Thirty
Thousand Only. NET AMOUNT ~ 15930000.00

. F~ LTANTTerms It Conditions:

(1) We do not hold responsible for any breakage/demagejshortage/leakage in transit.
\ ~ "\~,

(2) Our responsibility ceases when the goods are delivered to the carrier.

(3) Goods once sold will not be accepted back.

~~ .....i',(4) Interest @24% p.a, will be charged. if Invoice is not paid on or before due date.

(5) Subject to Ahmedabad Jurisdiction. , ".Jrt; .. ' ~~natory

\\b~7':
.._ ..... 'o::.;.~

.



DELIVERY CHALLAN

KETAV CONSULTANT
PLOT NO.2i,2S,26,27,28,BLOCK NO.S18, -

lUNA 8A8ALPURA PATIA,DAHEGAM MODASA ROAD 0 0 '3 ~ '2--
VIL:lUNA BABALPURA(SAPA), TA:DAHEGAM, ~oO\1- .~ ..
DIST:GANDHINAGAR-3B230S,GUlARAT. "/ .>_\0 b \ \ ')
Phone: 09687671391 (M): 09687671377 0 '7
E-mail: account@ketavconsultant.in

MIS. Grasim Industries Ltd. Challan No. 0059

"Chemical Division Rehla" Challan Date: 27/05/2019

P.O-Rehla,GarhwaRoad, PO. No 4200016947

Palamau(Jharkhand)Pin Code:822124 P.O. Date 12/03/2019

Ph.:06584-262211 MO.:9507039408 Truck No. RJ-27-GA-8844

GSTIN NO: 20AAACG4464B2ZB Transport : Jay Cargo Movers

PAN No. .AAACG4464B L.R. No . 1225 Date: 27/0512019

Sr. Particular Qty. Unit Rate

DELIVERYAT:

System: Four Effect Forced Circulation Evaporator System +
~FO For Salt Recovery.120 KLD.

Y ATFDWith Agitator With Gear Box & Motor
15Sq.Mtr).

. : 2::: Small Vapor Seperator
---- . (MFD + MEE).
o /surface Condenser

(ATFD).
\ 4 ...;Balance Tank
\,/" I/~ATFD + MEE).
5/ Catch Pot
'/ ~;FD).
,§...- BlowerWith Motor,

(,ffiHP/2800RPM).
,J_.. /Vacuum PumpWith Motor & With Seal

(Finetach)15HP/140bRPM-02.

Evaporator Plant & Parts
CH:84198990

TOTAL

CO'S GSTIN NO 24ADIPP0287H1ZH
CO'S PAN NO. : ADIPP0287H

2 Set

3

2

No

No

3

2

2

No

No

No

2 No

16

"Received the above Goods on good condition

Receiver's Signature



M. :9510906262,9227006262

23, Calico Nagar. Blh Winsome HOleLNnrol-sarkhej Road. Narol. Ahmednbad ·382405 (C;;'ujurnt)
web.' www jaycargomovers corn. E-m~'l!il jaycargorn()v~rS@YlTlall.com

Jay Cargo naoc-ere
TotillSolution ,~rTransport

Consignor Copy

Consignee Copy

Driver Copy

Record Copy

Schedule of Demurrage Charge I From location To Location LRNo. Date Vehide No

DemurrangeChargeableafter day
dateof arrival@ Rs .�.... per kg! per AHMEDABAD PALAMAUJHARKH 1225 27/0512019 RJ27-GA-8844

Consignment Booked at : OWNER-S RISK
Policy No. if insured:

CONSIGNOR: KETAV CONSULTANT CONSIGNEE: GRASIM INDUSTRIES LTD

PLOTNO_2125262728 BLOCK518 JUNA BABALPURAPATIA
CHEMICALDIVISIONREHLA P 0 REHLAGARHWAROAD

DAHEGAMMODASAROADDAHEGAMGUJARAT
. PALAMt.U PALAMAUJharkhand

GST No_ : 24ADIPP0287H1ZH
I GST No_ : 20AAACG4464B2ZB

Description (Said to contain)
Method of No. of Weight Amount

Pkg Pkg load Charged

SYSTEM FOUR EFFECT CIRCULATION EVAPORAT proOSE
0 0

InvoiceNo: 005'1
Delivery At :

InvoiceDate: 27/05/2019

Material Value: 15930000

GST Paid By: Consignor

E-W.y Bill No_ :
Balance

GST No.: 24AY JPM8496P2ZB Mode of Payment For Jay Cargo Movers

PAN No.: AYJPM8496P
SURESH KUMAR

Remark :
Tobe Billed Auth. Signatory

Subject to Ahmedabad Jurisdiction

Under Section 5 of IT Act 2000. this Consignment Note stands legal I valid and can be authenticated

Terms and Conditions of Carriage
1. Terms and conditions printed on face and overleaf ollhis consignment notel lorwardir,g !"\Ole01 this oons~nment shall be ceerec to part of contract 01carriage with consigoor/consignee

;njbofI c:A them
This Cor1signInent NoIe. 'F~.~ Note is no! nego\iatJe . .&,11arid e'lf¥'! consignments booked under this Consi9flrr.enl Nola are carried under com-on carrier and un<lefcarriage act.
a!Qwner·s Risl: cltlerwise iW"'d IJlti spedficall)' charged at higher risk ~ mUtually agreed upon CClf1signoriCOflsign&tand nave to be mentioned on this cons;gnmenl Note

Consigror Of consignee are responsible for insuring Ina ccnscnroent we \ViIInever arrar.ge trar.s~ insurance 01 the conSlgnmHl1uness and ufltilagreed upon in regard \0 the payment

of ~ at the triYlsit insurance \0 us in advance.
Goods bookedunder this consignment Nole are on basis of said \0 contain declnd by consignorfoonsignee or itt; lawful assignee. Therelorthey willbe heldreslXl"sibIe for vioIat
prohibited and dangerous goojs and detentionJseizure by completentauthority. ConsignorfConsignee shall indemnily us against any loss or demage surtfered by reason 01 incorrectness or

inc::oInPelenessof !he particulars on Consigoment Note. Hence open delivery package would not be given under any circumstances

5. ConsIgnor/ConSignee shal be ~ablewithout any limitation, for all costs and expenses imposed by competent aulhorities such as Octroi, Sales tax. Entry Tax related to consignment.

6. Consignment booked under this consignment note wi not be diverted to-other place or person mentioned on consignment note unless a written authority letter provided by

consigOOl"fconsigneeof lawful assignee of the goods while oonsignment is in transi\.

7. Wewi not responsible for delay partial orIolalloss, destruction, demage, deterioration or oon delivery of consignment under these events such as act of god act of W<I or ~bIieenemy. riots
and civil commotion, accident. arresVrestrain under legal proceedings. order or restdcton or prohibition impos('d by govemment or competent authority.

a. We tJSeMt" right to exercise GenefaI lien on any consignment under our custory 101recovery 0: outslal'ding armunt 011conslgnorlcofisig!I·:~ 'or i~ evns;nlT''£:1! Of iI.~ady :eL've:"ed
COI'ISIgrvnenti.-

9. No sail or alta" teQaI pnx:eediIgs wi be entertained against the loss or demage 10the consignment IJ1Iess notk::e is served in wriliIg with .DemaQe CerIificaIe/ Certilicte of Facts

(issI.od by us) ooder 90days from _ of _.

10. Wewi not be labia lor danage to consIgnmert booked under part load, Lrlless packed or wrapp:!d lor extra safety other thal standard pa::king ~ accordMCe with FTL against the

transIt,_
11. PE!tishabie \)OOdsere liable lor dispose off after 48 hours of arrival without givlr\g any notice to consignee. We are enmlcd to seMoff unclaimed other goods after a written notice

of 30 dayS 10oonsigneelconsignor. against recovery of occurred eKpanses in regard 10!he said consignment note

12. The competent court in Vadodata only sha~Ilave jurIsdictiOn in respect 01all disputes or claims arising out 01this carriage contrCl(;t.

Declaration by Conlignor!Consignee

By accepting0lI"copies of this consignment note, I/Wesolemnly declare 10 trans~r and all cormried that particulars and details fumished in
Consignment Note are true and correct and sarna wiI correspond to our books of entry and documents in our possession and control.
I/We also acIu'ICMtedQe,understand and agree 10the Rrms and conditiOns mentionedo\l&rthiS Consignment NoletForwarding NolellR or GRN

(Signature of ConsignorlconsigneelAuthorised Empeyee or their agent or lawful ass~nee of the consignment)

Space for Acknowledgement



E-Way Bill System

7'1
/~

/' .........""'"

Government of India

e-Way Bill
t_~~__"

!- ~:~
~.~.I

~ ;-;';';'y BtLLDetails

/ .Way Bilt No: 6311 07455534
Generated Oate:27/0512019 06:47 PM

Generated By: 24ADI PP028 7H1ZH Valid Upto: 1310612019

Mode: Road
Approx Distance: 1630km

-------------
DocumentDetails:Tax Invoice· E0059· 27/05/2019

Transaction type: Regular

Type:outward - Supply
- ._-,---_.-�..-_....�- ....._-_

2. Address Details
To ---.--~-

Fromr-------- -------------------
: GSTlN: 24AOI PP02B 7H1ZH

1 KETAV CONSULTANT-

\ GUJAAAT

\
~~~i~;t~~Z7'28 BLOCK

L
JUN..t.BA91""-I'\.!AA AATIAV1U.AGE 5t.....r: D:;:~G.'M MOQ·\SA. r"OAO

.GUJAAAT.382305

i

\
� I

GSTlN : 20MA CG446 4B2ZB

MIS GRASIM INDUSTRIES LIMITED

JHARKHAND

:: ShipTo::
GRASIM INDUSTRIES LIMITED CHEMICAl... DIVISION REHLA GRASIM INDUSTRIES

UMITED CHEMICAL OrJ1S10i'l·REMLA

GHANSHYAM KUNJ

- -.--------~-----
---,.--.-.-------~------..~---.-..--~'. ---- ..-

i

~_~~.~_Code

L84198990

Product Descripition ---"....__ ,,-_._ ...- -
------,-_.

Tax Rate {C+S+I+Cess+Cess NonAdvol)--------~--~-----.
-_._- --- ---------------3. Goods Details

Quantity Taxable Amount Rs.

1.00 SET 13500000.00
NE+NE+18.000+0.000+0.00

Evaporator Plant And Parts

Tot.Tax'bleAmtf 13500000.00 CGSTAmtt 0.00
SGSTAmi' 0.00

IGSTAmt t2430000.00 CESS Ami to.OO
CESS NonAdvoi Amt to.DO

Other Ami to.OO
TotallnvAJnt It: 15930000.00 --------

_--_._.- .. ._ .._-------_ ...�. __ ._.- .... ---..--.-...--.....------- ..~..... '-..--..- ._....- ..~ .....

4. Transportation Details

Transporter ID & Name: 24AYJPM8496P2ZB & JAY CARGO MOVERS

Transporter Doc No & Date: 1225 & 27/0512019,
.- ..--------_--_.

5. VehK" Details

...,hlde I Trim.

Doc No & Dt.

From Entered Date
Entered By

ceWBNo. MultiV.h.lnfo

(If any) 11''''''
__ ..-' ----_._----

L-
l~~RJ2_1GA8~&_'_2_25_&~~~-__ ._._

------_..----
27105/201906:-47 PM

24ADIPP0287H1ZH
- -_._.-.--_." ........._ .._._--

-_.__ .._._- _. -----

_ ..---------- ------_._--_ ...

htlpS:llewaybillgst.9ovJnlBIUGenerationiEwayBiliPrint.aspx?ewb_no=631107455534

Powered By National InformatiCsCentre



�
E-Way Bill System

e-Way Bill··rI·~·········'"': ..'. "

. """,.:

-"""

Government of India

felT ~.---- -- -.. - ---- .
,,-t" 1. E~WAYBILL Details

.Way Bill No: 631107455534 Generated Date:27/05/2019 06:41 PM Generated By: 24ADI PP02B 7H1ZH Valid Upto: 13/0612019

Mode: Road Approx Distance: 1630km

Type: Outward· Supply Document Details: Tax Invoice - E0059 ·27/05/2019 Transaction type: Regular

2. Address Details

From
To ._._---_ ..--------------,

,.--'._-_._._._--"_---
i GSTIN 24AOI PP026 1H1ZH

-------
i

.\

GSllN : 20AAA CG44G 4B2Z8

MIS GRASIM INDUSTRIES LIMITED.

JHARKHAND
KETAV CONSULTANT

i GUJARAT

I ::Dispatch From ::

PLOT NO 21.25-26-27-28 BLOCK

l_ ~~~~A:'~~~::: PATIAVILLAGESAPADEHGAMMOO,ISAROAD

:: Ship To::
GRASIM INDUSTRIES LIMITED CHEMICAL DIVISION REHLA GRASIM INDUSTRIES

LIMITED CHEMICAL DIVISION REHLA

GHAN$HYAM KUNJ

3. Goods Details

r'~·~~~~d. Pr~ductOescripitionI - -------- ..- -- --- ..-
! 84198990 Evaporator Plant And Parts 1.00 SET 13500000.00 NE+NE.1S.000+0.000+0.00

Quantity Taxable Amount Rs. Tax Rate (C+S+I+Cess+Cess Non.Advol)

Tot.Tax'ble Amt t 13500000.00 CGSTAmt f 0.00 SGSTAmi f 0.00 IGSTAmt ~2430000.00 CESSAmt ~O.OO CESSNon.AdvotAmt to.OO

OtherAmt to,OO TotallnvAmt f 15930000.00

4. Transportation Details

Transporter ID & Name: 24AYJPMB49£lP2ZB & JAY CARGO MOVERS Transporterpoe. No & Date: 1225 & 27/0512019

5. VehiCM Details

I Mod.

!
V.hicM ITrlnl

Doc No& Dt.

From Entered Data Entered By CEWBNo.

~1fany)

Multi Veh.lnfo

(If any)

271051201906:47 PM 24ADIPP0287H1ZH

illllllllilliillll
1>3\107455534

Powered By National Informatics Centre

https:llewayblllgstgov,in/BiliGeneration/EwayBiliPrintaspx?ewb _no=631107455534



Grasim Industries Ltd
Rehla Chemical Plant 1

WEIGHING SLIP

Gate Entry No.: RHI190014678

�

!'o.."

Gate Entry Date/Time

Transporter Details:

Vehicle Number
Transporter
Invoice Number
Invoice Date

:04.06.2019/09:05:29

: RJ27GA8844

: 2100016402( KETAV CONSULTANT)

: 59 LR No.
: 27.05.2019 LR Date

Material Details:

Plant : 1211 (Rehla Chemical Plant 1)

Material : STORE MATERIAL

Vendor / Customer : 2100016402 (KETAV CONSULTANT)

Gross Weight (Kgs) . 25,040.000 Gross Weight Date

Time
Tare Weight Date

Time

: 04.06.2019
: 09:18:30
: 04.06.2019
: 1743:15

Tare Weight (Kgs) 13,380.000

Net Weight (Kgs) 11,660.000

Chalian Weight (Kgs) 16.000

Difference (Kgs) 11,644.000 Verified By _

The Oriental Ins.Co.Ltd.Policy NO.143100

/21/2019/1 Dt.26.12.2018 To Valid Up To

25.12.2019.

Payment Within Days. Due On:27/05/2019 16 Total 13500000.00

DocumentThrough Direct
Goods Despatched From Junababalpura, Dahegam. To:Palamau,Jharkhan .

Mannerof Transport JayCargoMovers IGST.

If bymotorvehicle,itsReg.No: RJ-27-GA-8844
If byRaiI/Air,T.R.lL.R.lR.R.lA.W.BiII No. 1225Dt.27/05/2019

@18.00% 2430000,00

Round Off
~ (In Words) : One erore Fifty Nine Lakh Thirty
Thousand Only_ ~ 15930000.00NET AMOUNT

Terms &. Conditions:
(1) We do not hold responsible for any breakage/demage/shortage/leakage in transit.

(2) Our responsrbmtv ceases when the goods are delivered to the carrier.
(3) Goods once sold wilt not be accepted back.

(4) Interest @24% p.a. will be charged. If Invoice is not paid on or before due date.

(5) Subject to AhmedabadJurisdiction.



Attachment 8A : Waste (management) storage area

New Shed Structure for Site Waste Management (Hazardous & Non Hazardous) and HDPEBags



----:-.

GRASIM INDUSTRIES LIMITED,

CHEMICAL DIVISION"REHLA
Detailsof Waste Disposed to MISAdityapur Waste Management Pvt. ltd.
51.No N;lme of Waste

Date of disposal Category of Waste Quantity (MT).1 Asbestos Waste
21.09.2018 15.2 1.722 Graphite Tube
21.09.2018 - 4.163 Glass wool
21.09.2018 - 0344 Glass wool
16.10.2018 .

0.545 FRPTube
16.10.2018 - 3.146 ETPSludge
06.11.2018 35.3 5.027 FRPTube
06.11.2018 .

1.608 Asbestos Waste
06.11.2018 15.2 9.269 ETPSludge
25.11.2018 35.3 8.7410 Aluminium Dross
25.11.2018 11.5 3.9811 FRPTube
25.11.2018 - 2.9412 Asbestos Waste
28.11.2018 15.2 4.6213 ETPSludge
28.11.2018 35.3 19.$814 Contaminated Plastic Bags
31.01.2019 33.1 10.2415 Contaminated Plastic Bags
04.02.2019 33.1 11.1416 Contaminated Plastic Bags
09.02.2019 33.1 13.5417 ETPSludge
22.04.2019 35.3 31.7618 ETPSludge
25.04.2019 35.3 31.6419 ETPSludge
30.04.2019 35.3 31.9020 ETPSludge
30.04.2019 35.3 31.7621 ETPSludge
30.04.2019 35.3 32.20Total

259.82
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No

No

and Mailing

Phone.No and e-mail)

14. Occupiers Certificate

Typed J\I"",.,Q"
Signature

15.
Transperter acknowledgement
ofWastes

Name antl'$tamp:,
Signature,

Copy 1 (\"<!lite)
Copy 2 (yeflow)
Copy 3 (Pink)
Copy 4 (Orarige,
Copy 5 (Gteenj .
Copy 6 (Blue)
Copy t. (Gray)



,.-eo,,,, :5

,
\0-"'1

lOltVAPUitWASTE MANAGEIiifENT
. MANIFEST FOR HAZARDOUSANO·OTHERW"I~TE: .,.,"

1.
Occupier Name and Mailin'l Aclcjre:ss
(including Phone No and '.....'''ill

2. Sender's authorisation No

3. AWMPL Membership No

Transporter's name and
4.

Registration No

Registration No

Receiver's Name and Mailing Address
(including Phone No and e-mail)

8.

Total Quantity:
No of Container:

Physical form

11.

2.

13: lJrDo.w ppeJ

I hereby declare thatlhe ccntentsof _._ ~.'.'.'
and accurately describedabove
and are categorised, packed, marked,

~.h.'dfIUare in all respectsin properccnditionsfortranspOrtby
road acccrding to applicable national

14. Occupiers Certificate

Typed Name and SI"rGl'i·~.,
Signature

Month Day Year

I , 10 II Ib I 24 0 I ,'ssl
15. Transporter acknowledgement of receipt

of Wastes Month Day Year

I rio I r 161 AD I r Is-I

'i lIi 16. Discrepancy, if any
->--u:' B
<II III
.a 0::

.g~

Copy 1 (\"'hllte) ~ To be forwarded by
Copy 2 (YeHow) � To be retained by the
Copy 3 (Pink) � To be retained by the
Copy � (Orange) � 1b be hanqed over to tne.i!3;;.PQ;i'.,
Copy 5 (Graen) � To be sent by the receiver to the
Copy 6 (Blue) . ,. To be sent by the receiver to the
Copy 7 (Gf"Y)' � To be sent by the receiver 10the

Control Board
it from the transporter

Control Board of the senQer in case th~:~"'1$ inan<>lherStale.
.;~,'



NTP'J1�.LTD.: . -""",.""",",c." ..,

OTHER WASTE

I MANIFEST Document No. .,/0411 I . �.��. e. .~
Form ..10

'It:,·

Occupier Name and Mailing Address I .Gt~,. 'Wl nd\"~+~~[:j.'d. ..

1.
(including Phone No and e-mail) ~ ..." . .. ..:, :_'"»>. "_,-,:--:.~.'-:-:. '

G>~~ ])'".1 stv....) m.~t~
2. Sender's authorisation No

3. AWMPL Membership No
-.- --

.

4.
Transporter's name and address 1.A~rf-~'l"'mw,,-st"'-M~~~""If- ~
(including Phone No and e-mail) TSPPI "*" r<a - ..( 3Jk~~ - '~!'J.D~J..I �

.... 5. Type of Vehicle anker/Hook 11ft/CraneVehl~le/SpeclalVehicle)
0

6. Transporter Registration No ":1$ pe.B I~ I RrrLI Hwr'\ - rS/l) :J.2./;;/U1l!y..
'".. :f\i "U.C gill.. 7. Vehicle Registration Noc..

Receiver's Name and Mailing Address Adilyapur Waste Management Pvt. Ltd.Cl
8.

S (including Phone No and e-mail) TSDF : Plot No. : 43,KhataNQ. : 529,OugnlMolIza,
CII DIs!. : Saralkela·KharsawanJharkhand-~33210
'" Mob. : 754400357617544003577,E·mail : adityapur.wmpl@ramky.com~
a> 9. Receiver's authorization No r:r$f'~§n"'olR"'CfH~ ...ISIO~~'J,*~..

Asb"-SL>0 10. Waste description SJo-.:.+e _>. ..t ..a
't:I Total Quantity : ____ 1.:_.1:.!Q_tl ,-

;;III5'OrMT~ 11.
ii: ( ~o of Container:

--- - - nos.a>

~d/Semi Solid/Sludge/OilylTarrylSlurrylLiquid
.a 12. Physical form
e

13. Special handling Instructions and -

Vse4 'FP.Js-additional information f'nllpe.-'Y',
I hereby declare that the contentsof the Consigl)mentare
fully and accurately described above by proper _shipping

14. Occupiers Certificate name and are categorised,packed,marked,and labelled,

".. .' Industri 5Ware in all respects in proper conditionsfortransportby
� \ ;ras1.~ion. p.e l'l-oadaccordingto applicablenationalgovernmentregulations.
; _,(CI H\.... ~

c- Month Day YearT~ped Name and Stamp: \ \" ~~~
. Signature (w oS I o I~l :2.1I 1.2.10II Is I..

Transporter acknowledgement of receipt,.," 15�.2l.Q~ of Wastes Month Day . Year""'a.0"'" Driver Name and Stamp: I °l~I a..j, !~lclf I~I.......=c
u:~ Driver SignatureI-'

't:I .. 16. Discrepancy, if anya>
~>
='; 17. Receiver's certification for receipt of Hazardous and other wasteu.u

1:~ Name and Sta~~. ·%~prAlJ""ArF
..

Month Day Year
~~ Signature A.l: _J.

I

I I I I I I I I I
Copy 1 ('MIil.) - To be forwarded by the sende~ 10 the State PolluUon Control Board
Copy 2 (Yellow)
Copy 3 (Pink)
Ccpy' (Orange)
CcPY5 (Green)
Copy 6 (Blue)
Copy 7 (Gray)

- To be retained by the sender after laking signature on it from the transporter
- To be retained by the receiver after Signature

� To be handed over to the transporter by the receiver after accepting waste
� To be sent by the receiver to the Stal. Pollution CO"1re1Boalll
� To be sent by the receiver to the sender '
- To be sent by the receiver to the State PoBuUonConlrolBoard of the senderio ease th8 sender i&ln another State.



� -MANIFEST FOR HAZARDOUS AND OTHJ;:RWASTE

I MANIFEST Document No. _ '4', I Form.10

1.
Occupier Name and Mailing Address
(Including Phone No and Ermail)

-
2. Sender's authorisation No

3. AWll.1PLMembership No

4.
Transporter's name and address
(including Phone No and Ermail)

0..;
5. Type of Vehicle

0
6. Transporter Registration No...

I!
ell 7. Vehicle Registration Noc
ell

Receiver's Name and Mailing AddressCI
8.

2! (including Phone No and e-mail)
UI
ra
3:
ell 9. Receiver's authorization No
£i
>. 10. Waste description
.c.
'tl Total Ouantity :01 11.
I; No of Container:
III
.Q 12. Physical form
{:.

13.
Special handling Instructions and
additional information

GT'Y'~~;W\ IV\.J~s+",,:~sl+<L·

C~~6J.15;'vt~f:;~,~llft~.

Ad:feJ--PuY' I-Jo..s~e....MDl"""""., " "p"j..lf'i
T~"~ plof-I'I'>-.('?, 1<~.yJ(; "';S:t!)j.b~;.jH..,,",

~klTankerJHook lift/CraneVehlcleJSpeclaEVehlcle).

o 1I.22.C - 5- III

14.

Adityapur Waste Management Pvt. Ltd.
TSDF : Plot No. : 43, Khata No. : 529, Dugni Mouza,
Dist : Saraikela-Kttars8wanJharkhand� 833210
Mob. : 7544003576 J 7544003577, E·mru' : adilyapur.wmpil)ramky.com

40\ � H.t? t--t"" pdor MT
-- - nos.

I\~Semi Solid/Sludge/OilylTarry/SlurrylLiquid

Typed Name and Sta~~:"'\\\~~ \r:§:a\-y.l Month Day Year

Signature f.-) iJI',-" I e I., 1:A1I I21 0 I tI &l
Transporter acknowledgement of receipt
of Wastes

16. Discrepancy. if any

Receiver's certification for receipt of Hazardous and other waste

Year

17.

Name and Stamp:
Signature

...
>.01

....a a 15,
.a-go.

~, ~a:"~t---t'D:::rTiv=e-=-r"N-=-a-:m-:e-a-n-'d~S:::ta:-'m-p-:-~---I
>;' .... Driver Signature

Month Day Year

I 0 I? I .2.11 I!Z 1OJf. tIs I

'0"
ell ell
->
=Qj
Ll..u
ell CD
.00::

{:.l;

Copy 1 (Wtule)
Copy 2 (Yellow)
Copy 3 (Pink)
Copy 4 (Orange)
Copy 5 (Green)
Copy 6 (Blue)
Copy 7 (Gray)

Month Day

I I I 1 I I
- To be forwarded by Ule sender to the State Pollution Control Board
- To be retained by the sender after taking signature on it from the transporter
� Tobe retainedby the recej~ after signature
· To be handed ever to the transporterby the,receiw, alter accepting wast.
� To be sent by the recetver to. thtO ~lioIIillon ControtBoard
- To be sent by U1ereceiver la,theMn~ .".r
� To be sent by the receiver to the Statot Potltjilo~,Controt Board of the ~nde' Incase til. semler Is InanOtherStale.



"1 I IK VVA"II: 'l\r:-A~!==~n.t!Trpvt~

.. -
LTD.

MANIFEST FOR HAZARDOUS AND ",Inc" WASTE
-

I MANIFEST Document No.U~l D I Form -10

Occupier Name and Mailing Address CJ\*,sim .f'iI.<:Jlf~t'.1.i!!$.t.:.fd';
1. (including Phone No and e-mail) ~W-. D" .. , R(~l",-.·fvi!lot .'" )
2. Sender's authorisation No ,

3. AWMPL Membership No

Ii.Transporter's name and address .Adi\J.J;"'" lrI"'ste.M;X"~ ....- ... ~~.~~4.
(including Phone No and e-mail) 'fSI>f',P "1--",,,- 43) k~ MJ -52:.1);./)''')0'

~

.... 5. Type of Vehicle \..lJIIfCkiTanker/Hook lift/Crane Vehicle/SpecialVehicle) .
'0

6. Transporter Registration No <1$ PQ3 J tlo !RtvQ H"'" - 1'5(02.!2.6/iO/¥} 1-
....
I!

It -:1.1..(___ 8-1' I ,III 7. Vehicle Registration No (1c.,
Receiver's Name and Mailing Address Adilyapur Waste Management Pvt' Ltd �.....Cl

8.s (including Phone No and e-mail) TSDF: Piol No. : 43, Khala No. : 529, Duglli Milypll.. Dis!. : Saraikela-Kharsawan Jharkhand - 833210
IU

Mob. : 7544003576I 75440035n, E-mail:adllyapUr.Wrnp!@ramky,com:=.,
9. Receiver's authorization No . ::::1SPCB 1Ho /Rffc..lH-NM.- I SI02.~/.l.D" r7f.c...

6\.td...S5 /.fool>- 10_ Waste description
..Q

�

" Total Quantity : ___'3~o ~..,o """"'-1;I3efMr-~ 11,
:t: No of Container:
III --- --- --- nos.
..Q 12_ Physical form I \.S6iidisemi Solid/Sludge/Oilyltany/Slur,y!l:iquid .'~

13. Special handling Instructions and
l>6e-& ptt-h pp#) ..'additional information f'YlO
I herebydeclarethat the contentsof tOeConsignmentare

14. Occupiers Certificate
fully and accuratelydescribedabove iiI' pro~(shipr;>ing
name and <Irecat~gorised,packed,marked,and labelled,
a:ra.el~in all respectsin properconditionsfo(!ransportby

. ~ ,ndUSt .~&accordingto applicablenationalgo¥errimenlregulatioits:

Typed Name and Stam~;:~~"" ''lV' I' Month Day Year
Signature i i I ol~1 al I Ia.lol I 1&=1."~, Signa or..
T "'''

.,
ransporter acknowledgement of receipt~t:: 15.

~al8. of Wastes . Month Day Year.

~=~ Driver Name and Stamp: I ., I~1a:J I 1 :?i:J CI I, , 18 IiLl!
Driver SignatureI-'

">,<.:. -.

"
.. 16. Discrepancy, if any

,.,.,.i:'·'~"W;. .III
..!> ..~ 'a; 17. Receiver's certification f()r receipt of Hazardous and other wasteu :;:~.i111111

N~me and Stamp: ~';lDAJ~ArA..Q~

Month~l; Day Year
Signature � :M~ \.l I 1 I I I 1 1 I 1Copy 1M'lite)

- To be forvr:arded by the sender to the State Pollution ControlOoardCopy 2 (Yellow)
:_~o= (eta~ned by the sen~er after ta~ing signature on il from the transporterCopy 3 (Pink)
o retained by the receiver after stgnature

Copy 4 (Orange) -i~:::=~~:;:'to tIJ. ~~poner by !he ,ecelve, afte, accepting wasteCopy 5 (G"'n)
- receive, � Slate po~ ConCroIBCopy S (BlUe) - To be sent by the receiVerto III. sender . , , '.. Qald ,

Copy 7 (Gray) - To be sent by Ihe receivet to tile 51 I P .�
a. olution Control Board of the �� nder in case the~· In

: .. .". IS another State.

~)\'7-{ ,



~~~~~~~--~~~.----~~---.-~~--~-~-.---~ .... -_-

, ADITYAPUR WASTE MAN~GEMENT PVT. LTD.
MANIFEST FOR HAZARDOUSAND OTHER WASTE

0554MANIFESTO mentNo Form 10ocu '. .
.

Occupier Name and Mailing Address' 6,yqSIJy, /YI~eJ l.in'7;!k,(
1. (including Phone No and e-mail) ekmtW J;M'tt~ R."l/tl

2. Sender's authorisation No

3. AWMPL Membership No

4.
Transporter's name and address I t:!:t!J«PK (,l:qJ-k p!~",. 'T7l(-v~ ;o:.r!S,
(including Phone No and e-mail) 7J '!>p./leTN' - '-f 'J,f<¥ "'.~�~ 1},'1Pf/ fVti1lt1A.

...; 5. Type of Vehicle \lJid'ckITanker/Hook Iifl/CraneVehicle/SpecialVehicle)

.s ·6. Transporter Registration No "':}~pceI/I()/~Ncj/fWI'1"/ s1t>2-U/U/'7/7"1-
I!
ell 7.� Vehicle Registration No (1_{no(f;}C 6801-c
CII

Adilyapur Wast" Management Pvt.Ltd.en
8. Receiver's Name and Mailing Address

ell (including Phone No and e-mail) TSDF : Plot No. : 43, KhataNo. : 529, DugniMouza,...
I/) Dis!. :Saraikela-KharsawanJharkhand·833210
~ Mob. : 7544003576/7544003577,E-mail:adityaputwrnpl@r.lIllky.com
ell 9, Receiver's authorization No OSptQ/IIC/l(fIC/ f/W1'f -IS/OU(/2t>lr/:r::r..c...
>. 10. Waste description £7P tlh,...I~.c
'0 Total Quantity : ------- 8.070 /';I:r_.!:! 11, m30rMT
;;: No of Container:
ell - nos.
.c 12. Physical form Solid/Se~d/Sludge/OiIYlTarryISlurryJtiquid··· ..
r=

13. Special handling Instructions and
additional information

"
L{la! fnDj?q. Pf~

- \.:-- I herebydeclarethat the contentsof the Consignmentare.,~'
" '.

A"'\~ fully and accuratelydescribedabove by proper shipping
14. Occupiers Certificat\'l.", \.~'. � . nameand are categoriseQ,packed,marked,and labelled,

c.'\). . \,,-, and are in all respectsin properconditionsfortransport by-:,;.'D:'....i~V· .~
"l/ ~~~.... . roadaccordingto applicablenationalgovernmentregulations.",s ,-,0, ,-

Typed Name an',rS ~IN':,::i· Month Day Year
Signature &\'l\'

I I II 1016 12.-1 0 Il II?I\...
Transporter acknowledgement of receiptCIIE'~ 15,

.c al 8- of Wastes Month Day Year
~=:!! Dr!ver N~me and Sta~ CJD~~R I I I l I 0 I (; I ~l e I n&"'1ii:e

..... Dnver Signature

'0'" 16. Discrepancy. if any ... '
CIICII
->= .; 17. Receiver's certification for receipt of Hazardous and other waste....u
ell ell ������.00:: Name and Stamp: Month
r=::; Signature

Day Year

I I I 1 I I I I 1
Copy 1 (\Nhite) - To be forwarded by the sender to the Statcopy2 (Yellow)
Copy3 (Pink)
Copy � (Orange)
Copy 5 (Green)
Copy 8 (Blue)
Copy 7 (Gray)

~ be . e Pollutlon Control Board
� 0 (eta~nedby the sen'!er after takIng signature on it from the transporte
- Tobe retainedby the recewerafter signature r
- To be handed over to the transporter by the receiver after ac:ce U
- To be sent by the receiver 10the Stale PoUulion Control BoatdF no wasle
- Tobe sent by the receiver to the sender

� To be sent by the receiver 10tile Stale Pollution Control Board of the aen~ In ease th. ~er·· \ 5
'. - -',..... ISInanother tate.



2.

No

Occupier Name and Malilin9A~dl'ess
(including Phone No and "-1T,,,ill

Sender's authorisation No

No3.

4.

AWMPL

Transporter's name and address

(including Phone No and e-mail)

5.

6.

7,

B. Receiver's Name and Mailing Address

(including Phone No and e-mail)

~ste description

11.
Total Quantity :

No of Container:

14. Occupiers Certificate

I hereby declare that the contents of the
fully and accurately describedabove by
name and are categorised,
and are in all respectsin

Typed Name al\,::!:$t;m-'R;
Signature

road according to applicable

15.
Transporter acknowleocerneht
of Wastes Month Day Year

Name and Stamp:
Signature I I I I

Month Day Year

are

by

Copy t (Wlite) � To be (OIWardedby the sender to the Slate PoUulion Control80ard
Copy 2 (Yellow) � To be retained by the sender after taklng signature on it from the transport,er
Copy 3 (Pink) .' - To be retained ~y!he receiver after Signature
Copy. (Orange) � To be handedover to the transporter by the receiver after accep~ng waste
Copy 5 (G,"n) - To be sent by !he receiver to the Stale P~utIon Control Board
Copy 6 (_I - To be .""1 by tho receiver 10the sender
Copy 7 (Grey) � To be sent by the receiver to th. Stal. Pollution Control Board of tho sender in case the "ende, in anothe(,Slale.



MANIFEst FOR HAZARDOUS Af.UiOTHER WASTE

Copy, (While)
Copy 2 (Yellow)

C
Copy 3 (Pink):, "
opy.(n~.)
Copy 5 ,i)';;'l"
CoJ)f&(SJue) ~
Copy 7 (Gray)



1.
Occupier Name and Mailing Address
(including Phone No and e-mail)

2. Sender's authorisation No

AWMPL Membership No

Transporter's name and address
(including Phone No and e-mail)

ADITY~PtlRWASTEMANAGEMLriTpvr LTD �..
lSDF: Plnl � .

4,

No

Vehicle

Receiver's Name and Mailing Address
(including Phone No and e-mall)

7.

8.

and

9. Receiver's

14. Occupiers Certificate

I hereby declarethat the contents of the
fully and accurately. described above by
name. and are categorised, packed, marl'eQ,

are in all respects in proper conditions
according to applicablenalional

Month

Month Day Year

I I I I I 2:151 '2d D Ir l.srl

\;~-'
;;s;



I
"

."'<"

~.
I

~h,'4*"l"ihi:'M.." ;' . . I. . � '.' !i':;'Tc'j. ;.;01.;'; "{ = ,,':'.:.- :'0:.., :.,.)."'/i;.i~ii.l'ftf..%? ,,,.,

ADITYAPUR WASTE MANAGEMENT PVT. LTD.
~ANIFEST FOR HAZARDOUS AND OTHERWASTE

MANIFEST Document No. 0692

ADITYAPURWASTE MANAGEMENT PVT. LTD.

1.
Occupier Name and Mailing Address

(including Phone No and e-mail)

2. Sender's authorisation No

._.
.s
I!
:g
Co) "

CI

s
<II

~..
oS,.,
.c
'0
,: 11. Total Quantity:
_ No of Container:..
.c

.£

No3. AWMPL

4.
Transporter'S name and address

. (including Phone No and e-mail)

No

8.
~eceiv_er'sName and Mailing Address
(including Phone No and e-mail) .

14. Occupiers Certificate

T~ped Name and
Signature

Month Day
[j II year �.

IrJ Is-I tJ 0 Irf~+

sender Itt case
the SSl1dlr Is In

. . another Slate. .

'.;1,���������� .-,_.



PUR WAST PVT.
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Fonn ·10

1.

TSOF: Plul 110..43. Khala No..529.

Occupier Name and Mailing Address
(including Phone No and e-mail)

2. Sender's authorisation No

3. AWMPL Membership No

4. Transporter's name and address
(lncludlno Phone No and e-mail)

No

7.

8.

Vehicle

Receiver's Name and Mailing Address
(Including Phone No and e-mail)

10.

13.

14.

I hereby declare that the contents of the Consignmentare
I and accurately described above by proper shipping

Occupiers Certificate 1.~le5If"lIon'A and are categorised, packed, marked, and.labelled,
",'.;;'- \,\~'J5Re\l\a are in all respects in proper conditionsJortransport by
\ «. \)\'1'., -,0(\, accordingto applicablenationalgovernment

Copy 1 ('M1lte)
Copy 2 (Yellow)
Copy 3 (Pink)
Copy 4 (Clange)
Copy 5 (Green)
Copy 6 (Blue)
Copy 7 (Gray)'

Typed Name and Stamp:
Signature

Month Day Year

I II, Ig.1512fc:!>I rig I

Month Day Year
. i

I I I I Ii( 1612d0 I! I~ I

Year

I.
� To
· Tobe
o Tobe
o Tobe handed OVer10the
� .Tob. ""I by the receiver to
� Tobe lenl by the receiver to
� Tobe senl by the receiver to Ihe

j Control Board

on ~ from the transporter

waste

\~-.
Board of the sender In case the sender is in another State.



c-.:- .d:'", -'it:-~
---/ ._' ----

MANIFEST FOR HAZARDOUS AND OTHER WASTE

IFEST Document No.

Occupier Name and Mailing Address
(including Phone No and e-mail)

1.

2. Sender's authorisation No

3. AWMPL Membership No

4. Transporter's name and address
(Including Phone No and e-mail)

No

8. Receiver's Name and Mailing Address
(including Phone No and e-mail)

No

4Je..

14. Occupiers Certificate

170r Grasit11
Creroics\ I "I" '''<iV.

Typed Name and
Signature

Copy 1 (iMlhe)
Copy 2 (Vellow)
Copy 3 (Pink)
Copy. (0""'ll0)
Copy 5 (Green)
COpy 6 (Blue)
COpy 7 (Gray)

I hereby declare that contents of the Consignmentare
fully and accurately described above by proper shipping
name and are categorised. packed, marked, and labelled,
and are in all respects in proper conditionsfortranspor!by
roadaccordingto applicablenationalgovernmentregulati()ns.

Year.

I I



"lADITYAPUR WASTE'MANAGE'M'ENTPVT.' LTl).
o MANIFEST FOR HAZARDOUSAND OTHER WASTE

1,
Occupier Name and Mailing Address
(including Phone No and e-mail)

2. Sender's authorisation No

3, AWMPL Membership No

4.
Transporter's name and address
(Including Phone No and e-mail)

...
s No
I!.. 7.c..

Receiver'S Name and Mailing Address0)

8..s (including Phone No and e-mail).,
'"~.. 9. Receiver's.c....
>. 10, Waste description.a
'1:1 Total Quantity :
~ 11.
I;:: No of Container:
...
.a form
{2

13.

14. Occupiers Certificate

15.

. Copy 1 ('Mlile)
� Copy 2 (Yellow)
Cllpy 3 (Pink)
Cllpy 4 (Orange)
Cllpy~ (Green)
Cllpy6 (Slue)
.~7(Gray}

I herebydeclarethat the contentsof the Consignmentare
fully and accuratelydescribedabove by proper shipping
name and are categorised.packed.marked,and labelled.
and are in all respectsin properconditionsfortr;insportby
roadaccordingto applicablenationalgovernmentregulations,

Month Day Year

I I 11 Iil<61 2J 0 I / IFI

Year

� To StatePollutionControlBoard
� To taking Signature on It Fromthe transporter
� 1"0 after signature
- To be handed over to the transporter by the receiver after accepUngwaste
, Tobe sent by lhe receiver to the SI.'8 Pqnuu!lI1.r;:QIIIJo11I0!'Jd
, Tobe sent by the recalver to the sender . . .
- T~ be sent by the receiver to the Stale Pollution Control Board of Vie sender In case Ihe sender is in another State.



�~OITYAPURWASTE 'MANAGEMENT ".Y~h'-
. MANIFEst FOR HAZARDOUS AND OTHER W/l,STE

1.

2.

3.

4.
name and

(including Phone No and e-mail)

of

10.

Receiver's

description

and t)r>e_

14. Occupiers Certificate

I herebydeclare that the contents are
f~~.and accurately described above t>y proper shipping

~y",~U';~;~aY.~n:a~meand are categorised,packed,marked, and labelled,
r'."",,1.";'_,~,;~\,O\ are in all respects in properconditionsforttansportby

to applicablenationalgovernmentregulations.

Copy 1 (""hite)
Copy 2 (Yellow)
Copy 3 (Pink)
Cm 4 (Orange)
Copy s (Green)
CQPY 6 (Blue)
Copy 7 (Groy)

I~;~~e~f:~,the State PollutionControl Board
~ taking signature on it from the transporter

sigO<tlufEtC~t:r:~~~~by~the;(~ceiver~,fte(accepting waste
:;, p!ljlfiplt\iqmrol~!,!!.

State Pollution ConlJ'oJBoard of the SEln~~rJIi1:,ealtettiJ $6,n,de:rj$ in another state.



- .
•
AOITYAPUR WASTf; MANAGeMENT PVT. LTO'.

MANIFEST FOR HAZARDOUS ANO OTHER WASTE

Document

1. Occupier MailingAddress

(includingPhoneNo and e-mail)

2. Sender'sauthorisationNo

3. AWMPLMembershipNo

4.
Transporter'sname and

(includingPhoneNoand e-mail)

No

7.

8.

Vehicle

Receiver'sName and MailingAddress
(includingPhoneNo and e-mail)

14. OccupiersCertificate

TypedName
Signature

Copy 1 IWlite)
Copy 2 (yellow)
Copy 3 IPlnk)
Copy 4 (Orange)
Copy 5 (Green)
Copy 6 (BlU8)
Copy 7 (Grey)

15.

I hereby declare that the contentsof the

fully and accurately described above by proper shiPIPi09
name and are categorised, packed, and

are in all respects in proper conditions
roadaccordingto applicablenational

Month Day Year

1012-101412101/191

Month Day Year

Year

~"l



-AOITYAPUR WASTE MANAGt;MENT PVT, L.TD·,
,. MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.
Occupier Name and Mailing Address
(including Phone No and e-mail)

2. Sender's authorisation No

No3,

4.
name and address

(Including Phone No and e-mail)

No

Receiver's Name and Mailing Address

(including Phone No and e-mail)

13,

I herebydeclarethat the conlents of the are

fully and accurately descrtbedabove by proper shipping
name and are cateqorised, packed,marked, and labelled,
and are in all respectsin properconditiOnS fortransportby
road accordingto applicablenationalgovemmentregulations,

14. Occupiers Certificate

Typed Name and Stamn:
Signature

Month

Copy 1 (V'Jhile)
Copy 2 (Yellow)

Cppy 3 (Pink)
Copy 4 (Orange)
Copy 5 (Green)
Copy 6 (llIue)
CQj)'( T (Gray)

.O(~~.jenoee to ihe State Pollution ContectBoard
taking signature on it from the transporter

- To i after signature
- To over to the transporter by the receiver after accepting waste
• To be senl by the rl!C8iver to !heSlate POliutlOnConlrol Soard
- To be .001by !he.~ to !he sender
• To be senl by Ihe·mtelver to thlt State POUutionControl SOard of !he.~Od!lf 10case the .ender Is in anolher Slate.

j.~~



~~, .... ~.. ~ ... ,-:",,"
. ' ..

s-

14. Occupiers:t
L

~
:-

Typed Name
Signature

15.

...,

i
GI
c:
&
.s
;
GI

.s
~

, ".,
II)

~
::
-=!
II)~ ..Q

~

1.
Occupier Name and Mailing Address

(Including Phone No and e-mail)

2., ~ender's authorisation No

AWMPL Membership No

, name and
Phone No and e-rnall)

ADITYAPURWASTE MANAGEMENTPVILTD;4•.

No

Receiver's Narne and Mailing Address
(including Phone No and e-mail) .

8.

Total Quantity :

No of Container:
11.

13.

j,

Year

I I
Copy 1 (WIne)
Copy 2 (Yellow)
Copy 3 (Pink)
Copy 4 (Onmge)
Copy 5 (Green)
Copy 6 (Blue)
Copy 7 (G"W)

_ncr •• on the State POllutionContrOlBoard
lifIlie eencer after lak.lngsignature en it from the transporter

• Tobe receiver after Signature
• To be handed over 10 the transporter by the receiver after accepting waste
• To be lOnt by the receiver 10 the Siale PoRuUonCon~ol Board
• 1l>be MIllby the "'_101I1e_
• To be_I by the receiver 10 tho Slate PoRum Con~ Board of the _In ~ '~_isin another State.



1. Occupier Name and Mailing Address
(including Phone No and e-mail)

2. Sender's authorisatfon No

3. AWMPL No

4. Transporter's name and address

(including Phone No and e-mail)

.... 5.
0

6....
NoI!

GI
7.e

GI
Cl

B. Receiver's Name and Mailing AddressS
(including Phone No and e-mail)III

;
GI 9. No.s
>. 10..a
1:1

Total Quantity :.! 11.
is No of Container:
GI

12. form.a

{!.
13.

14. Occupiers Certificate

I hereby declare that the contents of the ?ce
fully and accurately described above by proper shlppmg
name and are categorised, packed, marked, and labelled,

and are in all respects in proper conaJtions fortransJlO!f by
to applicablenational regulations.

Typed Name and Stamp
Slgnature

15. Month Day Year

I 0' I 41 201S1 @ Q1 119 I

Year



•

");:;-""~~-~I,;Pi1Y~tJR'WASTEMA~~~GEM~E'AT'PVT:LTD.
e ( . MANIFEST FOR HAZA~OOUSAND OTHER WASTE

1

1.
Oc;c;upierName and Malilina Addr·ess

(im:r~ing Phone No and e-mail)

2. Sender's authorisation No

AWMPL No

4. Transporter's name and address
(inCluding Phone No and e-mail)

No

and

I herebydec;larethat the of Consignment·are
fully and accurately described above by proper shipping.
name and are categorised,packed,marked.andJaPillied.
and are in all respects in proper conditionsforuanspbnby
road naUonalgovernmentregulations.

14. OccupiersCertificate

Year

15.
Month Day Year

I ollil %I ?I $I 01 fir'

Year

Copy , (Wl~e)
COPY 2 (Yellow)
Copy3 (Pink)
Copy 1{Or,nge)
qopyS (Green)
COPY 6 (Blue)
COPY 7 (Gray)



•

•

. ..
MANIFEST FOR HAZARDOUS AND QfHER WASTE!>

OccupierNamaand MailingAddress
(includingPhoneNoand a-mail)

2. Sender'sauthorisationNo

No

No

s.

No

Receiver'sNameand MailingAddress
(includingPhoneNo and e-mail)

14. OccupiersCertificate

Copy 1MM.)
Copy z (Yellow)
Copy 3 (Pink)
Copy 4 (Orange)
Copy S (G,..n)
Copy G (Blue)
Copy 7 (Gray)

wasla
State1he .. _

1he StatePolulion ControlBoard of Ill. senderIne.... IIl.)lilnde, is Irt onolller_

--------- - - -



•

•

•
•

',T- """"'-

PVT. LTD.

f.
Occupier Name and Mailing Address

(ijlcluding Phone No and e-mail)

2, Sender's authorisation No

AWMPL No

4.
name and address

Phone No and

.'.9
I!
GI Registration Noc:

'" Receiver's Name and Mailing AddressCI
8.

S (including Phone No and e-mail)
'"
~..
.c..
>- 10, Waste description
,Q

"C Total Quantity :.! 11.
,~ii: No of Container:

G>
,Q

{2.

14. Occupiers Certificate

Copy 1 \M1ile)
Copy 2 (Yellow)
Copy 3 (Pink)
Copy 4 (Orang~l
Copy 5 (Green)
Copy 6 (8Iue)
CoPY7 (Gray)



•

.-

,

"It." jllA.llKHAND

•
o 178721

SERVICE AGREEMENT

Ihis Service Agmmle:nt ('this Agreement') is made at Rehla, Palamu, Jharkhand 00 this lO'h,
~ay of August 2018.
!

BY AND BETWEEN
I

fdls Gnsiaa IlIdustria Ltd.. having its works office at 'IlIm\\B Road, Rehla. Palamau.

I~harldllmd-822124and registered offlce at P.O. Birla Gram. Nagda, M.P.-4S6331 representc:d

~. its authorized signatory Mr. Brijesh Kumar (A.V.P.-F&C). (hereinsfter referred to as

, "GENERATOR" which expression shall unless repugnant to the subject or context include its

I$lminOOliIOrs,successors and Permitted assigns) as Party No.1

AND

• .,.dltyapttr Waste MaaaJClllent Private Umited (AWMPL) (A Subsidiary or RAMKY
'NVIRO ENGINEERS LIMITED). a company registered under theCompanies Act 1956

,,,,d having its registered office at 13'h Floor. Ramky Grandiose. Ramky Tower Complex.

(jachibowli. Hyde:rabad·50003~ having TSOFAddress at Plot No. 43. Khata No. 529. Ougni

J IIIouza; Oi" - Saraikela-Kharswan:Jharl:hand·833 220 (Hereinafter referred 10 as "Operator"

IOIhichexpression shall unless repugnant 10 the subject or context include its edministralcn.
I~ and Permitted assigns) as Party No.2

IThe GENERATOR and Operator hereinafter individuall) referred to lIS 'Party' and
cellectively as 'Parties"

i
PIIj;< I or 21
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In the event of a splll or incident. the carrier is to notifY operator by calling the 24-hour. 1-
day per week number provided on the manifest, as well as notifying appropriate Country.

state. local. and other authorities having jurisdiction as required by applicable law.

t:z. Operators Warl"lUlties and RepreseatlltiollS

OpeI'atorwarrant$. represents and agrees that:

• By accepling the GENERATOR Waste Operator acknowledges that it understands any
hazards to persons, property and the environment in transporting. storing. treating. andlor

disposing of the Waste;

• Waste stream sampling services, where required by Operator andlor requested by

GENERATOR. must be performed by trained personnel familiar with current hazardous

waste sampling medlods or any other applicable regulations. and procedures.

• Operator certifies 10 Generator that it is familiar with and that its employees have been

trained according to country regulations governing the handling and transporting of

hazardous materials.

• Operator is licensed and permitted by law 10 perform all services described in this

Agreement and shall perform all such services in a safe. efficient. and lawful manner.

using operating. transportation, storage. I.re8tment. and disposal practices that comply

wilh all applicable laws and regulations. Throughout the life of this Agreement, Operator

IIhaII fUrnish. when requested. copies of all permits. licenses and approvals in effect and

shall filmish to GENERATOR copies of new or renewed permits. licenses and approvals

as and when requested to be produced ;

• GENERATOR certifies that it has prepared emergency plans that comply with all laws

and that it is capable ofimplementing such plans on its site or during transportation of'the

Waste in the event of a release of any "hazardous substance," as defined by any applicable

law or regulation.

• Operator will for the life of this Agreement. ensure that all of its employees performing

work related to this Agreement are made aware of and are knowledgeable of the terms

and conditions of this Agreement. Operator also shall duly notify and ensure that its

employees and subcontractors are informed of any changes to this Agreement. such that

they are able to perform their respective responsibilities in full compliance with this

A&teement at all times.

,...18ofZI
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•

Operator shall not begin providing services under this Agreement until generator has been

furnished whh certificates of insurance from an established carrier evidencing that 0pe1'lllOr

have obtained the Environmental insurance. This insurance shall cover Operator's operations

in all stales in which services are to be performed.

Yearly updated certificales must be provided to the authorized signatory llsted whenever

demanded submission of.

14. InspeetioDII and Verifications

Genel'lllOr may inspect and test. at its own expense. any equipment or facilities used by

Operator in connection with its services. Generator may inspect Operator's handling.

treatment, labeling. manifesting, transporIatu,R, storage. and disposal operations. and safety

and health programs in connection with the performance of this Agreement. Any problems

found by Genel'lllOr must be corrected by Operator,

Operator shall keep accuraIC and complete records of:

<> Financial transactions related to this Agreement and

<> All services related to performance of this Agreement including all testing. sampling,
storage, treatment. disposal. and transportation performed by Operator or. All such

records will be subject to audit by Generator for a period of Three (3) years after tbe

service has been completed. or longer where required by law. Generator may verify

all services perfonned and amounts invoiced b)' periodic examination of Operator 5

premises and records.

Operator grants the generator reasonable access to Operator's facility (ies) and records for
~on and veriflC8tion purposes.

for OIa$im IndustriesLtd.
to-ic:aIDivision Rehlaj

For ADITVAPVR WASTE MANAGEMENT
PVT. LTD

..... l9of11
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•

PLEASE NOTE THE BELOW MENTIONED AODRESS/SPOC ARE SUBJECT TO

CHANGE AND GENERATOR SHALL GlVE PRIOR INFORMATION TO THE
OPERATORONANVCHANGES DONEHEREWITH.

II
!.!!dt §WI. Address Dl!taMe !uaTSD[&!!!!I_

!!2 (two-wav}

Garhwa Plot No. 43: Khata
Grasim Road.R~1a No. 529. Dugni

I Industries IJharkhand Palamau, Mouza; Dis! -- 750
!

Lid. I Jhrkhand- Saraikela-Khal'Swan;

822124 Jharkhand -833 22~_
f-

I

2

_m'~_
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WeMis. _1m Jpdustri$S Limited. eli,.,''''''Djyisjog, RAAIa.,hereby declare that lmed
• 0IIl' induslry prtlducIion and our allllWlIprojections we shall be disposing the following
H~!lUS Waste tyJICS to Operator. (Additional sheets could be used for multiple waste

wes)·

PLEASE NOTE ALL THESE QUANTffIES MENTIONED HERE ARE ONLY

APPROXIMATE ANDSHALL NOT GUARANTEE ANY MINlMUM QUANTITY

EITHER FOR THE TYPE OF WASTE OR FOR THE GENERATED LOCATION.

• TheAvg. Yearly generation of Hazardous Waste is expected as follows.

I. Total. 1174 MT per year of all type [ETP sludge (in future), FRP, PVC FPR

piping. Aluminium dross ash. Glass wool, Contaminated Waste bags etc] of

H~ousWASTE

• Av.g. monthly generation of Hazardous Waste is expected as follows.

1. Total. 97.83 MY per month of all type [ETP sludge (in future), FAA PVC FPR

piping, Aluminium dross ash, Glass wool, Contaminated Waste bags etc.] of

Ha:.ardous WASTE

• The Total aeeumulatedlstoredlbllried in pits Hazardous Waste as on 20,08.2018 is

approximately as follows:

I. Total. 2000 MT of all type (£TP sludge, PRP, PVC FPR piping, Aluminium dross

ash, Glass wool, Contaminated Waste bags etc.) of Hazardous WASTE

For and on behalf of MIs.QnWll1.l!!~lPI

Allthorized Signatory ~
Name: Brljesh Kumar

Designation:A~~~n~inance

Witness: I,J-'\ \
Name: K.N. Misltra

Designation: AGM

Grasfm Industries Limited.

Chemical. Division. Rehla
Jharkhand-322 124
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h. %Moisture content (loss on ignition at IOS·C)

i. %Orpnic Content (loss on ignition at 550'C)

j. Paint Fiber Liquid Test (PFlT)

k. PH

I. Sulphur (elemental)

m. 24 hour Leaching Procedure

n. Reective Cyanide (PPM)

o. Total Cyanide

p. Reactive Sulphide (ppm)

q. Sulphur elemental

r. Conccntralion of individual inorganics (Metals), both total and leachable. specific

parameters to be determined based on source of waste

s. Oil and·o-se
I. Extractable Organics

u. %Carbon. %Nitrogen. % Sulphur.%Hydrogen

v. Concentration of Individual Organics

w. TCLPfor identified parameters.

Note: Applicable parameters will be changed lime to time based on the regulations laid down by
ePCB I JSPCB and other bodies .

.. Parameters to be Analyzed for Finger Print Analysis

.. Physical Stale of the WASTE

II. Identification of different phases DfWASTE
Co Co!Dur andTexture

t Specific Gravity

e. Viscosity
r. Flash Point

I- %Moisture content (loss on ignition at JOSuC)

•. % Organic Content (loss on ignhion at 5S0·C)

L Paint Filter Liquid Test (PFlT)

j. Liquid Release test

l. pH

L ReactiveCyanide (ppm)

... Reactive Sulphide (ppm)

JllOIe: Applicable parameters will be changed time to lime based on the regulations laid down by
ePCB I JSPCB and other bodies.

9. Terms&: Comlillollll:

a. This membership is valid as long as GENERATOR is in good standing With the TSDF
and has continued valid authorization rrom SPCS.

/':",.

:'\
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b. This CHW- TSDf shall accept only hazardous wastes as classified in HW Rules for

disposal and shall not sccept radioactive wastes. Municipal wastes. and Bio-Medical

waste.
c. Acceptance of waste is dependent on the flllfillment of regu latory and statutory guidelines

for OpeI1IIionsofTSDf issued from time to lime.
t. Padlway of disposal of wastes and its price shall be decided based on guidelines issued

from time 10 time by regulatory authorities and shall be at the discretion ofTSDF.

c. From the date of signing of agreement GENERATOR has to submit its Waste's sample

for comprehensive analysis within 15 days. The analysis report generated by Operator

will form the basis of disposal pathway along with disposal charges (as Annexure I)

which will be annexed after analysis of the sample and will form the part of agreement.

10. Treat.eats aDd DIsposal of Waste/Containers

Operator shall transport. store, treat and/or dispose of the Waste. consistent with Appeudix A.

and as required by applicable law. Operator shall. within sixty (W) days of receiving any
8hiptnent ftom generator or its Authorized Purchases. treat or dispose of the waste containers
• disposal locations approved by the GENERATOR. and in compliance with country. state

and local regulations.

Operator shall not dispose of any material that derives from any Waste transported. stored.

and/or treated by Operator. except as prescribed under law and in Appeadll A. nor shall
Operator send any Waste to another disposer except upon GENERATOR's prior wr!tten
approval. GENERATOR must approve of any storage. treatment or disposal company in the
disposition of Waste.

Operator 10 provide the following to the GENERATOR Manager of Corporate Environmelltal
AfI'aks (CEA):

Quantity of GENERATOR waste processed at each Operator location on an annual basis

This information for the previous year will be provided onl) on demand with a prior notice to
dIat effect. .

II. Paellagl .. aad LabeliDg

The Operator shall comply with all applicable, country. state laws for packaging and labeling
of hazardous waste {currently the "The Hazardous Wastes (Management and Handling)

Rules. 1989"and " The Hazardous and Other Wastes (Management and Trans boundary
Movement) Rules. 2016)".

""" t7 oUI /~~
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Note: Since these containers will be replaced after three years. above conuU_ maintenance
d!arps will bI>valid for Ibree years only

b) 8"'"ne' VDIlllldInceha,...,.:

AddiIionaIhandline{unloading. charges willbe applicable.

Handling I Unloading Charges - Rs. 1501- per MT

... Minimum yearly servlee daarges:

1'1Ie GENERATOR has to pay • minimum service charge of Rs. 36,0001- per year (excluding

applicable GST and Transportation). This amount shall be adjusted against User Charges invoices

in • financial period of one year. It means if the user charges is more than the service charges then

!he GcncraIor have to pay the extra charges occurred over the service charges or if the user charges

is leu than RrVice chaJges then the Geneno!or has to pay the minimum service charge 10 the

Operator.

5. Lab ADalysis Cbarges:

TIe lab _ysis charges for Comprehensive _ysis per samplewill be Rs.J 7.0001- ""duelle, GST
'1Id bandU. obara.. which have 10 be paid by the GENERATOR.

Ihtt as mUIIIIIIlyagreed the charges for comprehensive analysis per sample is Rs. 12,1100/- excluding
8AJIieallle GST. which have to be paid by Generator.

6. Tues I Levies

All Government I Municipal f Panchayal Taxes I Duties! Levies! Octroi i Tolls etc, as

a~licable from time to time. will be payable by GENERATOR. At present AWMPL

services arc coming under Service Act.

a. Physical Stale: (Liquid! Siurryl Siudgel Semi-solid/Solid: Inorganic. Organic.
Metallic)

b. Diffi:renl Phases: (in cases of Solid I Slurries I Sludge) contained in aqueous

liquids/solutions

c. Colour and TexlIIM

d, Specific Gravity

e. Y_ity

f. Calorific Value

8. FlashPoint

~I\i'td ..·.
".~~~.-.

~!L:'
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A. Operator is engaged in the business of Waste Management and presently operating as

'Integrated Common Hazardous Waste Treatment Storage Disposal Facility'

(tCHWTSDF) at Plot No. 43. Khala No. 529. Dugni Mouza; Dis! - Sanlikel&-Kharswan:
JharkhaDd -833220, as per the guidelines under The Hazardous and Other Wastes

(Manaaement &: Transboundary Movement) Rules. 2016 made under the provisions of

The Environmental Protection Act 1986, as amended from time 10time and which hold

valid authorization bearing no. JSPCBlHOIRNClHWM- 151022612017177 issued on

23/1012017 from Jharkhand state pollution control board (JSPCB).

B. The GENERATOR being desirous of availing the services of collection. transport.

treatmen~ storage and disposal 1 recycle of hazardous and other wastes (hereinafter

referred 10as "Waste") generated at their premises approached Operator and the same has

been 8I:CepCed by Operator on the terms and conditions set out in this Agreement read

wiIh the provisions of The Hazardous and Other Wastes (Management &. Transboundary

Movement) Rules. 2016, as amended from time 10time and supervision of SPCB.

New 1llEREFORE in consideration of the above-mentioned premises and the mutual

promises contained herein. the GENERATOR 'and Operator have agreed to enter into this

Ajpement under the terms and conditions set fonh hereinafter.

1. DEFINITIONS AND INTERPRETATION

I.J Dell!fUOR!: In this Agreement, including in the recitals hereof the following words.
expressions and abbreviations shall have the following meanings. unless the context
otherwise requires:

a. "AVeemcnt" means this agreement including all attachments. annexure or
schedules annexed thereto.

b. "Huardoua RIlIea~ means Hazardous and Other Wastes (Manegement, Handling

&.Trans-boundary Movement) Rules. 2016 as amended from time 10 time.

c. "SPeD" means State Pollution Control Board.

d. "TSDF" means the Integrated Common Hazardous WaSle Treatment Storage
Disposal Facilities operated byOperator.

e. "Waste" means hazardous and non-hazardous waste generated in the premises of
the GENERATOR.

1.2 In(Crpretation: In this Agreement, unless the subject or context otherwise requires:

:.:~:::;';~"
I
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a. Rcferenee to the singular number shall include references to the plural number and

vice-versa;

b. References to a "person" shall include references to natural persons. partnership

firms, companies. bodies corporate and associations. whether incorporated or not

or any other organization or entity including any governmental or political sub-

division. ministry. department or agency thereof:

c. References to recitals. clauses and schedules I annexure are to recitals. clauses and

schedules to this agreement;

d. Any reference herein to a statutory provision shall include such provision. as is in
force: for the time being and as from lime to time. amended or re-enacted in so far

as such amendment or re-enactment is capable of applying to any transactions

covered by this agreement.

e. Clause headings used herein are only for ease of reference and shall not affect the
interpretation of this agreement.

1.3 The Annexure shall fonn an integral part of this Agreement.

J.4 All capitalized terms used in this agreement which have not been specifically defined

in this Agreement shall. unless inconsistent with the context have the meanings

assigned to them under the Authorizations I Concession Agreement.

:t. SCOPE OF SERVICES

2.1 The scope of services to be provided by Operator under this Agreement shall be

collection, transportation, treatment, storage and disposal of Waste generated at the

premises of the GENERATOR in compliance: with all legal provisions applicable to

such services including but not limited to The Environmental Protection Act and the
rules made there under. viz. The Hazardous and other wastes (Management, Handling
and transboundary Movement) Rules. 20 I6 (hereinafter the "RIlles") as amended
from time to time.

2.2 Operator shall offer services contemplaled in this agreement to the GENERATORs as

stated in Annexure 2 through the TSDF operated by Operator and located at Plot No. 43;

Kbata No. 529; Dugnl Mad ... ; Disl. Saraikela - Kharswan; Jharkhand -833 210.

2.3 Operator shall dispose the Waste as per the mandate of the SPCB read with the
provisions of Hazardous Waste Rules.

Paso .Jorll



2.4 Operator also agrees to accept even non-haz.ardous wastes from the GENERATOR

provided that the JSPCB issues 'no objeclion certificate'.

2,5 ()peJ'ator shall provide "Form 10" to the Generator. along with invoice as per clause

4.4 of the Agreemenl.

JGENERAL CONDmONS

.1.1 GENERATOR shall first. become registered member of Operator by paying a

membership fee ofRs. 6.00.0001- (Rupess Six Lacs only) in Between FY 18-19 and

FY 19-20 The membership process is onetime. non-transferable and the membership

fee is non-refundable.

3.2 The GENERATOR shall provide to Operator. a representative sample of the Waste. I

to 2l!g. and infonn the entire process details which leads 10 generation of suchWaste,

for the purpose of determining the Waste characteristics and 10 decide parameters for

COIftptehensive analysis. as well as its final pathway of treatment. storage and disposal
of the Waste.

33 Operator shall carry on the comprehensive analysis of the Waste in its laboratory al

the cost of the GENERATOR or GENERATOR can also conduct the comprehensive

analysis. as per the parameters identified under Annexure I item No.7 in a National

Acere4It11lkm Board rOt Testing aad CaUbraUon Laboratolits (NABL) and MIIIIstryor

Eavl__ t, Foresl and Climate Cballg. (MOEFCq accredited laboratory. The

comprehensive analysis report shall be used by Operator [0 determine the disposal

pathway based on the waste characteristics &. as per Minisl!) of Environment Forest

&. Climate Change (MoEFCC). CPCB [Central Pollution Control Board) and the

concerned SPCB rules and guidelines issued from time to time. Disposal pathway

shall be mutually agreed between the GENERATOR & Operator and shall form basis
for disposal and user charges.

3.4 Operator within 30 days on receipt of information from the GENERATOR shall plan

and sehedule for collection of the Waste from the GENERATOR Premises and the

safely durinll transportation shall be the collective responsibility of the GENERATOR
and the transporter.

3.5 The GENERATOR shall provide the details of Waste to Operator as mentioned below:

i) Complete details of the Waste and its characteristics regarding presence of

explosive/ ignitablel corrosive/ toxic/ odorous compounds in the manifest

provided to the transporter for safe transportation and disposal.

Poae4oC11
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il) Safety information for Hazardous waste containers in ' Form S'. 'Waste

transportation manifest' in 'Form 10' and TREM Card in 'Form 9' for every Wll$lc

type inCIIIlh c:onsignment as per HlIZIIrdousWaste Rules.

3fi Operator shall analyse the Waste received through finger print analysis as per the

panmeters identified under Annexure I item No. 8 as prescribed by the concerned

SPCB.

3.7 In the event there are any differences in the analysis results of comprehensive analysis

and finger print analysis. the GENERATOR may either accept the results of Openllor

or send their samples to a mutually agreed third party analysis at their own cost. Any

discrepancy in relation thereto shall be informed to the SPCB.

3.. The GENERATOR shall provide a fresh comprehensive analysis report when there is
a change in the waste characteristics. manufacturing processes. changes in product

mix or upon completion of two (2) years whichever is earlier.

3.9 In the event of any false information or withholding information by the

GENERATOR including but not limited to the nature of information more speciflt8lly

detailed in clause No.3.13. all the liabilities, whether directly or indirectly arising

there from, during transportation. handling. treatment &. disposal shall be the
responsibility of the GENERATOR.

3.10 The GENERATOR shall provide an advance declaration every year in the month of

April regarding !he quantity of waste assuring to send to Operator till March 31 of the

succeeding year, in the format provided under Annexure III, Declaration.

3.11 The GENERATOR shall also declare Waste quantities on an annual and/or monthly

basis as per Hazardous and Other Wastes (Management. Handling &Trans boundary
Movement) Rules, 2016 in the format provided under Annexure 111.

l.ll Operator agrees to provide its containers available at its TSDF to the GENE.RATOR

provided the GENE.RATOR pays the container maintenance charges to Operator as
per Annelllll'll Iitem No.4.

3.13 The Waste supplied by the GENERATOR shall not contain any kind of nuclear and/or

radio-active and/or any other prohibited material.

3.14 Operator shall also supply specially designed containers to help segregate the Waste

and arrange the transportation of such containers from the GENERATOR premises.

3.15 As agreed, there shall be no restriction on minimum quantity per transaction. to be
picked-up from Generator Site.

f'a8eSoUI
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3.16 The Operator shan indemnify the GeneratOl' fur any loss on account of not holding a a

valid authorization for serv ice offered and agreed to b> them and it shall be sole

responsibility of Operator to comply with all the applicable statutes with respect of

such service.

3.17 The Operator shall insure safe handling lind transportation of the Waste from the

pmnises of the GENERATOR and take all safety measures, In case of any accident.

loss 01' damage of any kind to any party including Operator during handling.

transportation and disposal. the GENERATOR will not be responsible for any

criminal, civil, flnenclal or damage action arisen out of such accident, loss or damage

of any kind to any party including Operator during handling. transportation and

disposal.

3.'8 The event of any false information or withholding information by the GENERATOR
wilfUlly including but not limited to the nature of information more specifically

detailed in clause No. 3.13. suppression of which would be result into any loss or

damage solely on account of non-availability of such information, all the concerned

liabilities. whether directly or indirectly arising there from. during transportation,

Handling. Treatment &. Disposal shall be the responsibility of the GENERATOR.

4 VIER CHARGES & TERMS OF PAYMENT

4.1 The GENERATOR shall pay monthly user charges to Operator for its services as per
the rates mentioned under Annexure I. which shall be based upon the Declaration

given by the GENERATOR as provided under Annexure III.

4.2 All taxes including Central GST and State GST etc. shall be paid as extra over and

above our quoted rates at the rate applicable. if any. at the time of billing. Tax Laws

are subject to amendments from lime to time and accordingly any tax will be

applicable, will be charged as extra. GST is like any other indirect tax to be collected

by the Operator from the customers and the same is remitted to the government

account.

4.3 So/. escrow deposit would be charged over and above the disposal charges for the

wastes disposed into land till either directly or after treatment. The amount applicable

for the escrow deposit will vary from time to time based on the notitication from the

concerned authority.

4.4 The user charges are 5Ubject to annual reVISIOnon the basis of Concession /

Authorisation Agreement and including but not limited to every event of escalation of

fUelcosts, power tariff. change in disposal technologies and/or method. wage hike and

others.

Peac60fll



4.5 Operator shall send the monthly user charges invoice to the GENERATOR on or

before 5th of every succeeding month and me bill amount shall be payable by lhe

GENERATOR on or before 30'" of the same month.

4.6 Any objection andlor clarification on the waste disposal invoices and monthly bills

submitted by Operator to GENERATOR shall be communicated to the Operator

within 7 workina days from the date of receipt of the invoices. In case of non-receipt

of any clarification or objection it shall be deemed that the invoices are acceptable and

shall fall due for payment as per clause 4.5 of this Agreement.

4.7 In case of delayed payments the GENERATOR shall be liable to pay interest at the

rate of I% per month on the outstanding amount during the default period. In the

event of any bill amount along with interest is due for more than three (3) months.

Operator reserves the right to refuse to extend its services to me GENERATOR and

even to terminate this Agreement with immediate effect.

4.. The Operator will communicate the Comprehensive Analysis Repon to the
GENERATOR and on the basis of which the disposal cost I estimate will be finalised
at the prevailing rate and a Work Order will be issued by the GENERATOR against
the same prior to collection of waste from Generator's Premises.

4.9 In the event of any changes in the prescribed user charges by the authority because of
any unforeseen circumstances. the same will be informed to and if agreed will be
applicable to the Generator as per the Concession agreement.

5 TERMOFAGREEMENT

This Ajp'eCment shall be valid for 8 period of 2 year(s) effective from 20'0 August

2018 subject to earlier termination by either party in accordance with this Agreement.

6 FORCEMAJEURE

Notwithstanding anything else conl8ined herein. neither Party hereto shall be liable

for dalnaps or to have this agreement terminated for any delay or default in the
performance of such Party hereunder if such delay or default in performance derives

from conditions beyond the reasonable control of such Party. including but not limited

to. acts of god. strikes. fires. Iloods, extreme drought. shortage of supply. riots, work

stoppages, embargoes. governmental actions or damage to the plant or facility or any

cause unavoidable or beyond the control of either party including continuing domestic

or International problems such as wars or insurrections. The Parties shall have right to

terminate this Agreement upon giving a prior written notice 10 the other Party if the

Force M~eure event continues for more than sixty (60) days .
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7. INDEMNlTY:

(a) TIle GENERATOR. its directors. officers. employees. agent and contractors.

including their employees. shall not be liable to indemnify for any Losses incurred by

Operator, Its director. officers, employees. agents. servants or third parties arising
from this Agreement unless such losses have arisen solely as a result of the wilful

misconduct and/or gross negligence of the GENERATOR (or any of its directors.

officers, or employees) in performing itsltheir obligations under this Agreement

whether during collection or transportation or treatment or storage or disposal. as a

result of:

I. The Waste supplied by or collected from the Generator in case of any mismatch of
waste from trem card or finger prints; and any non-disclosure or wrong disclosure of
any information as to the characteristic of waste. or

2. Any civil or criminal proceedings or liability under any law fur any unlawful

dumping of untreated wastes by the waste Generator either at the project site of

Operator or anywhere else.

(bl TIle Operator. its directors. officers. employees. agent and contractors. including

their employees, shall not be liable 10 indemnify for any Losses incurred by the

GENERATOR. lts director. officers, employees. agents. servants or third parties
arising from this Agreement unless such losses have arisen solely as a resull of the

wilful misconduct andlor gross negligence of the Operator (or any of its directors,

officers, or employees) in performing its/their obligations under this Agreement.

8 EVENTSOFDEFAULT

The following shall constitute GENERATOR's events of default:

a) Ifthe GENERATOR fails I refuses to pay its bills I dues for the user charges payable

under this Apement within a period of 90 days from the receipt of the invoice.

b) If the GENERATOR fails I refuses to pay wilhin the time stipulated the advance

amounlS and deposits etc. called upon 10do so by Operator.

c) If the Waste supplied by the GENERATOR contains any radioactive or prohibited

material.

d) ((the GENERATOR commits gross violation of the terms of this agreement

9 TERMINATION



with ninety (90) days' notice from the date of receipt of written notice fur rectification

from the Operator and to the extent such events of default result in material bmlch of

this Agreement. The GENERATOR may terminate this Agreement in case of

Operator's breech of this Agreement and if such breach remains uncured for a period

of thirty days from the date of termination notice issued by the GENERATOR.

11.2 Either party may terminate this Agreement. if the other party violates any term of this

agreement or becomes insolvent or files a voluntary petition in bankruptcy ("Cause"),

to the extent permitted by law. Such termination will be effective at the end of a

ninety (90) day written notice period.

lD ENTIREAGREEMEENT

This Agreement shall be deemed to represent the entire Agreement between the

petties hereto regarding the subject matter hereof and shall supersede. cancel and

replace any and all prior agreements or arrangements. if any. in this behalf. by and

between the Parties hereto.

U RELATIONSHIP OF THE PARTIES

Nothing contained herein shall be deemed to constitute a partnership, joint venture or

agency by and between the Parties hereto.

12 VARIATIONS

This Agreement may be modified or amended only by writing. duly executed by or on

behalf of the Parties hereto.

lB INVALIDITY

In the event that any provisions of this Agreement is held to be illegal, invalid or

unenforceable under any present or future laws of the Republic of India such

provisions shall be deemed terminable and the remaining parts &. provisions of this

Agreement shall remain in full force &. effect.

1. NOTICES

14.1 Any notice. request demand or other communication given or made under or in

connection with the maners contemplated by this Agreement shall he in writing and
shall be delivered personally or sent by registered post acknowledgement due or by
facsimile or by courier:

..... '0(21
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III caseofGlNE&4TOR

Attn:

Head: .. _" Commel'l1c,
Grasim In<lllstriesLtd, (Chemical Davison Rehla)

P,O" Rehla. Station- Garhwa Road,

Dim·Palamau

Jharkhand· 822124

In caM pfOpcI'fllor 10:

Attn: Project Head. Adityapur Waste Maaagemeat Pvt. Ltd.
Plot No. 4J; Khata No. 519; DuplM..... ; DIal. Santill••• - Khlnwln; Jharllll."d .83J ltO,

and shall be deemed to have been duly given or made as follows»

<al If personally delivered, upon delivery at the address of the relevant Party;

(b) If sent by registered post-acknowledgement due seven (7) days after the
posting;

(cl If sent by facsimile upon receipt of confirmation b~ sender. from the receiver.

that the facsimile has been received:

(d) If sent by courier four (4) days aller the date of dispatch,

"l,2 A Party may notifY the other Party of a change to its name. relevant addressee or

address numb_erfor the purposes of Clause 14.1 as provided herein,

1. DISPUTE RESOLUTION

Any dispute arising on any clause or clauses of this Agreement and the contents of the

AnnelIUIe, hereto between the GENERATOR and Operator shall be referred to

Arbitration in accordance with the provisions of the Arbitration and Conciliation Act.

1996. The arbitration proceedings shall be conducted in English and the seal of

arbitration shan be at Ranchi, The arbitral award shall be final and binding upon both
the Parties, No Party shall make the contents of the award public unless upon the

written approval of the other Party. The arbitration shall be conducted by a sole

arbitrator to be appointed by mutual written consent of both parties,

16 SURVIVAL

The tenns which by nature are meant 10 survive the term of this Agreement shall

continue to survive with respect (0 events that arose before expiryiterminalion of this
Agreement .

... •oorzi
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!\slcU!jQpalWaste ftandtiDglShipmeaVfpatnumt - 0nerationa! Reaui'1mMts

In accordance with Ibe Rlgulatory requirements, Operator certifies wilb regard to all

tealmentldisposal facilities listed in their proposallhat Operator and its subcontractors:

000Have the l1C<:essarypermits to perform all services described in the proposal to

GENERATOR and shall perform such services in a safe, efficient. and lawful

manner using industry-accepted operating. transporting. storage. treatment.
disposal, and reclaiming/recycling practices.

+ Comply with the laws applicable 10 the waste intended to be placed therein.

including without limitation. all sampling. monitoring. record keeping. spill

containment. closure and post closure. insurance, and financial security
requirements.

+ Will notify GENERATOR promptly. in writing. of any administrative order.

lawsuit. or other administrative action by any governmental entity or private party,

or the entry into any consent decree or settlement with a governmental entity or

private party in connection with any environmental matters at facilities used for

GENERATOR's waste. Said notification shall include any action to be taken by a

governmental entity or private party alleging a violation of environmental law.

+ Will advise GENERATOR orany civil or criminal penalty citation and the amount

of any said penalties imposed for the misuse, mistreatment. or improper disposal
of any waste materials.

-=- Will advise GENERATOR of any business or financial conditions which may
impact the ability to perform services.

+ Will allow GENERATOR or its agent to inspect and test. at their own expense.

any equipment or facilities used by Operator with the prior approval of the

operator in connection with its services. GENERATOR or its agent may also

inspect Operator's handling. treatment, labelling. manifesting. transpQr1ation.

reclamation, storage and disposal operations. and safety and health prognuns in
connection with any resultant contract.

+ Will have the capacity to accept the expected quantities of wastes.

+ Assure that the prescribed disposal method as agreed upon is followed for each

waste stream till the waste characteristics remain the same as per comprehensive
analysis.

,...,thUt
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17 GOVERNING LAW & JURISDICTJON

This Agreement shall be governed in ~ with the laws of India. Operator and

OENERATOR mutually agree that tile courts of competent jurisdiction at Saraikela

Kharswan and Palamau shall have the exclusive jurisdiction over this Agreement.

I&. iNTIU.LECTUAL PROPERTY

This Agreement does not grant either party the right to use the other party's or their

Affiliates'trademarks, trade names or service marks or any other intellectual propel1y
rights,

19. LIMITATIONOF LIABILITY

In no event will either party be liable to the other for any lost revenues. lost profits,

incidental. indirect. consequential, special or punitive damages. The GENERATOR's

aggregate liability under this Agreement shall be limited to the paid value of services
that is the subject of claim.

For«trulm IndQlrles Ltd.
IChtmklaI DivIson Rehlal

In the Presence of

-K\r...)~'\*VWI+
Noone: ktl"~~,, KtJ...,• .It
Oesignalion:AN.}. ~n::JtI1

.... \1ofll
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BNed on the sample provided. disposal charges for

A. ETP Sludge - Rs. 2. 8191- Per MT

B. Contaminated Cotton Waste- Rs. 18. 547/- Per MT

C. Spent Carbon& Resins - Rs. 18. 547/- Per MT
D. w..Membrane - Rs. 2. 8191- Per MT
E. w..Dross Residues from ALCI) Plant- Rs. 2. 819/- Per MT
F. FRP Waste - Rs. 2. 819/- Per MT
G. Glass WOoI- Rs. 13.5191- Per MT

H. Empty Paint Drums I Contaminated Liners & Containers - Rs. 18. 547/- Per MT
I. Discarded Asbestos Sheet - Rs. 4. 0 II 1- Per MT

J. Oil & Grease Skimming Residues - Rs. 18.5471- Per MT

K. E-waste- rates have to be decided mutually.

Note: Additional Transportation charges applicable as per clause 00.2 of Annexure -I.and Taxes as
per clause no. 6 of Annexure _ I.

The bases for arriving disposal charges for other wastes which arc not mentioned above are
liver! below in clause no. I of Annexure _I.

I. lIWCb."...

The GENERATOR shall pay rhe following applicable User Charges based on the Wast. Types.

A) 01_ Landfill: per MT

Direct disposal into LandfIll : RL1391/-per MT

The user Fee will be considered roc inc_ at Ih< rdle of" per annum comj)O<ll1dedin tine \\ilh
concessioo agreement with Adityapur Auto Cluster. However actual revised user fees would be
oppIicablc IimI Slanina of financial y.... fOr ."TY '''0 )ears pe<iod from lOU IS per concession
·areemenl.

The user charges are subject to revision based on the cooditions prescribed in clause 00. 4.4 &
4.9 as per the aareement

II) StabilizalhlllCia..... ' fMtr MT

Cost of Direct Land nllillj (I+Bulking Factor)· Cost ofSt.bilization ReqenlS • Rs.3SOI-
perMT for re-handllllj exp4tnSes.
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The user charges are subject to revision based on the conditions prescribed in clause no. 4.4 &
4.9 and based on the density of the material and other pollutants.

*w.te sIIo.1eI be p"ked by Generators i.appro •• 2OKg. leak-proof Bqs.

2. I'ruaportatfoa Charges: (Optional. applicable when Operator Services are utilized]

.) w.te TraDlpon ChalP':
Transportation charges will be applicable lb. 6.00 per Ton per KM or Rs. 1800 per
consignment whichever is higher,

The criteria for weight (MT) considCTation will be minimum 90"/0 of the containCT loading
capaeity. In case the quantity of waste rec:eived in the consignment is more than 90 % of the
container capacity. actual quantity will be considered.

The distance will be calculated for both-ways.

b) DieselEscalation Clause

Thediesel escalationclause is applicable as below:

Base price I Old diesel price" Current diesel price = Transportation Cost.

c) TruckDetentiou Charges

Maximum lime of 12 hours (8:00 AM - 6:00 PM) hours is allowed for the truck to be

detained at the GENERATOR premises from the time of reporting to their Security

Gate. In the event this period is exceeded then Rs, 5OOi.per hour shall be charged as

detention charges unless it is mutually agreed and accepted between both parties in

writing.

cI) Truck No- show Charges

In case after planning and scheduling of a truck for the GENERATOR. the

GENERATOR _ides not to send waste and wishes to send the empty truck to

Operator, the GENERATOR shall pay the transportation charges at actual to and fro

distanc:e as per the agreed transportation charge only.

3. Container MaUttenanee Charges: [Optional. applicable when Operator Services IIl'I! utilized]

The GENERATOR has 10 pay the following ch.... es as memioned below towards the setVices
of the Container. ifopted for by the GENERATOR.

II) Container Maintenance charg.. : TheContainer deposits are: .

• 10.0 MT Hook Losders Rs.3.75.000!. per CO"llIiRCT
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Grasim Industries Limited,

Chemical Division,

Rehla, Palamu

Periodic status update based on JSPCBdirection

(Letter Ref No: B-82, Dated: 18/01/19)

Ma/L;1<.s i-

- \~~J----
ADITYA BIRLA
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Direction 1:The calibration of pH meter should be done and ensure the correctness
of the pH meter.

Current Status: Closed, working satisfactorily

Calibration record TSS
Calibration record pH

... :;..

L

AI ~...
GRASIM



, ,

(#'__

Direction 2:Drawing, design with completion timeline of Storm water drain sha II be
submitted. Moreover, the storm water drainage and its functioning may be
examined. ~,

Current Status: Storm water channe~~~p~~fed from effluent drain. The efflue nt
from various section are transferred to central ETPoverhead line.

Pipesto neutralization pit Effluent to ETP PipesInterconnection



Direction 5:New Brine sludge lagoon with liner and provision of
leachate collection along with its completion time line shall be
submitted.

Current status: We are working on constructing new brine sludge

lagoon with liner and leachate collection as per JSPCBguidelines.

ADITYA BIRlA

..



Direction 4: Drawing, Design with completion timeline of Garland Drain
around sludge lagoon shall be submitted.

Current status: All the side wall raised above 1 metre height. Rain water

collection pit completed and pumping system work in progress. There

will be no surface runoff outside the lagoon. Rain water runoff will be

collected through collection cum leachate well-constructed inside the
lagoon and will be treated through ETP

Brine SludgeLagoon Leachate, rain water runoff collection
ADITYA BIRLA

Cont...



Cont ...

Meter Scale

Side-wall all along lagoon: raised>1meter

ADITYA BIRLA

•~ - ...
GRASIM



Direction 6: The empty salt bags shall be disposed off within 3 months.

Current status: Bagsbeing send to authorised recycler. Storage facility

made available at site through restructuring of available godown, new
dedicated facility been constructed.

Interim Storage Facility
BagsStacked at Storage Facility

ADITYA BIRLA



Direction 7: They will submit action plan for achieving Zero Liquid
Discharge (ZLD)~construction of new shed for coal stockyard and shed
over salt unloading point.

Current Status: pH and TSS,modified equipment erection completed.

Flash Mixing and Flocculation Tank Lamella Clarifier

Cont ...

Sludge Filler Press

ADITYA BIRlA



Cont ...
• Current status

• Enhanced RO : Order placed, Completion by 30th August 19, on Track
(Attachment 7B: Copy of LOIand purchase order)

• MEE+ ATFD:Oder placed, site civil work in progress and critical equipment
arrived on site (Attachment 7C: Site receiving copy of equipment).

• Overall site completion by 30th Sept 2019, mostly on track.

Civil work for MEE + ATFD

Cont ...

MEE Equipment ATFDEquipment

ADITY BIRlA
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Cont ...

• Coal Shed: Civil work in progress, target date 15th July 19, mostly on track .

• Shed over Salt handling: The facility been notified by JSPCBfor shed had been

abandoned. The salt containers are now being directly unloaded at covered

salt godown.

ADITYA BIRLA
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Direction 8: The provisions of Hazardous Waste management"
Collection and its disposal facilities should be submitted.

Current Status: Two Shed structures of sizes 23x30 meters (Hazardous

and Non Hazardous Waste) and 10x25 meters (HDPE bags and FRP)

have been completed.

New Shed Structure for Site Waste Management (Hazardous & Non Hazardous) and HDPEBags

ADITYA BIRLA

Cont ...
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We ensure our commitment towards

Environmental Compliances

Thank you
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JHARKHAND STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE, CT.I. COLONY, E-I, DHURWA, RANCHI

Ref. no. - \ \ .2..S'
Ranchi, Date:- I";I. 1-. '9

/From,

R.N.Kashyap,

RegionalOfficer,

RegionalOffice, Ranchi.

To, Member Secretary,

JharkhandState Pollution Control Board,
Ranchi.

Sub: Regarding submission of Inspection Report of M/s Grasim Industries Ltd, Chemical
Division, Rehla, Dist.-Palamu.

Ref: NGT O.A. No.-S09/201S dated-03.0S.2019 and H.O. Office order no.-B-79 dated-
21.06.2019.

Sir,

With reference to the above subject, this is to inform you that in the light of Hon'ble

NGT order in O.A. No.-809/2018 dated-03.0S.2019 and H.O. office order no.-B-79 dated-

21.06.2019 a committee was constituted to assess the damage caused by M/s Grasim

Industries Ltd, Chemical Division, Rehla, Dist.-Palamu and to evaluate the compensation for
recovery from the unit.

In this regard the committee visited the unit on dated 02.07.2019 & 03.07.2019 and

inspection of the unit was carried out. Inspection report of the committee is enclosed for
needful action.

� wfLL~ I ~ours Faithfully

si-vW '" l~~- (1' ~'1hW
. ~ A~ (R.N.ta1tt(-JpJ'

~ftr RegionalOfficer,
Jharkhand State Pollution Control Board. Ranch; ~ Ranchi

:,:Cn:~~r~.~~::::::::::·::.::~::::::::....:: ...~..~ ..~.~.".~.~~.. <t~ ( 0rl(1
Ssnt to �.£..u_...:K.: Y.,..,..ra-JkJ3...j S. h - - i<..McL
Diary Nok.\ ..~ ..2.. _ Oa8 ..9.3.::.-1 ~ _. --"

Encl.As above.

r.lIMlJ.English lImer R.O,Pf n. 572



JHARKHAND STATE POLLUTION CONTROL BOARD

T.A. DWISION BUILDING, DHURWA, RANCHI- 834004

lDspection Report in tbe matter of Original App6atioB No.88912818 pertaiaing to ABwar

Hussain AJuari, Jhamumo Alpsankhayak Morcha vIsState of Jharkhand

Background

Grasim Industries Limited, Chemical Division Rehla, was incorporated in 1984 as Bihar Caustic

and Chemical limited (BCCL), a joint venture between the Aditya Birla Group and the Bihar

State Industrial Development Corporation. In June 2()(B, it became fully owned Aditya Birla

Group Company and in 2009 it was renamed as Aditya Birla Chemicals (India) Ltd.

Subsequently in Jan 2016, Aditya Birla Chemicals (India) Ltd. was merged into Grasim

Industries limited. Now Unit is operating in the name of Grasim Industries Limited, Chemical

Division Rehla,

Unit operation started with 100 TPD Caustic Soda manufucturing through Mercury Cell

Technology. In Sept 2000, 30 MW Thermal Power Plant was commissioned for captive

requirement. In Nov 2005, Mercury Cell Technology was abandoned and in Feb 2006, plant

operation restarted with enhanced caustic capacity to 225 TPD (later upgraded to 300 TPD)

using Membrane Cell technology through TKIS (then UDHE). As a part of enhancing chlorine

internal consumption, Aluminum chloride of capacity 25 TPD installed in May 2006 and Stable

Bleaching Powder (SBP) of capacity 50 TPD installed in May 2008. Fnrther production capacity

of Aluminum Chloride increased to 50 TPD inMay 2011. In May 2014 additional power plant of

capacity 30MW was installed to facilitate caustic capacity enhancement to 550 TPD in staged

IIJaIlIIeI".

Sea Salt is the major raw material and is sourced from Gujarat, unh has progressively shifted

from storing salt in bags (in railway wagons) to salt in containers eliminating the possibility of

spillages during handling, salt unloading and salt containers are being unloaded in the salt

storage yard and storage is oow being performed under shed structure.

In brine purification (removal of Ca-, Mg'+, S04- and insoluble) process, brine sludge is

generated and stored at SLF within the company boundary. In a quest to reduce quantity of brine

sludge generation, over years unil has been sourcing washed and super washed salt with lowest

impurity as:-



Impurity Type UOM Previous Present

Ca++ %w/w 0.18 0.06

Mg++ %w/w 0.06 0.04

S04 %w/w 0.5 0.22

Insoluble %w/w 0.3 0.18

Also unit is in process of upgrading current salt purification system from conventional clarifier

based system to Nano Filtration (along with membrane bases sulphate removal system) with an

objective to reduce brine sludge generation by 35%.

Company has installed ETP system with Membrane Reverse Osmosis (RO), RO reject IS

processed back in salt dilution and dust suppression at Coal storage area. RO permeate is utilized

for further attaining desired TDS, before being discharged as an effluent to Challiya Nalah,

leading to North Koel River. Unit is also in process of enhancing the treatment capacity of ETP,

along with installation of Multi Effect Evaporator (MEE) and Agitated Thin Film Dryer (ATFD)

with objective to recycle all treated water back to process and a major step towards attaining

Zero Liquid Discharge (ZLD).

Solid wastes apart from brine sludge are disposed through to authorize TSDF within state of

Jharkhand,

""
Unit is in agreement with two cement plants for utilization of fly ash generated b th . .y e umt. Unit

too has promoted Fly ash brick making facility at its owned (lease land) premise called

Belchampa site (an identified Industrial Area), outside the pia t b d .
C it n oun ary with operating
apaci y of 6000 bricks/day. Fly ash has been used at tile 10 I'w ymgarea at Belch f
development (till 2013). Majority of th . d 1 . .. ampa or area

e area IS u y capped with ~ t ti .
additional fly ash demand by cement pI t d fl an a Ion. Copmg to the

. an , cappo y ash has beenretrieved fr . .

also. Bed Ash ISbeen utilized at community fo b k fill' om this premise
. r ac I mg of low lyi .

with undertaking by end user. IDg ai ea for construction.

Source of raw water' . 'f:IS SUI ace water fron, North K IR' .. De rver and no
111 any manufacturing process. Unit al f 0 '1' groundwater is being used

� S0 ad nates supply of treated dri ki
In 109water to Rehla



community through water tankers (12 to 14 nos. per day) and through pipeline to adjoining

village (Bishunpur and Ghordhia).

Agreement for water supply from North Koel River was made between MIs Aditya Birla

Chemicals (India) Ltd. and Water Resource Department (WRD), Government of Jharkhand for

withdrawal of water, 2.646 MCMlAnnum for the period up to 31103/2017. As per the

information provided by the unit, the unit has applied for renewal of water agreement (enclosed

as Annexure- Xl) in the office of Water Resource Department (WRD), Government of

Jharkhand, but till date no renewal has been made.

Current Status:

Document Document Number Issue Date Valid Up to Remarks

EC for Expansion of Caustic F.No.J- 11.02.2009

Soda Lye plant from 225 TPD IIOI1l1213/2007-IA- Annexure -A

to 550 TPD and CPP from 30 I1(i) (Attached)

MW to 60 MW

1. CTE for expansion Caustic PC/NOCIRNC/176/111G- 22.01.2014 Six months from

Soda- Total capacity 550 TPD 341 the date 0f issue.

2.CTE for expansion CPP- 30 12thmonth from
Annexure -B

PC/NOCIRNC/176/11/G-
(Attached)

MWt060MW 17.07.2014 the date of issue

2692

CTO for- JSPCRIHO/RNCICTO- 23.12.2016 31.12.2021

1. Caustic Soda- 550 TPD. 102493112016/1062

2. Electricity generation -60

MW

3. AhCh- 50 TPD Annexure -C

4.Stable Bleaching Powder- 50 (Attached)

TPD

5.Hydrogen Boiler & Bottling

Plant 4 TPH & Hydrogen

Boiler 4 TPH

Hazardous Waste HW/G-4322 18.11.2014 31.08.2019 Annexure- D

Authorization ,
I

(Attached)
- ______ ..l___

--



._.

TSDF Agreement Hazardous waste 20.08.2018 Two Years for

Agreement - Adityapur commercial

Waste Management revision.

PVT. LTD., Jamshedpur,

Jharkhand,

E-Waste Agreement -
Annexure- E

Meliorate Lube PVT. 30.04.2019 Five Years
(Attached)

LTD., E-Waste Division,

Ranchi, Jharkhand,

Biomedical Waste

Agreement - Medicare 01.08.2018 Five years

Environmental 01.10.2023

Management PVT. LTD.

Lohardaga, Jharkhand,

Brief Historv ofAditva Birla Chemicals (India) Ltd.-.

BRIEF HISTORY

Aditya Birla Chemicals (India) Ltd. was founded & co-promoted by Aditya Birla Group of
1976

Company and Bihar State Industrial Development Corporation as a Joint Venture Company.

Commercial Production was started with product line comprising of Caustic Soda (initial

1984 capacity of 100 TPD), Liquid Chlorine and Hydrochloric Acid. As the manufacturing process

is highly power intensive (power accounts for 65% of its cost of production).

2000 The unit -I commissioned its Captive Power Plant of30 MW

2003 The company became subsidiary of Mis HindaIco Industries Limited.

Mercury cell process plant was replaced with environment friendly state of the art Membrane
2006

cell Technology of225 TPD capacity



2008 The plant capacity was enhanced to 300 TPD, by adding one more electrolyser

2009
Name of the Company was changed from Bihar Caustic & Chemicals Limited, to Aditya

Birla Chemicals (India) Limited, Rehla

2014 The unit - 2 commissioned its Captive Power Plant of 30 MW

2016 The company merged into Grasim Industries limited as Chemical Division.

Pollution Control Measures Adopted by the Unit:-

1. Water Pollution: - The unit has installed ETP of capacity- 1200 cum/day for treatment

of industrial effluent. The unit has also installed Packaged STP of capacity- 100 cum/day

for treatment of domestic effluent.

2. Air Pollution: -

a. The unit has installed Electrostatic Precipitator in both units of captive power plant

(of capacity 2x30 MW) and for control of HCL mist, caustic scrubber is installed in

SodiumHypo Plant.

b. 36 Nos. of Static Sprinklers has been installed in the Coal Handling Plant.

c. Online Continuous Emission Monitoring System (OCEMS) for online monitoring of

parameters such as SPM, S02, NOx, CO, HCL and Ch has been installed.

d. One No. of CAAQMS Station has also been installed in the hospital area and display

board has been provided near the main gate of the unit.

3. Solid & Hazardous Waste Management: - A lagoon has been constructed inside the

premise of the unit for storage of brine sludge generated during brine purification.

Centralized waste storage facility construction is under progress for storage of graphite

waste, aluminum dross etc. Hazardous waste such as burnt oil, ion exchange resin, ETP

sludge, Asbestos Sheets, oil soaked cotton, aluminum dross and contaminated bags are

being disposed through authorized TSDF, Adityapur, lharkhand.

4, Fly Ash Disposal: - Fly Ash generated from Captive Power Plant is being transferred in

the bulkers through the ehute for dispatch to the cement plants. Remaining fly ash is

being utilized in their own Fly Ash Bricks Manufacturing Plant situated at Belchampa

Industrial Area, Garhwa.

(Photographs of ETP, STP, ESP, Static Sprinklers, OCEMS, CAAQMS, Brine Sludge

Lagoon, and Flj Ash Disposal System Silo enclosed as Annexure- XII).



Applications have been filed by the applicant in the matter in Hon'ble National Green

Tribunal at New Delhi. The issue emerged inter alia include ground water pollutiou,

discharge of toxic effluent without safeguard etc.

SL. EVENTS DATE REMARKS

NO.

Anwar Hussain Ansari letter no.- Regarding pollution of Koel River due to
1 0410712015

061 caustic soda water released by the Unit.

2 Mukhmantri Jansamwad,
I. Complain against Aditya Birla Chemicals,

Grievance No.- 2016-22735
Rehla, Palamu regarding Irregularity.

0310312016 2. Constitution of Committee consisting of

different Departments officials for

inspection of the Unit.

Anwar Hussain Ansari letter no.-
Complain regarding contamination of nearby

3 0310712018 drinking water sources and dumping of caustic
072

solid waste in open areas.

4 Inspection By JSPCB officials 1610112019 Annexure- I (Attached)

Show Cause issued by JSPCB
5 1710112019 Annexure- II (Attached)

vide letter no. D-22

6
Direction Issued by JSPCB during

1810112019 Annexure- III (Attached)
Show Cause vide letter no. B-82

Compliance of direction issued by

7 JSPCB vide letter no. B-82 dated 2010112019 Annexure- IV(Attached)

18.01.2019

Inspection By JSPCB officials on

basis of Compliance report

submitted by the unit in the light
1210212019 Annexure- V(Attached)8

of directions issued by JSPCB

vide letter no. B-82 dated

18.01.2019

Inspection By JSPCB officials, in

the light of directions issued by
2HI03l2019 Annexure- VI(Attachcd)9

JSPCB vide letter no. B-82 dated
I !

18.01.2019 I
,

..----. .. ._-_j



NGT Original Application No.

80912018 Anwar Hussain Ansari
10 03105/2019 Annexure- Vll(Attached)

Jharnummo Alpsankhayak

Morcha vis State of Jharkhand

Constitutions of Committee

11 Members vide office order no. B- 21/06/2019 Annexure- VIII(Attached)
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Hon'ble National Green Tribunal Original Application No. 809/2018 vide order dated

03105/2019 mentioned that "the unit is causing pollution as found in the reports. While

requirement of performance guarantee //lay be step to remedy the pollution, compensation for

the damage caused is required to be assessed and recovered. Quantum should not only be

sufficient to restore the environment but also deterrent. Since the unit is highly polluting and

falls under the category of seventeen most polluting industries, the period of one year may be

required to be reduced appropriately and amount of 'performanceguarantee enhanced. "

In pursuance of the said order conunittee comprising of members from Department of Forest,

Palamu, CMD, MECON Ltd. Ranchi, or his representatives not less than Rank of General

Manager, CMD, CMPDIL, Ranchi, or his Representatives not less than Rank of General

Manager, HOD, Department Of Environmental Science & Engineering, IIT(ISM) Dhanbad, or

his representatives not less than Professor, Regional Officer, JSPCB, Ranchi and Assistant

Professor, Zoology, Ranchi University was constituted.

The committee comprising of following members visited Rehla, Palamu for monitoring

and inspection during 2nd _3'd July 2019

J. R.N. Kashyap, Regional Officer, JSPCB, Ranchi

2. Abhijit Sinha ,GM ( Environment) CMPDIL, Ranchi

3. S.K. Maiti, Professor, (Department Of Environmental Science & Engineering) IIT(ISM)

Dhanbad

4. Dr. Bipul Kumar, Sr. Manager (Environmental Engineering Division) MECON Ltd.

Ranchi

5. Dr. Nageswar Prasad, Sr. Manager (Environmental Engineering Division) MECON Ltd.

Ranchi

6. Dr. .'....nand Thakur, Assistant Professor. Zoology, Ranchi University.



At the time of inspection and monitoring Shri Chandan Kumar and Shri Sumit Kumar Jha

both Consulting Executives, Regional Office, JSPCB, Ranchi were also present.

Applicant Shri Anwar Hussain Ansari was contacted to be present during the inspection of

the unit but due to his health issue he was not able to come. He was also asked to send

representatives on his behalf, but no representatives came at the time of inspection.

Details of observation, findings and information are as below:-

1. Brine Lagoon: Height has been raised from all the side by approximately I meter, Ramp

needs improvement also some HDPE bags visible within layers should be completely

removed from Brine sludge lagoon and Runoff pit water collection further needs

improvement.

2. Housekeeping: - Housekeeping especially near salt storage area is a concern and needs

further improvement.

3. Dust Separation: Unit has installed sprinkler system all across the Coal railway siding

and also inside the coal shed area. Unit confirmed usage of water tankers for spraying on

dust potential roads.

4. Lime Dosing System at Power Plant: - At present the unit has adopted manual dozing

oflime in coal.

5. Effluent Drains: Section of drain after continuous effluent monitoring station. leading to

Chhaliya Nalah needs repair.

6. Tree Plantation: In Brine sludge lagoon area 55 Nos. (Spaced at a distance of 4 meters)

of tree sapling planted, Hazardous/ Non Hazardous waste shed area II Nos.(spaced at a

distance of 4 meters) of tree sapling planted, ETP section no plantation was carried out as

all section arc with concrete and other potential area arc falling as part of modified

facility.

7. Ground Water, Surface Water:- At the time of inspection, samples from ETP Inlet,

Outlet of the unit, Chhaliya Nallah, Meeting point of Belwa & Chhaliya Nallah, Hand

pump in the premise of Primary Madhya Vidyalaya ofGordiha Village and from resident

of Gordiha Village were collected for analysis. The samples were analyzed in the

laboratory of unit by JSPCB independently on the same day. From analysis report it



JHARKHAND STATE POLLUTION CONTROL BOARD

T(l,WI\rO;:f.lTP ADMINISTRA nON BUILDING, HEC COMPLEX, DHURWA, RANCH! 834004

Telephone: 0651-2400850 (Fax)/2400851124008521240184712400979/2400 139

Ref No. JSPqBJHOIRNC/CTO-102493 11201611062 Dated: 2016-12-23

Consent to oP�� te (C'l'O) tUl~.~l~ ~.Qftb. W.~.P't'veDtiOD '" Co~trol ofPoUnlloD) Act, 1974 aad

uDder section ;1 of the Air~ '" Coatrol ofPoUatlon) Act, 1981

1. Appli"l'tion (s) dated 2016-08-31 of Grasim Industries Ltd. Chemical Division Rehla, Occupier Name
:Dilip Oaur for consent under section 25 (1) (b)/25 (I) (c)/26 of the Water (Prevention & Control of
Pollutam) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981.

Docu".nll R.Ued 1.1P":";

(a) The content ofEC Ref. No.- 1-1101 1112I312007/-IA-ll(l) MOEF, Dated 11.02.2009.

(b) The content of Consent-to-Bstablish (CTE), vide Ref. Nos. (i) 3839, dated. 26.10.2007 for Caustic Soda
Lye-21S to JOOTPD; (ii) G-341, dated. 22.01.2014 for CPP- 30 MW to 60 MW and (iii) G-2692, dated.
17.07.~OI4 for Caustic Soda-300 to 550 TPD.

(c) Th, content of Consent-to-Operate (CTO), RefNo.- G-5929, Ranchi, Dated - 31.12.2015.

(d) Tht content ofCTO ofRM supplier of MIs Puja Minerals Pvt. Ltd. for Hydrated Lime- 36000 TPA and
QuicltJ.ime- 45300 TPA from RJPCB.

(e) The content of Inspection Report (IIR)Ref. No.- 1665, Dated- 13.10.2016.

J. The consent is granted under section 25 f 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -Dandila , P S -Rehla , District -PALAMU, as follows:

.-

Project Site-Area Iovestmen Product & Period of Total

t (Rs) Capacity CTO

Plot Nos. Area

Before 12706. 245 Crore (I) Caustic Soda- 01.01.2017
Expansion 9Sqm SSO MTlDay, (2) to

Electricity 31.12.2021
G~eraIiQg,<iQ ,

I MW,(3)

I
Aluminium

i Chloride -50 TPD,
(5) Stable I

Bleaching Powder
- 50 TPD, (4)
Hydrogen Boiler &
Botlling Plant 4

I i TPH & Hydrogen
i I Boiler 4TPH



(A)

(I)

(2)

(3)

GeneralCondition. :

That, the occupier shall comply with all conditions ofEC, Ref No J-IIOIII1213110071-IA-Il(I) MOEF
,Dated 1110212009,CTE, Ref No G-2692 , and dated 17/0712014, previous CTO, Ref No G-
5929dated31 II212015 and shall submit repnrt to this effect with supporting documents.

That, the occupier shall maintain the ambient air quality within the staildard' given below:

SN Parameter Standard

1 Respirable Suspended 100 ~g/Nm3

Particulate Matter

2 Sulphur Dioxide 80 ~g/Nm3

3 Oxides of Nitrogen 80 ~g/Nm3

That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

i 1 Particulate Mlltter

(4) That, the occupier shall keep process effluent in close-circuit and the quality of effluent front other

sources in conformity with the standard (5) and the discharge quantity as below:

SN Parameter Standard
-

1 Total Suspended Solids 100 mg/L

2 BOD 30 mg/L

3 COD 250 mg/L

4 011& Grease 10 mg/L

5 Quantity of Discharge 1.0 KLIT Caustic Soda
~roduce excluding cooling
ower Blow Down

(5) That, the occupier shall dispose of solid wastes as follows:
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Waste Type

As a substitute of Soil or Mineral

SN
Mode of Disposal

1 Non-Carbonaceous Non-
Hazardous solid wastesl Mine
OverBurden

2 Hazardous CEirbonaceousWastes In co-processing In high
furnaces or kilns

I6, 'FhaljIhe oeeupio:rs~ kC!'l'D G~slwithin.acoustic enclosure (s) and shall keep the heigbt(s) of
exhaust pipo(s) as per Central PolfutioJi to_rBoard norm.

7. That, the occupier shall install and maintain Central GroundWater BoanV State GroundWater
Directorate approved system of rain water harvesting-cum-ground water recharge.

8. That, the occupier shall create and maintain new water body (ies) I remove deposit(s) of existing
water body(ies) and nearby stream(s) and pond(s) and shall maintain tho wholesomeness of water.

9. That, the occupier shall grow and maintain greenery in the periphery and other a'\'llUablespaces and
'hall continue enhancing its plant density and biodiversity.

10.That, the occupier shall submit ~Yi{o~)II1 statement with supporting stoc:hiometric calculations

anal~ rq>O~,.b~fonl3OthS"l!tcmllcr:~ year,

II.That, the oeeupier shall submit reporus) duly monitored and issued by an NABLIISO 9001 with
O~AS 18001 accredited laboratory in compliance ofsub-para (2), (3), (4)and (5) of paragraph 3 of
this CTO quarlerly,

12.That, the occupier shall comply with all applicable provisions of the Water (prevention & Control
of Pollution) Act, 1974; the Water (Prevention &; Control ofPolluti,pn) I;:eSs Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environniellt (l'i'01eCtiOJl) Act, 1986 and Rules
there under.

(B) Specific Condldonl:



,~ ----
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(I)That, the ?C~upier shalt maintain ,and ?perate systems for online monitoring of ambient air quality
and stack emission and effluent quahty with connectivity to Jharkhand State Pollution Control Board
server.

(2) That, the occupier shall establish and operate well equipped environmental laboratory with
facilities to monitor at least all regulatory parameters and clUiy accredited by NABL

~;~~;~;~; AmbientAirQuality mon~~:::;,,~

(4) That, the occupier sball complete the installation lind ltOnlnIissilXlwork of online stack monitoring
system with all 6 stack up to 31.12.2016 falling whicllB.Q. shall be fl:>rfcited,

(5) That, the occupier shall submit effluent analysis report ofSTP quarterly lind shall bring its treated
water in captive use in enlilety.

(6) That, the occupier shaU keep waste water including wash water of plant in close circuit,

(7) That, the occupier shall transmit the stack emi�� ion data through newly installed online emission
monitoring system in "Hypo plant and in 'CPP' to Jharkhand State Pollution Control Board by
3L03.2016.

(8) That, the occupier shall transmit all the relevant pollutants data through newly installed CAAQMS
to Jharkhand State Pollution Control Board,

(10) That, thee~~~~
mglNm' anti h:

(11) That, the occupier sball submit compliance report of ahove conditions quarterly to the Board
failing which the Bank Guarantee ofRs. 10,00 Lac, vide BG no, ~87GT0214011000I, dated.
11.0L2014 with extended validity up to 31.12,2016 will he forfeited.

(12) That, the occupier sball re-validal&dieBank au.&ntee of Rs, 10.00 Lac with extended validity up
to 30.06.2017 by 30-11-2017.

(13) That, the occupier shall provide FlyAsh for ro~ ~~cti~ projectlPu!>lic W~r~ Delw,1'DentJ
manufacturing of ash based produetsluse of soil conditioner m agnculture activity within a radius of

three hundred kilometres,

(14) That, the occupier shall upload on their website the details of stock oft?R~S of lr'~dV.il:~e;;ith h
them along with the quantity offty ash utilized at least once a month and s a msta e lea e as

silos.

(15) That, the occupier sball ensure utili2ation of Fly Ash as per the time frame fixed in the tule.

ball b it ual i lementation report(for the period 1stAprilto 31st
(16) That, the occup~er s . su b~~t~ co~~hance of provision in the notification by the 30th day of

~;~~:'~1~~:;;~~~;Ga.lInd ~c.",ed Reiional Office of MoEF &;CC.

(17) That, the occupier shall .. bmit COQIlIIianeereport of era .Conditions every year to tIu; Board.

, .. for renewal of consent under section 25126 of the
(18) That, the ~ier shall submIt ~::" 1974 and under section 21 of the Air (pre,venlion &
Water (PreventiO!' &;Con18~fPO~ day. prior to the daI& ofexpiJy.~fll". consent t.e.
Control of Polluuon) Act, 'sh a~ .........liance of all of the above condloons.
3U2,2021 wlthdocumen., owmg__,.

(9) That, the occupier shall maintain the quality of emission of "Hypo Plant", "HCL Plant", "CPP" and
other plants or points and that of effluent (if any) within the norms and sball submit monitoring report
monthly, .



li:t..

'.t. TheOrder$hallbevalid subject to complianceof all other legalrequirementsapplicableto theunit,
This Isissuediwith the approval of the Competent authority

Memo No. : JSPCBIHO/RNCfCTO-
10249311201611062

SUMAN
SANJAY

[Sujay Kumar Suman)

MemberSecretary

Dated: 2016-12-23

~;~d:nest:~=!(~;~l;;lr.t~~~~;:'~;:~!:;~r'::~:~:n~~/ector

Chief In,pe~ "fFactori~, RanchilDeputy Com;,uss!oncr, Palalnau! DFO, Palama"" DMO, Palamaul

R!:giQllalO~, RO,Ranchi for information& ensuring complianceof the aboveconditions.He is

requested to Famine the compliancereport and shall su!1mitreport toH.Q. year wise.

SUMAN

SANJAY I

KUMAt

[Sanj ay Kumar Suman)

MemberSecretary
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reveals that chloride content in most of the samples collected was found on higher side.

(Analysis Report is enclosed as Annexure-IX)

8. Online Continuous Effluent Monitoring System for pH, TSS & Flow has been

installed.

In the Hon'ble NGT order, the general recommendations given during the third

inspection carried out by JSPC Board on dated 29.03.2019 has been mentioned as:-

si
General Recommendations Current Status

NO.

The timclines given by the unit in compliance status The timeline for implementation of

submitted to the Board should be strictly implemented ZLO is 30.09.2019. The unit has

purchased the equipments regarding

I this. Also foundation has already

been started and is under progress.

(photographs Enclosed as Annexure-

XIII)

The Retaining wall should be raised uniformly on all sides Height has been raised from all the

and for hassle free dumping of brine sludge via vehicle, side by approximately I meter.

ramp has to be constructed. Ramp has to be constructed from

2 one side for dumping of Brine

Sludge via Vehicle. The unit was

directed to complete the construction

work at earliest.

The plastic waste mixed inside the brine sludge should be As per observed at the time of

separated and disposed properly. inspection, few quantity of Plastic

3 (HOPE) Bags visible within layers

were removed by the unit and should

:
be removed completely.

----------------------------------------------------------------------------- -- -- .

"~I
7 /
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SI.

NO.

4

The surface run off pit constructed is not a proper

substitute of leachate collection pit and much

improvement is needed

Current Status

Runoff pit water collection has been

constructed by the unit and needs

further improvement. During

General Recommendations

Static water sprinklers should be installed on the internal

roads, approach road and dust prone areas.

inspection unit has been directed to

maintain the gradient in the lagoon

so that Runoff may be collected into

collection pit and to construct peep

holes.

Unit has installed sprinkler system

all across the Coal railway siding

and also inside the coal shed area.

Unit uses water tankers for spraying

on dust potential roads. The unit has

been directed to install Static

Sprinklers in approach road of CHP

area and other dust prone area.

6
The damage part of effluent drain needs maintenance.

Section of drain after continuous

effluent monitoring station, leading

to Chhaliya Nallah needs repair

which is under progress.

7
Automatic system of lime dosing should be implemented

instead of manual one.

Unit has confirmed technical

evaluation IS m progress to

implement Automatic System for

lime dozing in coal.

In Brine sludge lagoon area and

Hazardous! Non Hazardous waste

shed area approx. 55 Nos. and 11

Nos. of tree sapling, respectively has

been planted. ETP section no

plantation was carried out as all

8 Tree plantation should be properly provided in all the

areas especially in ETP outlet/Sludge Lagoon/Hazardous

Waste Storage area, etc."

L_ __ _L __ .. ~__ ~ ~ J_ .~~ ~
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Sl.
General Recommendations Current Status

NO.

section are with concrete and other

potential area are falling as part of

modified facility. Still the unit has

been asked for possibility to be

explored for plantation around ETP

area.

In this regard Hon'ble NGT has asked to furnish a report of the assessment and recovery of

damages, reduction of period for remedial action and increasing the amount of the performance

guarantee. The same report may be furnished by the Jharkhand State Pollution Control Board

(JSPCB) within three months by email atngt.fiIing@gmail.com.

Recommendations:-

1. Recommendation for Ramp:

a. RCCBeam to be laid in section of the disposal Side.

b. 2 Meter wide RCC Platform to be constructed at the Brine Sludge disposal site.

2. Recommendation for HDPE bags at salt sludge lagoon

a. Bags embedded/ trapped within layers too shall be removed completely.

3. Recommendation for Run off pit

a. Slope Staging to be done to ensure gradient flow ofrain water to collection pit.

b. Peep Holes diameter to be increased from existing IOOnunto at least 200mm,

with extra holes.

c. Cross section details of brine lagoon to be submitted to the committee members.

4. Recommendations for Housekeeping:-

a. Hump to be provided at Salt storage godown entry at both the sides.

b. Additional drainage to be provided at humps, approaching from outside.
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5. Recommendations for Tree Plantation:

a. Soil testing report to be carried out.

b. Additional plantation to be carried out around Hazardous/ Non Hazardous waste

shed area after completion of pending civil activities.

c. Possibility to be explored for plantation around ETP area.

6. Recommendation for Dust Separation: Static Sprinklers to be installed at -

a. Road approaching the Coal yard.

b. Across Coal handing plant building.

7. Recommendation for Environmental Compensation:- During visit it has been found

that ground water has been contaminated by the unit in terms of Chloride, the committee

is in view that Environmental Compensation may be decided by conducting

comprehensive study in aspect of ground water, ecology and habitation and Re-visit after.

Other Recommendations:

A) Sodium Hypo Lagoon: The abandoned lagoon to be capped with top soil and plantation

to be carried out. Unit to submit the time lines for the same.

8) Rain Water Harvesting: Details of existing rain water harvesting is to be submitted for

assessment and rain water harvesting should be done near the Tube Wells of affected

villages.

C) Piezometers Installation: - Two Nos. of Piezometers, one in upstream of Village

Ghordiha and another in downstream of Bishunpura may be installed by the unit. One

number of Piezometer should be installed in the plant premises.

D) Disaster Management Plan (DMP) is to be prepared and safety checks are to be adopted

with intimation to JSPCB.

E) Hazard Identification and Risk Assessment (IIIRA) matrix shall be developed and

furnished to JSPCB.

F) Possibility of Hel regeneration plant to be explored.
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Ir G) Detais of Fly Asbl Bottom Ash yearly Generation/utilization should be furnished as per

AD�� xurex.

H) Details of Solid waste generation and disposal shall be furnished to JSPCB.

I) Details of Effluent generation, treatment, discharge including quantity shall be furnished

toJSPCB.

~
~~ . t� ~ l\.

(Dr.Anand Thakur) (Dr.Bipul Kumar)

Assistant Professor Sr. Manager, Sr. Manager

Zoology Dqlartment MECON Ltd. MECON Lid

Ranch; University

~
b-- Llw4."f)~

(Dr.s.K.~ (Abhijit Sinha) (R.N. Kashyap)

Professor General Manager Regional Officer

I1T(JSM),Dhanbad CMPDIL, Ranch; JSPCB. Ranch;
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Ministry of EnliroRtntnt & Fornt"
CIADilision}

F. No. J-I 101 I;J 2 1312007-JA-II(1)
To

Parvavaran Bhawau ...

(j() ('omplcx, Lodhi Road
New Delhi 11000)

f>mail: II.malviya(d;gllu1.il.cun1

Telephone: 011: 2436 7076
DDt.~ : February II. 2009

A.:s Bihar Caustic & Chemicals Ltd
.._",��./' Rehla. ('iam'S Road,

District Palamau.

lharkhand

biharcaV}ll~(cradjtyabirla.conl

Sub: ElpallSioDor Cauatic Soda LyePta.' rrolD225TI'D to 5~OTPD and CPP frum JIJ

MW to 60 J\.JW ar Rehl&.cia""a Road, Distrid. Pal.nlllu, Jharkhaad by I\lh' lIihar
Caustic & Chemica" l.rd - En"ironmental clearance reJ!!.

Sir,

Kindly refer to your letter No. nil dated November 17, 200g nlongwith EJAJE~IP n-port

and Publichearing Report seeking cn\'ironnlentalclearanceunder the [I" Notifkation, ':006

~.O The Ministry of En\'ironmclIl and torests has examined your application and nOlc,j Iha.
the proposal for expansion OfC.USlit Soda Lye Plant from ~25 1f'1> to SSO 1"(11) and ('PI' from

30 "'1~' to 60 \f\Vat Robia. Garwa Road. Uistrici PaJamau. Jhan..hand by ~t,is Rihur Caustic &

Cbenlicals Ltd, Expansion will be in two phases (or eausnc soda plant. f:<isting Iand uf XI,l)4
acres will be used for the project. 24.62 acres and open lawn will be covered b.) green belt. ( 'C).."
of the project will beRs. 320 Cmres.

1,0 Total \I.·alerrequirement will he ,155 mJ/hr and sourced Irom KI1c1River. 'I1H:rcnni,",sioll
tor drewl uf water from the river "fill be obtained front the Waler Resources Deperrmem Efllut'lIl

diS(:har8~ will be reduced as hypo Sludge will reduced due 10 use nfChlurint: in place ;,If Sucjiutll

hypochluritc and RO unit for treatment 8: recycling of waste \vater, Waste Air [>c..'hll"lrinlltion
(WAI») sysfent ",ill be used for neutralizing minor quantity of ....'liste 8a~t."sgenerated from cell

bou~ .ilndbrine ·n.....ycle lind satul'3fion,Dentislcr ....;ill bC' provided in t-tydrochloric .",..id I'lant
ESP will be provided for control of cmis.,ions. from ePBe boilers of po\vcr planL C(lHlluili wili
he provided with bag tillers.

·1.0 All the <:hlur-Alkali plants \\·ith ~ 300 TPD are lisled at S.N 4(d,l under C3h:"p;nry ',1\' (\,.

I_'.IA Notincauon 2006 located outside the nocified industrialarea. The prl,[l()sal \.\!35. (;(III~ldC'rcd
and appraiS\.'(j al central level by the Expert Appraisal Comlliittee (Indu'ifry) in its ,)()", \1~'cting
held during 6'~ - S'b January 2009. Public b('aring Rlccting was hdd on 2M'I'Augu.I;.t21l0X

:'.0 lJa\ed on the inl'Ormalioli ,'iu~nlittcd bv VOII,th~ \1illi ...tf\ of Fn\"in:~nnlt.'llt :tl'ld h'r..:,;.t~

he_rt'h)' Ell'l~(lrdst'lIyirOnmenUlI clearance 10 aho\~c Projcct under thl;" Pl\l\'ISioIiS Ill"CI.-'\ Nl1tlfjc;u illli

dated 14t1tSepfC'luber 2006 subject to the compliance of the fi:'U('.....in~ Sp~cific and (It"n(.ral

<on~"ions .-/~~~

Pagt'! lof:'
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A. SPECIFIC CONDITlO:-lS:

(i, All the mercury cell ope,..dlK>n shall be based on menlbrane cell and no mercury cell
based operation shall be carried.

(ii}
Ihe company :i.hall install Wlb1C Air Oexhlorination <"''"AI), svstem w ith sodium hi

sulphih.~ lor neutralizing chlorine clni!lsions as waste gases rrol~ cell house alld brine

recycle and saturation. De1nistcr shull be provided in Hydrochloric Add Plant vents The

vent gases front Sodium hydrochloride plant and He. acid plaru slmll he c('tnlmlled at

source by ctT~ti\'e absorption system so that Chlorine: conccnlr:ltion in the ,-,,,"'111 (!nsc~
shall not exceed 5 ppnl. _

(iii) The Company shall install Chlorine gas detectors to detect leakage OfC'lJorinc!lt liquid

Chlorine storage tanks, Sodium h)'PV pliafll,Hel syntht:si,s uuit i.IUJ EJeclrO')",i, .tH:J. The
company shall install on-line analyzer in Hel plant aud hypo stack with rt'l'I)fding
facility .

(iv)
Cyclone & ESP to lb. CFBC boiler or po...... plont with inter locking facility. 1)"..

extractor & b3g fiker to C0<11handling plant and pneumatic & closed ns.h collection &.

conveying system shall he prl)vjded in power plant fi'r control of particulate clni~":il\h
below IOOnlgINm·1�

(V} The company shall provide the nlOniluring arrllngclIl\m1 with ...ents and regular

moniToring slmll be carried out and reports suhmitted to th..~Jharkhnnd sp(~n.("I'CO and
Ministry's Regional Oflict:' a( Bhuha~eshwur.

(vi) rugiti ...e emissions in the worl "on~ environment. product and raw m~lcrials 'sl(trage area

shull be regularl:-' nlouitorcd, The enlissiuns shall conftlnn to the limits ilnr()~ed hy
Jh.rkhand SPCB.

(vii) Til.: waler requirenl~nl and waste \vater generation shall n01 ~xclO"Cd9888 KL1) and 840
KLD respectively. �

(viii) The company shall install full nedgt..--detlltM:nl tr~aUncnl plant to Imu 1he \\'~~'e"atcr
gcn~rat~d fnln} the plant including RO §y~'n to recycle I'" reuse aU Ihe treated
\\'astC-\'I/aler.

OX) (;r~n 0011 shall be developed ;n.24.62 ha out of total 81.Q4 ha 10 mitigate th.: c.'f(c~"1.sof
fugitive emissions aJl around the plant. The dcveiopnlenl of gr"~n helt shall be as. pt"r the
Central Pollution eontH'l1 Board guideljnes.

(xl The III ash ge-ncraled frorn the po\\'cr plant shall be handkd plk"ulnaticalll and disposed

()f in accordnnce \\;th tbl! provisions of Fly Ash Notiti<:ation, 2OCJ3.

(xi)
The howlr<h.1U5iwns1es gencruted froln the plan .. .'ihttll be disposc:d of in AI.X:~),xJancc"'ilh
the Huardous \\:aste(Managelnent BndHandling) Rules 11)8Qand a... amt'ndi:'"d

(xii) Durms transfer of materials, spillage~ shall be avoided Rndgarland drains, ht,. ~'C'I1"'lnl.:t~11
to !I\'oid Inixing of ac~identalspillages \\'i1h donh,'slic 'nllsh: a.nd \1\1nn draills.

A\~ Page 2 of 5
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(xiii} OcCupatlonaf bealth surveillance of the workers shall be done on it regular basis and
records maintained as per the Fa1.1oriesAct.

l:\i\') "Training shall be imparted 10 All cmployets on safety "ltd health aspects of chemicals

handling, As informed 10 the Ministry, OHSAS J8001 ~hall be continued. f'fe-c..'rnpk'YlnCnl
and routine periodical medical exnminatil'ns for all employees shall be undertaken on

regular basis. Training 10an employees oil handling of chemicals shall be imparted.

I,x\'iJ Ihe C('Ilnj:.'311)' shall stricti), follow all the recolnmcndatk"ln~mcnuoned in the Charler (Ill

Cl1rporutc Resplln"ibjfjty for, Environmental Protection (CREP) for caustic soda plam.

(x\ii) I'he Cl)lnpan)' $hnll comply with al! the C(lInmiUlltnts made duril)1;!.public hearing- held nn
28'" .';ugllst, 20n8.

�
(xviii) Provision 'Shalf be made for the housing of consrrtJclinn labour 'kith in the sue with ,111

necessary infrastnlcture and facilitie:; such as fuel til( c()ukin~ mobile tniJcts. Innbile:
STP. Safe drinking water. medical health C~. creche etc. The housing nlily be: ill the

form of temporary structures to he removed after the c(lrnpletil)l) of the project.

II. GENERAL CONDITIONS:

tl> The pr,l_jcct auth(lf'ities shall slr1clly adhere to fbe stipulanons .. I Ihe SPC'B!'slatc
govemmem or any st.UU(01)"body.

(iD No further expansion or Inodificatiohs in the $)Ianl shaU he carried nut \\-jlhollt rrii"

appruvsl of the Ministry t)f Environment and roresis. In o:aseof ucvialilln~ Ill"altcr<Jli\tns

in thc project proposal fronl tlhlse subluiued fo thl~ f\·1illislry for clearanl,.·c . .iI frt'.;h
reterence shall be Inade (I.) the Ministt), to 3SSVSSthe adcqu3<"}"1.lfcOl1diti~llh irnplh\.'d
Hndto add additional environmental prO(Cctioll lnc~ures fl,.'"<luircd. if all~'

(Iii) AI no lilne, the emissions shall CXCI."'e'dthe preserihcd lilnil'i. In th,. <''''ent 1)( lailurc IIf

any pollution control system adopted by the: unit. lh~ unit simI! be irnlnl!diatcly put ()ut

of operation and shall not he rostaned Until the dt.'Sired ~fticicnc)' ha); t.CCoIiachi(.'vC"d.

(IV) The gaseous elnissions (SO!. NOx� Hel, (:0) and paniculalc nlatt,'r along \\'ill, KSPM

levels fn,m \'oriou..'i process uni's shalf coufonn tu the slandanl~ prcscrihcd h_\.Ih("

cl'lf1ccmed authllrities frOin time 10 time. At no time. 'he emis,.:jon levels "h.111gt' h":yvl1d
the stipulated standards. In thL'event of failure of pollution con'nll .systelll(s) ad.nplcd hy
the unil. the respective unit shall 1101be restHned until the Ct:'!ntrollfleuslJrcs an.~n;o.,;liticd
to achievC' Iht' desired eflicienc),.

(v) The locations of ambien1 ail' quality monilorin~ slat ions shall be rc\-ie\\",,"<!in
consultation \\I'jth Ihe Stale Pollulion Cootrol Board (SPeS) and additional slatiol,s shall

be installed, if required. in th~ dO,\\l1windditeClion as \\'ell a~ "here lJ1a"(ilnullig_fllUnd
le"el concentrations are anticipated.

(\'j) Dedica1ed $~rubbers and stack!! of appropriate heig.hT :h per tit,· ('cutta! P(.,IUIIi'11

Control Roard guidelines shall he pro\'idL-d1('1c{)J11f\)llhe Cllli~sitll1:' ,,.(lIlI \.'3riou_, \<nh.
rhe scrui;'l~ water ~haJl he selll lu ETP It'r further [rt!allncnf

//~\ ()..,..r--1- Pugt':; uf 5



PII) All the storage tank .. will be under negative pressure It I avoid any leakDg_",,)<Breather
valves. 1\'; blanketing and secoedary condensers with brine chilling system shall be
provided for all the storage tanks to minimize vapour losses. All liquid fa'"" material
shall he stored in storage Tonks and Drums.

I he company shall undertake fclllo"iog \\'astC' Minilnit.ation measures.

,. Metering and control of quantities ofacti\'c ingredient s tn minimize waste.

,. Reuse of by-products fA'"1 (he process as raw materials (If a, raw material ~uh",(lIUl<S"'
other precesses.

, Use of auto Ina ted tilling to minimize spillage.
I'" Use cf r'Closed Feed" system into balch reactors.

,... Vcntinp. equipment through vapour recovery system.

, Lsc Ill' high pressure hoses for equipment cleaning to reduce wastew ater generation.

(1:\) The project Authorities shall strictly cut"pl)' "..ith the rules and guidelines under

Manufacture. Storage and Import of Hazardous Chemicals Rules. I(JXI)CIS ann:ndcd in

October. 1994 and January. ~OOOand Hazardous wasrc (\,·lanagclllt.'nl and Ilandlin~)

Rules. Il,1S9. as amended feom rime 10 time. Aurhonzauon from the SI'('", :-.hall be

obtained for collection. rremmeut. storage. and disposal \)1h'll";ud"II~\...astcs.
�

(:-0) The overall noise levels in end around the plant area shall he: kept well within the

standards by providing noise conm)1 n~a:;uf('~ im;luding uc()u~li~ III)(.lds.... ,k'1lct.'f....

enclosures ctl:. un nil $OUrc('~of noise gcneralinn. The ambil:nl no!~ kvcl~ ...hall

cnnform 10 the standards; prcscrl~d under l:nvironnlenl (Prull.'\:linn) A..:l. 1()8tl Rule!"..
1989 \'iz. 75 dBA (day time) and 70 dBA (nighlliuu:).

(:-oj) nle company shall de'\tClllP rain "'BIer harvesting structures. 1;:1har'\t:'si Ihe run uft wah:r

for rec-hargc of ground water and (0 reduce rct)llircml:'nillf Ih<.'fre:sh water.

(xii) The cOlnpan) shall undertake el:o-de"\'clopmcntal mt:i.l:.ure.. including c~\mnlunlty
,.Ioo-cll'arC'rneasun:s in the pn.lj('C[ ar~ lor the o\'cmll inlprO\'cmc-nt of1he \,'11\·iHllunent.

Thf' I;,·~~n..dcveillplncnt plan ,;hould be !l:uhlnilted to Iht~ spell wuhin thn:c: Inonths (If
receipi ,)1' [his letter for appro\ial.

(>..ili) The projL'ClprQponcnt shaJl also o.',uply "'lth all th.e'cn\-ironlncnl ..1pr()lt"Cti~'lf1Illea'tures

and saf~glJards I,roposcd in thli.'EIAlEh.1P report.

(",j'\t) A separate Environmental \.1anagcnlcnt CcII Cl.)uippt'd wllh full fledged l:lhor.'Uory

facilities shall be set up to l:uO)' Qut die Eu\'ifllnmenral !lv13n<t~~tn..:nland r...1l1nitoring
fUlll:t ions.

(ll\") lh( pro.j.:ct Authorities shull \.'3rman. lOepar31cfundi II) ilnplt:'lnent Ihe ~,}lldilil'u.'j
stipulilt.ed by the "'iinistry of E'I\'irunnu~nl and Furcsls as \\'('11as tht: Stale (j(l\crnllwnl
along"' ilh the ilnplementati(\n schedule for all the conditions stirlldntccl he-rei.. TI'lI:

fllnd!io'\(1 provid ...ocl shall nut be divcn(.'\1 t()rany oIher purrx's ....

PaB~-4 ufi

("\'i, The ilnplemenl<llion of the projo.;l \'is·a-vis t:1I'\t'ironmenlal ~li(1n pl;Jns ~h;:all be

monitured by 1he concerned Regional OffK:C"of lhe Ministry.'SI'(·U <=f'Cn .'\ six



monthly compliance status report shall be submitted to monitoring agencies and shalf be

posted on the website of the Company,

(xvii) The project proponent shall inform the public that the project has been accorded

environmental clearance by the Ministry and copies of the clearance letter are available
with the SPCBlConlminee and Ina} also he seen at Wcb!\.itl! of the 1\4inis11) at

h_ttp::'lC'fl'\'(Q{,m~)n. This shall be- advertised within seven days from the date c...r issue of ...

the clearance letter, at least in two local newspapers thai are widely circulated in the

region of which one shall be in the vernacular language of the loc.:llity concerned and u

copy of the same shnl! he forwarded to the concerned Rcgionnl Office of thv ~flni~lf\-

(X1,'iii) The project authorities shall inform the Regional Office as \\,(,11 -is the Minrstry Ihe dah.:

of financial closure lind final approval of'the project b) the cones..rncd authorities and lilt·
dale of start of the project.

6.0 The Ministry or any other competent authority may stipulate an~ further CtIllJilioil(:o.) nil

receiving reports from the project authorities. '[11':above conditions shall be nunutorcd b~ ril('e Regional ()tl1ce ofthl!\ .....1inimy.

7.0 The 1\;1inislT)'may revoke or suspend the clearance if implementation \\f lUi) of the above
conditions is not satisfactory.

1.0 An~ aplx~nl against this environmental c:Jenr3ncc shan lit.,\''';111 the Natil;lIutl Enltirollllteni
AppellaTeAuthority. jf preferred within a p"fk1d of 30 days a..prcs~ribcd under Sc,:tioll J I (11' the
National Environlnent Appellate Act. 19Q"]. .

9.0 The above conditions shall be C'nfon;..'1.l intcr~alia under Ihe provisioll" of till' \Valer
(Prevention and e'onlrol of Pol1ulion) Act 1974 the Air (l'rt',cllt10n and ('olltrol (._If ('(lliulion)
Act. t 981 tilt.' Environment (Protection) A.::t. 1986 and the Puhlia.:Liahilit~ 'nsur-mo.·!;'I\..:f. 14() I
ah,ug \\"ith Ihelr arllcndments and rules.

) tr··
__..../AI,&---;:,

(II. S. r.-lah-i:va,

Join( J)tr~t.'tor

Copy 10. '
I ThC"Secret3l)-. Dcpannlent ,)1'Environment. (io,,-t. t-.f Jh3rkhand. Jharkhand.
2. Chairman. Cenlral Pulluli(\11 Cnntf\\1 BL1ard, Jlari\'t'!'h RhuVilll, CBD~~unl·()trH:i.:

Contplc!'., East Arjlln Nagar. Ne,"' l.>elhi? J 10032.
3. Chalrnwl1. Jharkhand Pollution Control Board. Jharkhaud. rO\'ill /\dlnini~tr"ti\'('

Building_ II.E,C_ Dhruwa. Raanchi � 824004. !harkhand .
.t. The Chief Conservator of forests (Ea~tcml. Rc:glolHtI (}Ilicc (F_/l. A";.

Chandrasckharpur. Bhllvanes\"'ar - 751 02J. Orissa.
5. Monitoring Cell, rvlinistry of Environment <lnd Forests, I'aryavaran Bh(lva,l, (.( i(l

COlnple:\. ~~\\' Delhi.
6. Monitoring Cell

7. (iuard File,

S. Record I:ile. ./ .....--"'

.--~
.n.s. \1ah'i"al
.Iuin. Directur
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Ref No. PCINOCfRNC!97!14{4-JG32-_ Ranchi, Dated- 1(}'1-' I ~

JHARKHAND STATE POLLUTION CONTROL BOARD

T.A DivisionBuilding (Ground Floor) HEC Campus, Dhurwa, Ranchi- 834004.
Phone No:-0651- 2400852,2400851,Fax No:-2400850..

Consent to Establish (erE) under section 25 126 of the Water (Prevention & Control of

Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act,

1981

1. Reference; Application (s) No. 29151 dated - 24.04.2014 of MIs Aditya Birla Chemicals
(India) Ltd: ABCIL, Rehla, Distt- Palamau (occupier) for consent under section
25 126 of the Water (Prevention & Control of Pollution) Act, 1974 and under section

21 of the Air (Prevention & Control of Pollution) Act, 1981

2. Documents Relied Upon:

(a) The content of Environmental Clearance (EC), Ref No J-llOll/1213/2007-IA-1I (I)MOEFI

Dated- 11.02.2009.

(b) The content of Consent- to-Operate (CTO), Ref. No, 183 Ranchi, Dated -15.01.2014.

(c) The content of Inspection Report (1/R) Checklist, Ref No, 1474 /R 0; Dated - 02.01i.2{)l~,

3, The consent is granted under section 25/26 of the Water (Prevention & Control of Pollution)

Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act. 1981 to

establish the project in Mauza - Dandila Khurd, P S - RehIa, District - Palamau as

follows;

Project Site-Area Investment Product & r- -P~riod of I
(Rs) Capacity CTE

,

Before Plot Nos. List , Area- 245 Crore Castic Soda- I

Expansion I enclosed as : 12706.9 300TPD

f--.____J_Anne~_llre-l. 1SQm. I I
lin Expansion i Plot Nos. List i Area-

-..-

245 Crore 250TPD i

! i enclose'! as 112706.9
I I

Annexure-I. I Sqm.

In" month
!

Total I Plot Nos. List Area- 245 Crore 550TPD
enclosed as 12706.9 I fro~ the date

i
I I

I

I I Annexure-I, ISqm. I IIf Issue I

_\l'.\S sor-t 72
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(A)General Conditions:

(I) That, the occupier shall construct pucca (i) minimum ten feet high boundary wall and (ii)
approach road and internal roads and shall keep the premises neat and clean and tidy,

(2) That, the occupier shall install comprehensive enclosure (s) to cover the places of

unloading of raw materials, the equipments of their processing & transferring, the places

of loading of products, by products and wastes for prevention of fugitive emission and

shall install such automatic inbuilt system(s) that in house dust/ gases colleens) and

undergo (es) cleaning and clean air goes out.

(3) That, the occupier shall install such automatic inbuilt system(s) that process flue gas(es) I
process gas(es) and undergo(es) cleaning and clean air go(es) out through the chimney(s).

having height(s) as per Central Pollution Control Board norm.

(4) That, the occupier shall have D G Set(s) of the standard as laid in the Environment
(protection) Rules, 1986 and shall install it (them) within acoustic enclosure (s) and shall

keep the height(s) of exhaust pipets) as per Central Pollution Control Board norm .

(5) That, the occupier shall impart treatment as per Central Pollution Control Board text to

wastewater and shall keep process effluent in close-circuit and effluent from other sources

in conformity with the standard (s).

(6) That. the occupier shall install Central Ground Water Board! State Ground Water
Directorate approved system of rain water llaiv\:3ting~cum-groundwater recharge.

(7) That, the occupier shall create new water body (ies) !remove deposit(s) of existing water

bodyties) and nearby stream(s) and pond(s) and shall maintain the wholesomeness of

water.

(8) That. the occupier shall grow greenery in the periphery and other available spaces and

shall continue enhancing its plant density and biodiversity.

(9) That. the occupier shall comply with all applicable provisions offhe Water (Prevention &

Control of Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act,

1977; the Air (Prevention & Control of Pollution) Act, 1981; and the Environment

(Protection) Act, 1986 and Rules there under.

(8) Specific Conditions:

(I) That, the occupier shall install systems for online monitoring of ambient air quality ~nd

stack emission and effluent quality with connectivity to Jharkhand State Pollution

Control Board server.

(2) That, the occupier shall establish well equipped environrne~tallaboratory with facilities

to monitor at least all regulatory parameters and duly accredited by NABL.

~~-rt>.vs._"t'()( "0"/ 73
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(3) That, the occupier shall install lacilities to dispose of carbonaceous hazardous and non-
hazardous solid wastes for co-processing in high temperature kilns! furnaces and shall

dispose of non-carbonaceous hazardous wastes to TSDF and shall use non-
carbonaceous non-hazardous solid wastes or mine overburden as a substitute of live soil

or as a land fill.

(4) That, the occupier shall install and operate a continuous Ambient Air Quality

Monitoring Station at Factory site in which chlorine and hydrochloric acid gas should

also be parameters with connectivity to Jharkhand State Pollution Control Board, Head

Office server.

4. This order shall be valid subject to compliance of all other legal requirements applicable

to the unit.

l'his is issued with the approval otthe competent authority.
Sd/-

[Dr Mahendra Mahto1
Member Secretary

Memo '<0 - L;:,U3L \_.-/-- Rancbi, Dated- 1(r- .') I;
Copy to: Mis Aditya Dirla Chemicals (Indla) Ltd; i\.BCIL, Rehla, Distt- i'a}&mau /the

Director of Industry, Government of Jharkhand, Ranchil the Deputy Commissioner.

Palamau / the Director of Mines, Government of Jharkhand, Ranehi/ the Chief Inspector of

Factories, Rancbil the DFO, Palamau/ the R 0, Ranchil the DMO, pa.l~mau f:/
information & necessary action. (;, \_/ / ~ ~II

(Dr MJ;cn.rr;: M/,~I
Member ?,\crctary

<7 ,l'ks \._
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I
JHARKHAND STATE POLLUTION CONTROL BOARD

T.A Division Building (Ground Floor) HEC Campus, Dhurwa, Ranchl- M34U04.

Phone No:-0651- 2400852_2400851. Fax No:- 2400850/138:www.jsocb.org

Ref. No. PCfNOCIRNC/l76/li r ~- -5~1 Ranchi, Dated- 99-'1 'I~

I.Reference application No. 16496 dated 08.03.201 I of Mis Aditya Birla Chemicals India Ltd., ViII·

Dandila Khurd, PO- Rebla, Dist- Palamau for expansion of Caustic Soda Lye Plant and Captive Power

Plant at Plot No. as per Ilst annexure II enclosed in the letter ref. No. ABCIUMD/CPP/IO-III dated

OS.03.l01l total area 9850 Sqm., Mauza- Dandila Khurd, PO+PS- Rehla, Dist.- Palamu -822 124. The

production capacity :':'110 proposed investment of the Expansion will he as follows»

-r Expansion of Captive power plant from 30 MW to 60 MW

Proposed investment: - Rs.:- 130.00 crore

2. The documents relied upon:

(I) The contents ofN.O.C. application, Project report, EIA/EMP survey maps marked with plot No. of as

per list annexure II enclosed in the letter ref. No. ABCIUMD/CPP/IO-III dated 08.03.2011 and the

documents furnished in support of application.

(ii) The related provisions of the Water (Prevention & Control of Pollution) Act, 1974 and under section

21 of the Air (Prevention & Control of Pollution) Act, 1981 and the Environment (Protection) Act,

1986.

(iii) On the basis of its environmental clearance issued by Ministry of Environment and Forest. Govt. of

India, New Delhi vide No. J-I 101 III 2 13/2007-IA-JI (I) dated 11.02.2009

2. Arter considering tbe above, N.D.C. (Consent to establish) is accorded subject to the compliance

or the following conditions :-

II) That, the proponent shall obtain consent to operate under section 25 & 26 of the Water (Prevention

& Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of

Pollution) Act, 1981 prior to commissioning of the plant.

(2)' 'I11at. the proponent shall install water meter to measure the water to be consumed for different

purposes to meet the requirement of the water, furnish returns of water to be consumed and pay

water-cess under the Water (Prevention & Control of Pollution) Cess Act, 1977.

(3) That. the proponent shall obtain authorization under the Hazardous Waste (Management. Handling

& Transboundary Movement) Rules, 2008, the Bio-medical Waste (Management & Handling Rules,

1998 and the Municipal Solid Waste (Management & Handling) Rules, 2000 whichever is

applicable and shall dispose off the wastes in the manner as specified in respective Rules.

(4) That, he (they) shall instali Continuous Ambient Air Quality Monitoring system (CAAQMS) and

stack online monitoring system foremission from the chimneys of the plant with connectivity to the

Board server and ensure that the data transmission to JSPC Board and CPCB must be done within
one month;

Xess.Power Planf/~
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(5) That, the proponent shall collect and treat the effluent in foolproof latest system and shall recycle
treated effiuent to the system for reuse and shall ensure the discharge of effluent (if at all necessary)

in upstreamof the water intake point.

(6) That, the proponent shall make stack(s) of required height and with the provision(s) of emission
monitoring (port hole(s), ladder(s) and platformts) as prescribed by Central Pollution Control

Board.

(7) That, the proponent shall ensure continuous and uninterrupted power supply with provisions of
separate energy meters for the pollution control systems to enable the systems to function

uninterruptedly.

(8) That, the proponent shall upgradepollutioncontrol systemsas and when new technologies arc

available.

19) That, the proponent shall abide by the provisionsof the Environment (Protection)Act, 1986 and shall
maintain the quality of effluent, emission. ambient air and noise level in conformity with the

standardsof the Environment(Protection)Rules, 1986.

(10) 11101,the proponent shall use D.G. set(s) of standard as prescribed in the Environment (Protection)
Rules, 1986 and shall house it (them) in integral acoustic enclosure(s) and shall keep the height of

exhaust pipe as per Central PollutionControlBoard norms.

( 11) That. the proponent shall install fixed type automaticwater sprinklers to cover all dusty places in
the premises to impart water spraying intermittently and during loading. unloading of raw

materials/productsandwastes in existingplant and proposedexpansion.

(12) Th31.the proponent shall do tree plantation in at least 33% of the areaof the total land available.

\ 13) That, the proponent shall implementplan of rainwaterharvestingwith establishment of the project.

(14) That, the proponent shall install air pollution control devices such as dust catcher, cyclone separator.
Bag filters, venturi scrubber, E.S.P. etc. in suitable combination to keep emission levels below 100

mg/Nm' for the CPP.

(15) That, the proponent shall make all roads pucca and shall maintain a good housekeepingby regular

cleaning and wetting of the roads and dust proneareas.

(16) That. the proponent shall store all rawmaterialsand products under shed as far as practicable,do their

processingand transfer under foolproofcover (s).

(17) That, the proponent shall implementall pollution control measures recommended in EIAIEMPand
shall submit post EIA monitoring reportwithin three months from the date of commissioningof the

plant.

118) That. the proponent shall obtain permissionfromconcerneddepartment of StateGovt, for withdrawal

of water from any river.

(19) That, the proponent shall use fly ash and or Ily ash bricks in construction of the project and fly-ash
generated from cpp shall be utilizedas per FlyAshNotification, 1999 and as amended in 2003.

(20) That, the proponent shall maintain the quality and table of ground water.

(21) That, the proponent shall keep the waste water in close circuit and ensure zero dischargeoutside the

premises.

(22) 11lOt,the proponent shall use all solid wastes as resourceor as a rawmaterial or as a product.
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(23) That. the proponent shall interlock the productionplant with pollution control measures.

(24) That, the proponent shall adopt clean developmentmechanism.

(25) That, the proponent shall monitor ground water around the solid waste disposal site/secured landtill
(SLF) regularly and submit report to JharkhandState PollutionControl Board.

(26) That. the proponent shall implement/complyall recommendationsmade in CREP.

(27) That, the proponent shall do occupational health survey of the workers on regular basis and maintain
records properly.

(28) That, the proponent shall do socio-economic works in nearby villages for their welfare and shall pay
due compensation to the affectedpeople as per laws and government schemes.

(29) That, the proponent shall also use river water in existing plant also for industrial purposes with
establishmentof the project.

(30) That, the proponent shall provide all necessaryarrangement for the treatment of domestic effluents.

(3 I) That.the proponent shall provide separate arrangementsfor stormwater drainage.

~. This shall be valid subject to authenticity of documents furnished in support of application and
bonafide ownership and possession oftbe land by the proponent.

5. The Jharkhand State Pollution Control Board reserves the right to revise and/or add any
other conditions, ir necessary. for the protection of Environment and to ensure pollution control or
any.

6. The present N.O.C. should not be considered as an assurance for granting consent to operate
the proposed plant and is subject to installation of all pollution control devices and their monitoring
racRitieswith establishment of the facilities and compliance of all conditions as mentioned above.

7. This N.O.C. is valid for a period of six months from the date of issue.

Sd/-

(Dr. Mahendra Mahto)
/ MemberSecretary

MemoNo.PClNOC/RNCi-/~. 3~I J Ranchi, Dated- ;2J-, I ' J 4
Copy forwarded to; MI Jl:dityaDirta Chemicals India Ltd; ViIJ-Daadila Khurd, PO- Rehla, Dist-

Paiamau ! Chief inspector of Factory.Doranda, Ranchi I Director Industry, Govt, of Jharkhand, Ranchi!

Director of Mines. Govt. of Jharkhand, Ranchi I Deputy Commissioner, Palamau I DFO; Paiamaul

DistrictMining Officer, Palamau ! General Manager, DiC, Palamau I Regional Office. J.S.P.c. Board,

Ranchi I concerned officer dealing with consent for informa~d neL.ry- a~;o.n/~
I C /[<~/~r

(Dr. Mahendra Mahto)
Member Sl!cletary

I~
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SERVICE AGREEMENT

, This Service Agreement ('this Agreement') is made at Rehla, Palamu. Jharkhand on this 20'"
day <t' August 20 IS.
I
BY AIND BETWEEN
I
Mis Grasim IDdustries Ltd .. having its works office at Garhwa Road. Rehla, Palarnau,

, Jharktr.md-S22I24and registered office at P.O. Birla Gram. Nagda. M.P.-45633I represented
by its authorized signatory Mr. Brijesh Kumar (A.V.P.-F&C). (hereinafter referred to as

I "GEI!IERATOR"which expression shall unless repugnant to the subject or context include its
Iadmijtistrators, s~sors and Pennitted assigns) as Party No.1

ANQ

IAdittapur Waste ManagemeDt Private Umited (AWMPL) (A Subsidiary of RAMKY
ENVlRO ENGINEERS LIMITED). a company registered under the Companies Act. 1956

, and .aving its registered office at 13th Floor, Ramky Grandiose; Ramky Tower Complex.
Gaclfbowli. Hyderabad-500032 having TSOF Address at Plot No. 43. Khata No. 529, Dugni
IM~ Dist - Saraikela-Kharsw8II;Jharkhand-833 220 (Hereinafter referred to as "Operator"
which expression shall unless repugnant to the subject or context include its administrators,

J successors and Penn itted assigns) as Party No.2

r The GENERATOR and Operator hereinafter individually referred to as 'Party' and
collectively as 'Parties'
I
Page I 01'21
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In the event of a spill or incident, the carrier is to notify operator by calling the 24-hour. 7-
day per week number provided on the manifest. as well as notifying appropriate Country.
state. local, and other authorities having jurisdiction as required by applicable law.

12. Operators Warranties aod Representations

Operator warrants. represents and agrees that:

• By accepting the GENERATOR Waste Operator acknowledges that it understands any
hazards to persons, property and the environment in transporting. storing. treating. and/or
d-sposlng of the Waste;

• Waste stream sampling services. where required by Operator and/or requested by
GENERATOR. must be performed by trained personnel familiar with current hazardous
waste sampling methods or any other applicable regulations, and procedures.

• Operator certifies to Generator that it is familiar with and that its employees have been
trained according to country regulations governing the handling and transporting of
hazardous materials.

• Operator is licensed and permitted by law to perform all services described in this
Agreement and shall perform all such services in a safe. efficient. and lawful manner,
using operating. transportation. storage. treatment, and disposal practices that comply
with all applicable laws and regulations. Throughout the life of this Agreement, Operator
shall furnish. when requested. copies of all permits, licenses and approvals in effect and
shall furnish to GENERATOR copies of new or renewed permits, licenses and approvals
as and when requested to be produced;

• GENERATOR certifies that it has prepared emergency plans that comply with all laws
and that it is capable of implementing such plans on its site or during transportation of the
Waste in the event ofa release of any "hazardous substance," as defined by any applicable
law or regulation.

• Operator will for the life of this Agreement, ensure that all of its employees performing
work related to this Agreement are made aware of and are knowledgeable of the terms
and conditions of this Agreement. Operator also shall duly notify and ensure that its
employees and subcontractors are informed of any changes to this Agreement. such that
they are able to perform their respective responsibilities in full compliance with this
Agreement at all times.

Pas" 18orIt
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Operlilor shall not begin providing services under this Agreement until generator has been
furnished with certificates of insurance from an established carrier evidencing that Operator
have obtained the Environmental insurance. This insurance shall cover Operator's operations
in all states in which services are to be performed.

Yearly updated certificates must be provided to the authorized signatory listed whenever
demanded submission of.

14. Inspections and Verifications

Generator may inspect and test, at its own expense, any equipment or facilities used by
Operator in connection with its services. Generator may inspect Operator's handling.
treatment, labeling. manifesting, transportation, storage. and disposal operations. and safety
and health programs in connection with the performance of this Agreement Any problems
found by Generator must be corrected by Operator.

Operator shall keep accurate and complete records of:

.) Financial transactions related to this Agreement and

.) All services related to performance of this Agreement. including all testing, sampling,
storage. treatment, disposal. and transportation performed by Operator or. All such
records will be subject to audit by Generator for a period of Three 0) years after the
service has been completed. or longer where required by law. Generator may verify
all services performed and amounts invoiced by periodic examination of Operator s
premises and records.

Operator grants the generator reasonable access to Operator's facility (ies) and records for
inspection and verification purposes.

ForOrasimIndustriesLtd.
(Chemical Division Rchla)

ForADITYAPUR WASTE MANAGEMENT
PVT. LTD
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PLEASE NOTE THE BELOW MENTIONED ADDRESS/SPOCARE SUBJECT TO
CHANGE AND GENERATOR SHALL GIVE PRIOR INFORMATION TO THE
OPERATORON ANY CHANGES DONE HEREWITH.

S1 Unit State Address TSDF Address Distance km
No {two-way)

Garhwa Plot No. 43. Khata
Grasim Road. Rehla No. 529. Dugni

I Industries Jharkhand Palamau, Mouza; Dis! - 750
Ltd. Jhrkhand- Saraikela-Kharswan;

822124 Jharkhand -833220

2
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DECLARATION

WeMIs. Grasim Industries Limited, Chemical Division, Rehla., hereby declare that based
on our industry production and our annual projections we shall be disposing the following
Hazardous Waste types to Operator. (Additional sheets could be used for multiple waste
types).

PLEASE NOTE ALL THESE QUANTITIES MENTIONED HERE ARE ONLY
APPROXIMATE ANDSHALL NOT GUARANTEE ANY MINIMUM QUANTITY
EITHER FOR THE TYPE OF WASTEOR FORTHE GENEHAfED LOCATION.

• The Avg. Yearly generation of Hazardous Waste is expected as follows.
I. Total. 1174 MT per year of all type [ETP sludge (in future). FRP. PVC FPR

piping, Aluminium dross ash, Glass wool, Contaminated Waste bags etc] of
Hazardous WASTE

• Avg. monthly generation of Hazardous Waste is expected as follows.
I. Total. 97.83 MT per month of all type [ETP sludge (in future), FRP, PVC FPR

piping, Aluminium dross ash, Glass wool, Contaminated Waste bags etc.) of
Hazardous WASTE

• The Total accumulatedlstored/buried in pits Hazardous Waste as on 20.08.2018 is
approximately as follows:

I. Total. 2000 MT of all type (ETP sludge, FRP. PVC FPR piping. i\ luminium dross
ash, Glass wool. Contaminated Waste bags etc.) of Hazardous WASTE

For aad on behalf of MIs.Qr;IDIl!!l!!!ill!l~~i!ilii~~~~!..QiillJ2!!.....&~

Authorized Signatory ~~
Name: Brijesh Kumar

Designation: A~~ ~un~inance

Witness: \j-'\ \
Name: K.N. Mishra
Designation: AGM

Grasim Industries Limited.
Chemical. Division, Rehla
Jharkhand-822 124
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h. %Moisture content (Loss on ignition at 105°C)
i. %Organic Content (Loss on ignition at 5S0°C)
J. Paint Filter Liquid Test (PFLT)
k. PH
I. Sulphur (elemental)
m. 24 hour Leaching Procedure
n. Reactive Cyanide (PPM)
o. Total Cyanide
p. Reactive Sulphide (ppm)
q. Sulphur elemental
r. Concentration of individual inorganics (Metals), both total and leachable. specific

parameters to be determ ined based on source of waste
s. Oil and Grease
I. Extractable Organics
u. % Carbon, % Nitrogen. % Sulphur,% Hydrogen
v. Concentration of Individual Organics
w. TCLP for identified parameters.

Note: Applicableparameterswill be changedtimeto timebased on the regulationslaiddownby
CPCB I JSPCB and other bodies.

8. Parameters to be Analyzed for Finger Print Analysis

a. Physical State of the WASTE
b. Identification of different phases of WASTE
c. Colour and Texture
d. Specific Gravity
e. Viscosity
f. Flash Point
g. % Moisture content (Loss on ignition at 105°C)
h. %Organic Content (Loss on ignition at 550°C)
i. Paint Filter Liquid Test (PFLD
J. Liquid Release test
k. pH
I. Reactive Cyanide (ppm)
m. Reactive Sulphide (ppm)

Note: Applicableparameterswill be changedtimeto timebasedon the regulationslaiddownby
CPCB IJSPCB and other bodies.

9. Terms & Conditions:

a. This membership is valid as long as GeNERATOR is in good standing with the TSDF
and has continued valid authorization from SPCB.

Page 1601'21
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b. This CHW-TSDF shall accept only hazardous wastes as classified in HW Rules for

disposal and shall not accept radioactive wastes, Municipal wastes. and Bio-Medical
waste.

c. Acceptance of waste is dependent on the fulfilhnent of regulatory and statutory guidelines
for operations ofTSDF issued from lime to time.

d. Pathway of disposal of wastes and its price shall be decided based on guidelines issued
from time to time by regulatory authorities and shall be at the discretion ofTSDF.

e. From the date of signing of agreement GENERATOR has to submit its Waste's sample
for comprehensive analysis within 15 days. The analysis report generated by Operator
will fonn the basis of disposal pathway along with disposal charges (as Annexure I)
which will be annexed after analysis of the sample and will fonn the part of agreement.

10. Treatments and Disposal or Waste/Containers

Operator shall transport, store. treat and/or dispose of the Waste. consistent with Appendix A.
and as required by applicable law. Operator shall. within sixty (60) days of receiving any
shipment from generator or its Authorized Purchases. treat or dispose of the waste containers
at disposal locations approved by the GENERATOR. and in compliance with country. stale
and local regulations.

Operator shall not dispose of any material that derives from any Waste transported, stored,
and/or treated by Operator. except as prescribed under law and in Appendi~ A, nor shall
Operator send any Waste to another disposer except upon GENERATOR's prior written
approval. GENERATOR must approve of any storage. treatment or disposal company in the
disposition of Waste.

Operator to provide the following to the GENERATOR Manager of Corporate Environmental
Affairs (CEA):

Quantity of GENERATOR waste processed at each Operator location on an annual basis

This information for the previous year will be provided only on demand with a prior notice to
that effect, .

11. Packaging and Labeling

The Operator shall comply with all applicable, country. state laws for packaging and labeling
of hazardous waste (currently the "The Hazardous Wastes (Management and Handling)
Rules. 1989"and " The Hazardous and Other Wastes (Management and Trans boundary
Movement) Rules. 2016)".
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Note; Since these containers will be replaced after three years, above container maintenance
charges will be valid for three years only

b) Handling 1Unloading Charges;

Additional handling I unloading charges will be applicable.

Handling I Unloading Charges - Rs. 1501- per MT

4. Minimum yearly service charges:

The GENERATOR has to pay a minimum service charge of Rs. 36,800/- per year (excluding

applicable GST and Transportation). This amount shall be adjusted against User Charges invoices

in a financial period of one year. It means if the user charges is more than the service charges then

the Generator have 10 pay the extra charges occurred over the service charges or if the user charges

is less than service charges then the Generator has to pay the minimum service charge 10 the
Operator,

5. Lab Analysis Charges:

The lab analysis charges for Comprehensive analysis per sample will be Rs.17,OOO/- excluding GST
and handling charges, which have 10be paid by the GENERATOR.

BUI as mutually agreed the charges for comprehensive analysis per sample is Rs. 12.000/- excluding
applicable GST. which have to be paid by Generator.

6. Taxes I Levies

All Government I Municipal / Panchayat Taxes I Duties! Levies! Octroi / Tolls etc. as
applicable from time to time. will be payable by GENERATOR. At present AWMPL
services are coming under Service Act.

7. Parameters to be analyzed for comprehensi.ve analysis of waste:

a. Physical State: (Liquid/ Slurry/ Sludge! Semi-solid/Solid: Inorganic. Organic.
Metallic)

b. Different Phases: (in cases of Solid / Slurries I Sludge) contained in aqueous
liquids!solutions

c. Colour and Texture
d. Specific Gravity
e. Viscosity
f. Calorific Value
g. Flash Point
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WHEREAS;

A. Operator is engaged in the business of Waste Management and presently operating as
'Integrated Common Hazardous Waste Treatment Storage Disposal Facility'
(ICHWTSDF) at Plot No. 43, Khata No. 529. Dugni Mouza; Dist - Saraikela-Kharswan;
Jharkhllnd -833220, as per the guidelines under The Hazardous and Other Wastes
(Management & Transboundary Movement) Rules. 2016 made under the provisions of
The Environmental Protection Act 1986. as amended from lime to time and which hold
valid authorization bearing no. JSPCB/HO/RNClHWM- 151022612017177 issued on
23110/2017 from Jharkhand state pollution control board (JSPCB).

B. The GENERATOR being desirous of availing the services of collection, transpon,
treatment, storage and disposal i recycle of hazardous and other wastes (hereinafter
referred to as "Waste") generated at their premises approached Operator and the same has
been accepted by Operator on the terms and conditions set out in this Agreement read
with the provisions of The Hazardous and Other Wastes (Management & Transboundary
Movement) Rules, 2016, as amended from time to time and supervision ofSPCB.

NOW THEREFORE in consideration of the above-mentioned premises and the mutual
promises contained herein, the GENERATOR 'and Operator have agreed to enter into this
Agreement under the terms and conditions set forth hereinafter,

I. DEFlNITIONSAND INTERPRETATION

1.1 Definitions: In this Agreement including in the recitals hereof. the following words.
expressions and abbreviations shall have the following meanings. unless the context
otherwise requires:

a. "Agreement~ means this agreement including all attachments. annexure or
schedules annexed thereto,

b. "Hazardous Rules" means Hazardous and Other Wastes (Management. Handling
& Trans-boundary Movement) Rules, 2016 as amended from time to time.

c. "SpeD" means State Pollution Control Board.

d. "TSDF' means the Integrated Common Hazardous Waste Treatment Storage
Disposal Facilities operated by Operator.

e. "Waste" means hazardous and non-hazardous waste generated in the premises of
the GENERATOR.

1.2 Internrctation: In this Agreement. unless the subject or context otherwise requires:
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a. Reference to the singular number shall include references to the plural number and
vice-versa:

b. References to a "person" shall include references 10 natural persons. partnership
firms. companies. bodies corporate and associations. whether incorporated or not
or an) other organization or entity including any governmental or political sub­
division. ministry. department or agency thereof;

c. References to recitals. clauses and schedules I annexure are to recitals. clauses and
schedules to this agreement:

d. Any reference herein to a statutory provision shall include such provision. as is in
force for the time being and as from time to time, amended or re-enacted in so far
as such amendment or re-enactment is capable of applying to any transactions
covered by this agreement.

e. Clause headings used herein are only for ease of reference and shall not affect the
interpretation of this agreement.

1.3 The Annexure shall form an integral part of this Agreement.

1.4 All capitalized terms used in this agreement which have not been specifically defined
in this Agreement shall. unless inconsistent with the context have the meanings
assigned to them under the Authorizations I Concession Agreement.

2. SCOPE OF SERVICES

2.1 The scope of services to be provided by Operator under this Agreement shall be
collection. transportation. treatment. storage and disposal of Waste generated at the
premises of the GENERATOR in compliance with all legal provisions applicable to
such services including but not limited to The Environmental Protection Act and the
rules made there under. viz. The Hazardous and other wastes (Management. Handling
and transboundary Movement) Rules, 2016 (hereinafter the "Rules") as amended
from time to time.

2.2 Operator Shall offer services contemplated in this agreement to the GENERATORs as
stated in Annexure 2 through the TSOF operated by Operator and located at Plot No. 43;
Khata No. 529; Dugni l\1ouza;Dist.Saraikela - Kharswan; Jhnrkhund -833 220.

2.3 Operator shall dispose the Waste as per the mandate of the SpeB read with the
provisions of Hazardous Waste Rules.
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2.4 Operator also agrees to accept even non-hazardous wastes from the GENERATOR
provided that the JSPCB issues 'no objection certificate'.

2.5 Operator shall provide "Form 10" to the Generator, along with invoice as per clause
4.4 of the Agreement.

3 GENERAL CONDITIONS

3.1 GENERATOR shall first. become registered member of Operator by paying a
membership fee of Rs. 6,00.000/- (Rupess Six Lacs only) in Between FY 18-19 and
FY 19-20 The membership process is onetime. non-transferable and the membership
fee is non-refundable.

3.2 The GENERATOR shall provide to Operator, a representative sample of the Waste. I
to 2 kg, and inform the entire process details which leads to generation of such Waste.
for the purpose of determining the Waste characteristics and to decide parameters for
comprehensive analysis. as well as its final pathway of treatment. storage and disposal
of the Waste.

3.3 Operator shall carry on the comprehensive analysis of the Waste in its laboratory at
the cost of the GENERATOR or GENERATORcan also conduct the comprehensive
analysis, as per the parameters identified under Annexure I item No.7 in a National
Accreditation Board for Testing and Calibration Laboratories (NABL) and Ministry of
Environment. Forest and Climate Change (MOEFCq accredited laboratory. The
comprehensive analysis report shall be used by Operator to determine the disposal
pathway based on the waste characteristics & as per Ministry of Environment Forest
.& Climate Change (MoEFCC). CPCB (Central Pollution Control Board) and the
concerned SPCB rules and guidelines issued from time to time. Disposal pathway
shall be mutually agreed between the GENERATOR & Operator and shall form basis
for disposal and user charges.

3.4 Operator within 30 days on receipt of information from the GENERATOR shall plan
and schedule for collection of the Waste from the GENERATOR Premises and the
safety during transportation shall be the collective responsibility of the GENERATOR
and the transporter.

3.5 The GENERATOR shall provide the details of Waste to Operator as mentioned below:

i) Complete details of the Waste and its characteristics regarding presence of
explosive/ ignitable/ corrosive! toxic! odorous compounds in the manifest
provided to the transporter for safe transportation and disposal.

Page 40f2t
/. ;...



3''15'~---:.--

ii) Safety information for Hazardous waste containers in 'Form 8'. 'Waste
transportation manifest' in 'Form 10' and TREM Card in 'Form 9' for every Waste
type in each consignment as per Hazardous Waste Rules.

3.6 Operator shall analyse the Waste received through linger print analysis as per the
parameters identified under Annexure I item No. 8 as prescribed by the concerned
SPCB.

3.7 In the event there are any differences in the analysis results of comprehensive analysis
and linger print analysis, the GENERATOR may either accept the results of Operator
or send their samples to a mutually agreed third party analysis at their own cost. Any
discrepancy in relation thereto shall be informed to the SPCB,

3,8 The GENERATOR shall provide a fresh comprehensive analysis report when there is
a change in the waste characteristics. manufacturing processes, changes in product
mix or upon completion of two (2) years whichever is earlier.

3.9 In the event of any false information or withholding information by the
GENERATOR including but not limited to the nature of information more specifically
detailed in clause No.3.13. all the liabilities. whether directly or indirectly arising
there from. during transportation, handling. treatment & disposal shall be the
responsibility ofthe GENERATOR.

3.10 The GENERATOR shall provide an advance declaration every year in the month of
April regarding the quantity of waste assuring to send to Operator till March 31 of the
succeeding year, in the format provided under Annexure III, Declaration.

3.11 The GENERATOR shall also declare Waste quantities on an annual andlor monthly
basis as per Hazardous and Other Wastes (Management. Handling &Trans boundary
Movement) Rules. 2016 in the fonnat provided under Annexure Ill.

3.12 Operator agrees to provide its containers available at its TSDF to the GENERATOR
provided the GENERATOR pays the container maintenance charges to Operator as
per Annexure I item No.4.

3.13 The Waste supplied by the GENERATOR shall not contain any kind of nuclear and/or
radio-active and/or any other prohibited material.

3.14 Operator shall also supply specially designed containers to help segregate the Waste
and arrange the transportation of such containers from the GENERATOR premises.

3.15 As agreed. there shall be no restriction on minimum quantity per transaction, to be
picked-up from Generator Site.
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3.16 The Operator shall indemnify the Generator for any loss on account of not holding a a
valid authorization for service offered and agreed to by them and it shall be sole
responsibility of Operator to comply with all the applicable statutes with respect of
such service.

3.17 The Operator shall insure safe handling and transportation of the Waste from the
premises of the GENERATOR and take all safety measures. In case of any accident.
loss or damage of any kind to any party including Operator during handling.
transportation and disposal. the GENERATOR will not be responsible for any
criminal. civil. financial or damage action arisen out of such accident. loss or damage
of any kind to any party including Operator during handling. transportation and
disposal.

3.18 The event of any false information or withholding information b) the GENERATOR
wilfully including but not limited to the nature of information more specifically
detailed in clause No. 3.13. suppression of which would be result into any loss or
damage solely on account of non-availability of such information. all the concerned
liabilities. whether directly or indirectly arising there from. during transportation.
Handling, Treatment & Disposal shall be the responsibility of the GENERATOR.

4 USER CHARGES & TERMS OF PAYMENT

4.1 The GENERATOR shall pay monthly user charges to Operator for its services as per
the rates mentioned under Annexure I. which shall be based upon the Declaration
given by the GENERATOR as provided under Annexure III.

4.2 All taxes including Central GST and State GST etc. shall be paid as extra over and
above our quoted rates at the rate applicable. if an}. at the time of billing. Tax Laws
are subject to amendments from time to time and accordingly any tax will be
applicable, will be charged as extra. GST is like any other indirect tax to be collected
by the Operator from the customers and the same is remitted to the government
account.

43 5% escrow deposit would be charged over and above the disposal charges for the
wastes disposed into land fill either directly or after treatment. The amount applicable
for the escrow deposit will vary from time to time based on the notification from the
concerned authority.

4.4 The user charges are subject to annual revision on the basis of Concession /
Authorisation Agreement and including but not limited to every event of escalation of
fuel costs. power tariff, change in disposal technologies and/or method. wage hike and
others.

Page6of21



4.5 Operator shall send the monthly user charges invoice to the GENERATOR on or
before 5th of every succeeding month and the bill amount shall be payable by the
GENERATOR on or before 30th of the same month.

4.6 Any objection andlor clarification on the waste disposal invoices and monthly bills
submitted by Operator to GENERATOR shall be communicated to the Operator
within 7 working days from the date of receipt of the invoices. In case of non-receipt
of any clarification or objection it shall be deemed thai the invoices are acceptable and
shall fall due for payment as per clause 4.5 of this Agreement.

4.7 In case of delayed payments the GENERATOR shall be liable to pay interest at the
rate of 1% per month on the outstanding amount during the default period. In the
event of any bill amount along with interest is due for more than three (3) months.
Operator reserves the right to refuse to extend its services to the GENERATOR and
even to terminate this Agreement with immediate effect.

4.8 The Operator will communicate the Comprehensive Analysis Report to the
GENERATOR and on the basis of which the disposal cost I estimate will be finalised
at the prevailing rate and a Work Order will be issued by the GENERATOR against
the same prior to collection of waste from Generator's Premises.

4.9 In the event of any changes in the prescribed user charges by the authority because of
any unforeseen circumstances. the same will be informed to and if agreed will be
applicable to the Generator as per the Concession agreement.

5 TERM OF AGREEMENT

This Agreement shall be valid for a period of 2 year(s) effective from 20th August
2018 subject to earlier termination by either party in accordance with this Agreement.

6 FORCE MA.JEURE
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Notwithstanding anything else contained herein, neither Party hereto shall be liable
for damages or to have this agreement terminated for any delay or default in the
performance of such Party hereunder if such delay or default in performance derives
from conditions beyond the reasonable control of such Party. including but not limited
to. acts of god. strikes. fires. floods. extreme drought. shortage of supply. riots. work
stoppages. embargoes. governmental actions or damage to the plant or facility or any
cause unavoidable or beyond the control of either party including continuing domestic
or international problems such as wars or insurrections. The Parties shall have right to
terminate this Agreement upon giving a prior written notice to the other Party if the
Force Majeure event continues for more than sixty (60) days.
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7. INDEMNITY:

(a) T'e GENERA TOR. its directors. officers. employees. agent and contractors.
including their employees. shall not be liable to indemnify for any Losses incurred by
Operator. its director. officers. employees. agents. servants or third parties arising
from this Agreement unless such losses have arisen solely as a result of the wilful
misconduct andlor gross negligence of the GENERATOR (or any of its directors.
officers. or employees) in performing its/their obligations under this Agreement
whether during collection or transportation or treatment or storage or disposal. as a
result of:

I. The Waste supplied by or collected from the Generator in case of any mismatch of
waste from trem card or finger prints; and any non-disclosure or wrong disclosure of
any information as to the characteristic of waste. or

2. Any civil or criminal proceedings or liability under any law for any unlawful
dumping of untreated wastes by the waste Generator either at the project site of
Operator or anywhere else.

(b) The Operator. its directors. officers. employees, agent and contractors. including
their employees. shall not be liable to indemnify for any Losses incurred by the
GENERATOR. its director. officers. employees. agents. servants or third parties
arising from this Agreement unless such losses have arisen solely as a result of the
wilful misconduct and/or gross negligence of the Operator (or any of its directors.
officers. or employees) in performing its/their obligations under this Agreement.

8 EVENTS OF DEFAULT

The following shall constitute GENERATOR's events of default:

a) If the GENERATOR fails f refuses to pay its bills I dues for the user charges payable
under this Agreement within a period of90 days from the receipt of the invoice.

b) If the GENERATOR fails I refuses to pa) within the time stipulated the advance
amounts and deposits etc. called upon to do so by Operator.

c) If the Waste supplied by the GENERATOR contains any radioactive or prohibited
material.

d) If the GENERATOR commits gross violation of the terms of this agreement.

9 TERMINATION

9. I The Operator shall have the right to terminate this Agreement in case of
GENERATOR's failure to rectify any of the events of default, listed in clause 8 above,
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with ninety (90) days' notice from the date of receipt of written notice for rectification
from the Operator and to the extent such events of default result in material breach of
this Agreement. The GENERATOR may terminate this Agreement in case of
Operator's breach of this Agreement and if such breach remains uncured for a period
of thirty days from the date of termination notice issued by the GENERATOR.

9.2 Either party may terminate this Agreement, if the other party violates any term of this
agreement or becomes insolvent or files a voluntary petition in bankruptcy ("Cause").
to the extent permitted by law. Such termination will be effective at the end of a
ninety (90) day written notice period.

10 ENTIRE AGREEMEENT

This Agreement shall be deemed to represent the entire Agreement between the
parties hereto regarding the subject matter hereof and shall supersede. cancel and
replace any and all prior agreements or arrangements. if any. in this behalf. by and
between the Parties hereto.

11 RELATIONSHIP OF THE PARTIES

Nothing contained herein shall be deemed to constitute a partnership. joint venture or
agency by and between the Parties hereto.

12 VARIATIONS

This Agreement may be modified or amended only by writing. duly executed by or on
behalf of the Panies hereto.

13 INVALIDITY

In the event that any provisions of this Agreement is held to be illegal. invalid or
unenforceable under any present or future laws of the Republic of India such
provisions shall be deemed terminable and the remaining parts & provisions of this
Agreement shall remain in full force & effect.

14 NOTICES

J 4.1 Any notice. request, demand or other communication given or made under or in
connection with the matters contemplated by this Agreement shall be in writing and
shall be delivered personally or sent by registered post acknowledgement due or bv
facsimile or by courier: •
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111case o(GENERATOR

Attn:
Head Finance & Commerce,
Grasim Industries ltd. (Chemical Davison Rehla)
P.O.- Rehla, Station- Garhwa Road.
Distt.- Palamau
1harkhand- 822124

In case of Operutor to:

AIIII: Project Head, Adityapur Waste Management Pvt. Ltd.
Piol No. 43; Khat. No. 529; Dugni Mouz.; Dlst. Saraikela - Khanwan; Jharkhand -8J3 210.

and shall be deemed to have been duly given or made as follows»

(a) If personally delivered, upon delivery at the address of the relevant Party:
(b) If sent by registered post-acknowledgement due seven (7) days after the

posting;
(c) If sent by facsimile upon receipt of confirmation by sender. from the receiver.

that the facsimile has been received;
(d) Ifsent by courier four (4) days after the date of dispatch.

14.2 A Party may notify the other Party of a change to its name. relevant addressee or
address number for the purposes of Clause 14.1as provided herein.

IS DISPUTE RESOLUTION

Any dispute arising on any clause or clauses of this Agreement and the contents of the
Annexure, hereto between the GENERATOR and Operator shall be referred to
Arbitration in accordance with the provisions of the Arbitration and Conciliation Act.
1996. The arbitration proceedings shall be conducted in English and the seat of
arbitration shall be at Ranchi. The arbitral award shall be final and binding upon both
the Parties. No Party shall make the contents of the award public unless upon the
written approval of the other Party. The arbitration shall be conducted by a sole
arbitrator to be appointed by mutual written consent of both parties.

16 SURVIVAL

The terms which b) nature are meant 10 survive the term of this Agreement shall
continue to survive with respect 10events that arose before expiry/termination of this
Agreement.
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Appendix A

Additional Waste Handling/Shipmentrrreatment _Operational Requirements

In accordance with the regulatory requirements, Operator certifies with regard to all
treatment/disposal facilities listed in their proposal that Operator and its subcontractors:

.:. Have the necessary permits to perform all services described in the proposal to
GENERATOR and shall perform such services in a safe. efficient. and lawful
manner using industry-accepted operating. transporting. storage. treatment.
disposal. and reclaiming/recycling practices.

•:. Comply with the laws applicable to the waste intended to be placed therein.
including without limitation, all sampling. monitoring. record keeping. spill
containment. closure and post closure, insurance, and financial security
requirements .

•:. Will notify GENERATOR promptly. in writing. of any administrative order.
lawsuit. or other administrative action by any governmental entity or private party.
or the entry into any consent decree or settlement with a governmental entity or
private party in connection with any environmental matters at facilities used for
GENERATOR's waste. Said notification shall include any action to be taken by a
governmental entity or private party alleging a violation of environmental law.

•:. Will advise GENERATOR of any civil or criminal penalty citation and the amount
of any said penalties imposed for the misuse. mistreatment. or improper disposal
of any waste materials .

•:. Will advise GENERATOR of any business or financial conditions which may
impact the ability 10 perform services.

•:. Will allow GENERATOR or its agent to inspect and test, at their own expense.
any equipment or facilities used by Operator with the prior approval of the
operator in connection with its services. GENERATOR or its agent may also
inspect Operator's handling, treatment, labelling, manifesting, transportation.
reclamation. storage and disposal operations, and safety and health programs in
connection with any resultant contract.

.:. Will have the capacity to accept the expected quantities of wastes .

•:. Assure that the prescribed disposal method as agreed upon is followed for each
waste stream till the waste characteristics remain the same as per comprehensive
analysis.
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17 GOVERNING LAW & JURISDICTION

This Agreement shall be governed in accordance with the laws of India. Operator and
GENERATOR mutually agree that the courts of competent jurisdiction at Saraikela
Kharswan and Palamau shall have the exclusive jurisdiction over this Agreement.

18. INTELLECTUAL PROPERTY

This Agreement does not grant either party the right to use the other party's or their
Affiliates' trademarks, trade names or service marks or any other intellectual property
rights.

19. LIMITATIONOF LIABILITY

In no event will either party be liable to the other for any lost revenues. lost profits.
incidental. indirect. consequential, special or punitive damages. The GENERATOR's
aggregate liability under this Agreement shall be limited to the paid value of services
that is the subject of claim.

ForGrasim Industries Ltd.
(ChemicalOivisonRehlal~ou5:r,., ." ) -,,'-(~ \; .

I r;; .'
"Jo

Name: Brijesh Kumar
Designation:A.V.P. (F&C)

In the Presence of

Name: 1'{v "~CI'"
Designation:A,..,.J.
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Based on the sample provided. disposal charges for

A. ETP Sludge - Rs_2, 819/- Per MT
B. Contaminated Cotton Waste- Rs. 18,5471- Per MT
C. Spent Carbon & Resins - Rs. 18,5471- Per MT
D. Waste Membrane - Rs. 2. 819/- Per MT
E. Waste Dross Residues from ALCb Plant- Rs. 2. 819/- Per MT
F. FRP Waste - Rs. 2,8191- Per MT
G. Glass Wool- Rs. 13, 519/- Per MT
H. Empty Paint Drums I Contaminated Liners & Containers - Rs. 18.5471- Per MT
I. Discarded Asbestos Sheet - Rs. 4, 0111- Per MT
J. Oil & Grease Skimming Residues - Rs. 18,5471- Per MT
K. Evwaste- rates have to be decided mutually.

Note: Additional Transportation charges applicable as per clause no. 2 of Annexure -I .and Taxes as
per clause no. 6 of Annexure - I.

The bases for arriving disposal charges for other wastes which are not mentioned above are
given below in clause no. I of Annexure -1.

l. User Charges

The GENERATOR shall pay the following applicable User Charges based on the Wasle Types.

a) Direct Landfill: per MT

Direct disposal into Landfill : Rs. 2391/- per MT

The user Fee Yo ill be considered for increment at the rate of 70/0per annum compounded in line with
concession agreement with Adityapur Auto Cluster. However actual revised user fees would be
applicable from starting of financial )cur It". c\er) two years period from .2015 as per concession
agreement.

The user charges are subject to revision based on the conditions prescribed in clause no. 4.4 &
4.9 as per the agreement.

b) Stabilization Charges: per MT

COStof Direct Land filling (I+Bulking Factor) + Cost of Stabilization Reagents + Rs.350/.
per MT for re-handling expenses.

c) Incineration Charges: 18.547/-per MT (also depends on Material Density)

The user Fee will be considered for increment at the rate of 70/0per annum compounded in line "'ith
concession agreement with Adityapur Auto Cluster. However actual revised user fees would be
applicable from !'Startingof Ilnencial year for ever)' 1\'\00 yeers period from 20r5 as per concession
agreement.
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lle user charges are subject to revision based on the conditions prescribed in clause no. 4.4 &
4.9 and based on the density of the material and other pollutants.

"IWaste sbould be packed by Generators in approx. 20Kg. leak-proof Bags.

2. TrallJportation Cbarges: [Optional. applicable when Operator Services are utilized]

a) Waste Transport Charges:
Transportation charges will be applicable lb. 6.00 per Ton per KM or Rs. 1800 per
consignment whichever is higher.

The criteria for weight (MT) consideration will be minimum 90% of the container loading
capacity. In case the quantity of waste received in the consignment is more than 90 % of the
. container capacity. actual quantity will be considered.

The distance will be calculated for both-ways.

b) Diesel Escalation Clause

The diesel escalation clause is applicable as below:

Base price IOld diesel price" Current diesel price = Transportation Cost.

e) Truck Detention Cbarges

Maximum time of 12 hours (8:00 AM - 6:00 PM) hours is allowed for the truck to be
detained at the GENERATOR premises from the time of reporting to their Security
Gate. In the event this period is exceeded then Rs. 500/- per hour shall be charged as
detention charges unless it is mutually agreed and accepted between both parties in
writing.

d) Truck No- show Charges

In case after planning and scheduling of a truck Jilr. the GEN.ERATOR th
GENERATOR decides not to send waste and wishes tl.,send the .empty tru k te
~perator. the GENERATOR shall pay the IransportatictIJ charges at .tuaII04lll~ fr~
distance as per the agreed transportation charge only. , ..

3. Container Maintenance Charges: [Optional. applicable when O.-.tor 0_ .•
..... - ·"",vICes are utiili1lll_1

The GENE~ATO.R has to pay the following charges as I11C1ltio
of the Container. Ifopted for by the GENERATOR.

Page 14 01'2t
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a) Container Maintenance rharges: The Container depQsitsare: _
• 10.0 MT Hook Loaders 'Rs.J, '5.0001-
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JHARKHAND STATE POLLUTION CONTROL BOARO
T.A. DiVISION BUILDING,DHURWA, RANCHI- 834004.

Inspection report regardhil air, water and lind poUution eaused. by ~ Gru~.IiId"Iri"
Limited, Chemieal DIvI.loD at Mouza - Rehla, P.O. -Rehla, Diltrlct ~ia iiiDaht of
the direction. lWeived from the HOD'ble NGT vilI.· t6tter DO:
NGT(pB)lPGIl7120181J91/1962-1964 dated:20/09120J8. .

MIs Grasim Industries Limited, Chemical Division at Mouza - Robia, P.O. '- Rebla, District-:­
Palamau was inspected on date 16.01.2019 by the Member Secretary, JSPCB !IIongwith Sri R.N.
Kashyap, Regional Officer, Ranchi, Sri GopaJ Kumar, lEE, Sri Kumar Manibh~ and Sri
Ashutush, both Consulting Executives in presence of Sri Vivek Mishra, Head Technical, Sri
K.N. Mishra, AGM, Quality and Sri Deepak Sharma, DGM, CPP of the unit.

MIs Grasim IndustriesLimited, Chemical Division at Mouza - Robia, P.O. _ R~ Dislrict_ I

Palamau is prodUCingCaustic Soda- 5S0MT/day, Stable Bleaching Powder _ SOTPD-.The ~
alkali plant is based on membrane cell process. The unit has captive power plant of capacity _
2x30MW

WATER POLLUTION
Control Arrangement

The unit has installed ETP of capacity - 1200cumlday for treatment of industrial effluent, The
unit has also installed STP for treatment of domestic effluent,
Observations

I. Online Continuous Effluent MonitOring System (OCEMS) was found installed for
monitoring of pH &: TSS of treated effluent. pH meter did not seemed to be correct, as the
reading was fluctuating on a regular basis.

2. There is stonn WIIterdrain adjacent to the treated effluent drain. The continuous flow was
found with respect to discharge of un-treated water in storm water drain which was directly
meeting into Chhalia Nala.

3. No garland drain was found around the lagoon area and there \VllS no lining of the lagoon
which was contaminating the ground water and land in the vicinity.

4. No garland drain was found around the coal stock yard. The too wnI1and garland drain with
settling tank is also not provided.

5. That Zero Liquid Discllarge (ZLD) was not being maintained by the unit.

AIR POLLUTION. '-. "_

to~7rdtAr~g~D.i~Jr.~;.;..... ;,'..
The unit has installed ESP with both units of captive power plant. The unit has instaIJed water
scrubber in hydrochloric plant for control of HCL mist and has instaUed caustic scrubber in
sodium hypo plant.

.- •..~..' '. ~ ......' . •
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OblerVatiODl
1. Tho salt was stmed inclosed containers when asked Sri Vivek Mishra,Head Technical stated

that presently the salt is being transported from Gandhi Dbam, Gujarat in closed conWners
only. They bave also constructed a concrete platform for salt unloadina wbicll is not provided
with sbe48l\d conveyor belt for carrying salt has also not been covered. Moreover, the rubber
UniDg _~ not provided on the Concrete platform.

2. _Huge emOuiIt of coal was stored in coal stoc:Ic yard in open area.No ammgements wm: there
for JII'Oll'# coveriJlll of the coal dumps.

3. The 0!iJj,ne Continuous Emission Monitoring System (OCEMS) was installed and wilen
iJ,spectOd the data at that point of time was being noted; for Unit 1 the _dings wm:: SPM-
78.8 flglNm3, S~ - 364.12 flglNm3, NOx- 280.13 flgINm3 ;For Unit 2 the readings wm:
SPM _44.3 flgINm3, S~ - 338 flgINm3,NO. - 192 flgINm3• '

NQISEP.~vm.QN
Tbo test ~ (or Ambi~ Noise Monitoring vide report no PCSIANIOl12018 iiaucd on
2010912018 WIllI produced. The noise levels were under the limit as pIeSCn"bed by CPCB.
Moreover, thete was a provision of PPE's in the high noise area for the wodanCn.

SOLm'.~us WASTEMANAGEMENt

Obaerv.tioDl

I. TIle lagoon .- located in the plant premises was inspected by the team and found that bed
.. of the CPP and brine sludge wm: being disposed in the lagoon in hapbazard
Whereas. the brine sludge is hazardous in nature so storage should DOt be mON than :n:aer.
as per section 8 (1) the Hazardous and' Other Wastes ys
~~ and T~~) R~es,2016.Moreover, BriDe Sludae_and bed ash sboulJ

_....,. sepuatcly. Sn Vlvek Mishra stated that appro 16000 MY
studp is P,1'bsentiy dumPed in the lagoon. x of bed ash & brine

2. The house keeping of the factory premises was not proper.
3 The Autborizati "-• I.__-'_ -.. o~ .or collection, reception treatment, w"",,,
........uulllwastes IIgranted 'd -_ ....0, trIuIIport and ":_1
andisvalld'upfo31/08/2019V1 e authorization number-G ..4322 _of' -- of• • ISSIJ&. 1811112014

810MEDICALWASTEMANAGEMENT
1. The ero .
JS II granted to OlL CDR- Aditya Chiki
PCBlHOIRNCICTO-21685631201811908 dated 5/1212:a18• (~HC 4FWC) 'ride Ref N

2.1be Authorization for Bio medical Valid1i1l3Ot'06/l019. o.
~port, and waste generation, collectiaa, I'eCepCioa treallii.., stora
disposaJ as per Bio Medical _ _ ge,
30/05/2018 vide IIIin . Waste Management &; Han.lllft- R

o e application no. 2168576 - uJes, 2016 has beea -.J:ed. ,.,... Oll

-_ -
---
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3. The Bio Medical Waste generated by OIL CDR Aditya ChlkitsaJaya (OHC ctFWC) is
disposed by Mis Bio-Oenetic Laboratories Pvt. Limited, Ramgarb, Jharlrh'U'd

L There is 2 Cpp of 30 MW capacity each but Sri Vivek MisJua, H~ 1;~caI stated that
Presently they are using the power plant at an average capacity of18,~~~~ ESPs
were found inslalled and were operational. There are four silos ~~1Jy-I:OHectiOD
when asked about the detail. Sri Vivek Mishnl, Head Technical ~,~ ~y two •
silos is for unit one whos-e capacity is 200 m) for fly ash ~'aq4q~ III ••~. bOd ash
storage and two silos is for unit two whos-ecapacity is 300 m3 for. fly ..... ISO at
for bed ash storap The fly ash generated from the CPP was being ~ in tbo buIIcers
through the chute to the ciosed containers for dispatch to the cement .,.. Sri Vivek:Mishra,
Head Technical stated that pres-ently they are s-ending the fly ash to ~ '*'Imts and
Shree Cement. Moreover, fly ash Was also sent to their own Fly Ash B&b Maoufacturina
Plant situated at Belchampe Industtial Area, Garhwa.

2. That no lining has been made in the raw material storage area of Fly ash Iwlcb plant lOCated
at Belchampa Industrial Area, Oarhwa. All the raw materials such as limo, COIDeI1t, sand. flyash etc. are stored inopen area.

3. The Obordiha area located near the above said unit was inspected and 4wing inspection nofly ash was dumped inOhordiha area.

4. The unit has obtained NOC for s-etting of fly ash Brick manufacturing pla!at at plot no. 89, to
146,151 to 160, 162 to 168 at Belchatnpa Industrial Area. Belch8PlJl8. Oarhwa vido Ref. No.NI28 dated 25/0212005.

5. The unit has obtained CTO for manufacturing ofFiy ash brick at Belch •• ~ Area.
Oarhwa, Dist- Oarhwa vide Ref. No.-1-2S31200S/18S6 dated 09(07lJQ,l5 for production
capacity of 36000 fly ash bricks per day. The CTO is valid upto 30.06.2019.

.'
.... ,.'
I

CONSTRUCTIONANDDEMOLITIONWASTEMANA~~
ObaervaCioIlJ

Demolition of building near the canteen was done and debris of demo~ part was
bapbazatdJy dumped in nearby area.

FLY A$H DISPOSAL
CODtrol Arrugemeat,

As per annl18l retwn submi~ by the unit for generation and utiJizaIion ,of fly ash for the year
2017-2018,approx. I40SOOMT/annum fly ash is generated by the CIptivo ,poWer plant out of
which 113S6SMT/IIIlI1Wi:J is sent to cement industries through clOIC!4;~ IIIId IppI'Ox.
2723SMT/annum fly ash is used in bricks manufacturing in fly ash bricb plant located at
Belcbampe IndustriaJ Area.
ObaervaCiollJ

--...... _
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4. :S~~~'!!:f~'~':=:=:=,~~::I
CODJpliildwith. .

s. n.e Specific Coadition No. (6) "ThaI, the occupier abaI.I JceIip .... 'I¥IIIIr iDch!diJia
wash water of plant inclose circuit" is not being compliild with.

PUBLIC LIABD..ITY INSURANCE .

Public Liability Insurance under the Public Liability Insurance Act. .11191 .~. policy DO.
313320229.2753700000 is valid till 31- ~ 2019 ill favour of~;~ Limited.
MOROvertbispublic liability insurance is for Oruim Industries Limite4,~f:~q~ RehIa
is a subsidiaiy unit

.If t

In.1iaht oCtile above. a show cause may be issued to MIsOrasyn Iad!lll;riClIJm~ -Clli!illi0ll
' Divisiob, at Mouza - RehIa, P.O. - Rehla, Distri~- PaJ,m,.., IiQIcIer ~. 2S 0( tile. W_
(Pmention 811d~ntrQlofPoUution) Act, 1974 and under section 21 oJthI,Air.CPieveDdon 8IId iColllrol ofPollWon)ACI; 1981. . .

•

---------



JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING(GROUNDFLOOR) H

Phone.:240 52 2403851 F . ' .E.C., DHURWA, RANCHI -834004
ax.0651-24 3 50 We SIte- www.sb.nic.in

Ref.No.
Ranchi, dated-

From,
KamlakantPathak
SectionHead, Ranchi

To,
Unit Head,
Mis. Grasim Industries Ltd.
(ChemicalDivision)
At+P.O.-Rehla,
Dist. - Palamau.

Sub:- Notice to show cau~e under sectio~ 25 of the Water (Prevention & Control of Pollution) Act,
1974and under section 21 of the AIr (Prevention& Control of Pollution) Act, 1981.

Sir,

Whereas,the Board is in receipt of several public complaintsregardingwater pollution due to discharge
of toxic effluent into water bodies, ground water pollution due to dumping of fly ash, causing air
pollution in the surrounding areas.

Whereas, your unit was inspected on date 16.01.2019 by Sri Gopal Kumar, lEE, Sri R.N. Kashyap,
RegionalOfficer,Ranchi, Sri KumarManibhushan and Sri Ashutosh , both ConsultingExecutivealong
with Member Secretary, JSPCB in presence of Sri Vivek Mishra, Head Technical, Sri K.N. Mishra,
AGM,Qualityand Sri Deepak Sharma,DGM, CPP of the unit.

Whereas,during inspection following observationswere found:-

I. Online Continuous Effluent Monitoring System (OCEMS) was found installed for monitoring
of pH & TSS of treated effluent. Your pH meter did not seemto be correct, please mention the
last date of calibration,

2. It was also observed that 'there is storm water drain adjacent to treated effluent drai~. Please
explain why continuous flow was found with respect to discharge of un-treated water III storm
waterdrain which was directly meeting into ChhaliaNala.

3. The lagoon area located in the plant premiseswas insthPecltedby ~ehteamhanddfimOuannnde:h~r~~i~~~
of the CPP and brine sludge were being disposed in e agoon III ap azar '.
Mishra stated that approx 16000 MT of bed ash & brine sludge is presently dumped III the
lagoon.

N land drain was found around the lagoonarea and there is no lining of the lagoonwhich is
4. 0 gar 1 d i h .' itycontaminatingthe ground water and an IIIt e vicim .

Show Cause/RNcn
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5, Huge quantity of empty salt bags were found dumped in open area near the lagoon, No
provision has been made to check the surface run off of this area, This may contaminate the
ground water and land in the vicinity,

6, The platform where the salt containers are being unloaded is not provided with shed and
conveyor belt for carrying salt has not been covered,

7. The huge amount of coal was stored in coal stock yard in open area,

g, No garland drain was found around the coal stock yard,

9. That zero liquid discharge is not being maintained by your unit. So you are not complying the
specific condition no, 6 of CTO issued vide Ref, No, JSPCBIHOIRNC/CTO-
1024931/2016/1062 dated 23.12.2016.

10.That no lining has been made in the raw material storage area of Fly ash bricks plant located at
BelchampaIndustrial Area, Garhwa.

11.During inspection demolition of building has been made near canteen area and debris of
demolishedpart were haphazardly dumped in near by area.

The competent authority has, therefore, been pleased to grant an opportunity to hear you in person on
17.01.2019 at 2.00 PM in the Office Chamber of Member Secretary as to why your CTO under
referenceshouldnot be revoked and an order for closure be passed for the reasons as aforesaid.

Yours faithfully,
SdI-

( Kamlakant Pathak)
SectionHead,Ranchi

MemoNo- ~ - 2 2.., ,/ Ranchi, dated- I 7- ' c I, , '1
Copyto RegionalOfficer, Regional Offic~chi for informationand necessary action,

(Kam~~lfat~~'J)
Section~, Ranchi

Show Causc/RNC/8
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JHARKHAND STATE POLLUTION CONTROL BOARD . ,
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI -834004 . , ;J

Phone.:2403852 2403851. Fax:0651- 2403850, Website - www.jspcb.nic.in <, ,

Ref.No. Ranchi, dated-

From,
KamlakantPathak
SectionHead, Ranchi

To,
Unit Head,
Mis. Grasim Industries Ltd. - ChemicalDivision
At+P.O.-Rehla, Dist. - Palamau.

Sub: - For complianceof directions issuedduring showcause - reg.

Sir,

In connectionwith the aforesaid subject youwere issued a show cause notice vide letter no D-22, dated
17/01/2019to appear on 17/0112019. During show cause Sri Vivek Mishra, Head Technical and Sri
K.N.Mishra,AGM,Quality was present.

The directions during show cause were as follows:-,
1. The calibrationof the pH meter should be done and ensure the correctness of the pH meter.
2. Drawing,design with completion tirnelineof StormWater Drain shall be submitted.Moreover,

the stormwater drainage and its functioningmay be examined.
3. BottomAsh will not be used in brine sludge lagoon.
4. Drawing, design with completion timeline of Garland Drain around sludge lagoon shall be

submitted.
5. New Brine sludge lagoon with liner and provision of lechate collection along with its

completiontime line shall be submitted.
6. The empty salt bags shall be disposedoff within 3 months.
7. They will submit action plan for achievingZero Liquid Discharge (ZLD), constructionof new

shed for coal stockyard and shed over salt unloadingpoint.
8. The provisionsof HazardousWastemanagement,Collectionand its disposal facilities shouldbe

submitted.
9. The up-keepingof the factory premises shouldbe made uptomark.

You are thereforedirected to submit the complianceof the aforesaiddirections by 21101/2019.

.~~G.v\ vi'\'\~

1'5\}\ \'1
MemoNo-{3 - ~ '2---> Ranchi, dated- ''D/ '/17
Copyto RegionalOfficer, Regional Office, Ranchi for informationand necessary action.

Yours faithfully,
SdI-

( Kamlakant Pathak)
SectionHead, Ranchi

\~l~\"
( Kamlakant Pathak)
SectionHead,Ranchi
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GIL-CDR/UH/Env/2018-19/1475 zo" January,2019

Shrl Kamlakant Pathak,
SectionHead,Ranchi.
JharkhandState Pollution Control Board.
T.A.Division Building, Dhurwa,
Ranchi

Sub: Compliance of directions Issuedby JSPCBvide letter no 8-82 dated 18/01/2019.

DearSir,

We are in receipt of the aforesaid letter, the serial wise compliance of directions are asfollows:

1. As per your direction now pH meter is calibrated and working satisfactorily. We would like to
inform you that the Central laboratoryat our Unit is havingfuiiy fledgedanalyticallaboratoryandthe
laboratory is registered by JSPCBvide memo no.D-276dated 20/02/2017 and its validity is upto
31/03/2021.
Annexure-IA: CalibrationRecordDetails
Annexure-lB: Certificateof registration no. 0-276 dated20/02/2017

2. Our Unit is an integrated chemical plant where storm water drain is very important. Here we
are submitting a map showing Storm Water Drains in the factory premises. The storm water
drain is shown in green colour in the map which is being submitted. These drains mainly meet
Challiya Nala and some part of it also meets Bhelwa Nala. Bhelwa Nala passesthrough factory
premises where asChalliya Nala alsocollects storm water from the surrounding areas.

Waste water from individual plant section pits are being interconnected to central ETPvl~
overhead line with an approved budget of 57.7 lacs in current FY 18-19. Targeted date for
completion of activity is 31st May 2019.

Annexure -2A: Concept Note
Annexure -28: Site Layout 01Waste water routing and Storm Water drain.

3. The bottom ash from boiler section after its collection is used in brick manufacturing unit and
filling of low lying areas (on community requests). We were currently using little volume of
Bottom Ash to avoid slippage of brine sludge shifting trolley. Now it is stopped with immediate
effect.

Page1013

GrasimIndustriesLimited
ChemicalOMsion, Rehla
Garhwa Road, Rehla 822 124
Dist.Palamau,Jharkhand,India

Telephone .916584 262211lZlV488
Fax .91 6584262205' . •
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www.gras1m.com
L1712_1947PLC 10
raslm.rehla®ad·obi a.com

Regel. Office P.O. Blrlaarom, Naada 456 331 (M.P.)
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4. Brine Sludge Lagoons are bottom shield and also plucked from side to avoid seepage and
further percolation, if any. With capacity on verge of being exhausted, we have decided to raise
the height of lagoons by 1 meter. Considering the monsoon season we would also construct
drain along the periphery with collection pit. The collected overflow would be pumped back to '
our central ETP.In Financial year 18-19 a total budget of INR 27.3 lakhs has been allotted. The'
targeted date of completion is 15/06/2019. We are enclosing herewith - the design and drawing
of garland drain for your further satisfaction please.
Annexure -4: Orawlng 01proposed extension to Brine Sludge pit.

5. As way ahead we are exploring option of associating with authorized SLFagency at Jharkhand
for disposal of brine sludge from our site. Discussionsare in progress and would be finalized by
is" Feb2019. On our end we have proposed for budgetary approval for disposing accumulated
brine sludge in a phased manner over next 4 years, which is due for approval by our
management. Under this option we would continue using existing brine sludge lagoonJ
Moreover, Unit has proposed for Sulphate RecoverySystem- SRS(in brine circulation), with SR~
our brine sludge generation would be reduced to approximately 60%of current level.

Due to non-availability of appropriate land at our site, options need to be explored for suitable
land in plant vicinity.
Requesting your authority to grant us extension till 15th March 2019 for submission 01 alN
commitment against this directive.

6. We assurecommitment to this directive, we would alsobuild a new intermittent storage facilitl(
(PCCfloor under Roof Shed) for empty bags.

7. For ZLD:In FY18-19 we have allocated budget of 1000 Lacsfor upgrading our existing ETPwltl1
introduction of MEEand ATDF(required for achieving ZLDfor waste water). Work Is phased In

three section, with includes
1) Automated pH and TSScorrection with Filter Press.Current Status - Equipment have

been ordered.
2) Enhancing existing ROcapability to inlet TDSof 5000 ppm, with recovery up to 8S-9~.

Current Status - Technical evaluation in progress, ordering by 20 Feb 2019.
3) New MEE + ATFD. Current Status - Based on the RO selection, Bids to be evaluated

(technical offer available through group units). Order placement by is"March 2019.
4) Over all site completion by 30·hSept 2019.

For Shedfor Coal stock Yard: In FY18-19we have allocated budget of 106.1 Lacsfor extension.
Contacts has been finalized and work has been held back due to engagement of our site
contractor in garlanding of coal storage yard, and now due to change in supply priority to close
circuit consumer by Central Coalfields limited, an excess coal is been stocked at our site.
Situation to be normalized post Kumbh Mela, work to resume in full strength from 5th March
and revised targeted date of completion is lS·hJuly 2019.

GrasimIndustriesLimited
Chemical DtviSiOn, Rehla
GarhWa Road, Rehla 822 124
Dlst. PalamaU, Jhar1<hand, India

Telephone +916584262211/221/488
Fax +916584 262205

Web5ite
C1N
EmaR

paQe21af3

www.graslm.cOO1
L17124MPI947PLC 10
rasim.reh~ rta.COO1

Reid. Office P.O. Siriagram, Nagda 456331 (M.P.)



1 Shedover Salt HandlingA~" W"~ comrmtted to, completlon of this _., by ". J
2019 (Before Monsoon).

•

8. Hazardous waste generated at our plant includes burnt oil, Ion exchange resin, ETP Sludg"
Asbestos Sheets, oil soaked cotton, aluminum dross and contaminated bags. The generated
HazardousWaste are stored within plant premise at designated location.

We have undertaken an agreement with JSPCBauthorized TSDFfor disposal from our site. The
shipment are in progress and historical backlogtoo are been shifted.

Annexure - 8A: Agreement copy with Mis Adltyapur Waste Management Private Umited

Annexure - 88:Copy0/Recent disposal to TSDF.

9. We assureour commitment for proper housekeeping at our premise.

In light of the above submission, we request to kindly advise us for any further Improvement in this
regard, to strengthen our commitment towards environment.

Thankingyou,

Yoursfaithfully,
ForGraslm Industries Umlted,

Chemical Division - Rehla

~~~.
(Vivek V. Bhlde)
Unit Head

Encls ..As stated above

~- 7J._,_ iC£-l)xd
-:]S?c../3·
+-1'/3. C· C~
JZ ()C,ov.. ~.

GrasirnIndustriesLimited
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JHARKHAND STATE POLLUTION CONTROL BOARD r2'1!
T.A. DIVISIONBUILDING,DHURWA,RANCHI-834004 I•• •

Inspection report of MIs Grasim Industries Limited, Chemical Division at Mouza - Rehlr,
P.O. -Rehla, District -Palamau against compliancereport submitted by the unit in the light f
directionsissued by JSPC Board vide letter no. - B-82dated-18.01.2019.

MIs Grasim Industries Limited. Chemical Division at Mouza - Rehla, P.O. - Rehla, District ,_
Palamau was inspected on date 12.02.2019 by Sri R.N. Kashyap, Regional Officer, Regional Offi~,
Ranchi, Sri Gopal Kumar, JEE, Regional Office, Ranchi, Sri Ashutosh, Sri SumitKumar Jha, ;ri
Ashutosh Anand, Sri Kumar Manibhushan and Miss Pratibha Priya, ,all Consulting Executiv s,
Headquarter in presence of Sri Vivek Mishra, Head Technical, Sri J.J Singh, Liasoning Officer, ri
K.N. Mishra, AGM, Quality and Sri Deepak Sharma, DGM, CPP of the unit.

MIs Grasim Industries Limited, Chemical Division at Mouza - Rehla, P.O. - Rehla, District 1_
Palamau is producing Caustic Soda - 550 MT/day, Stable Bleaching Powder - 50 TPD. The Chlod_
alkali plant is based on membrane cell process. The unit has captive power plant of capacity - 2x~0
MW. During inspection Caustic plant and both units of Captive Power Plant were found in operatior.
During inspection following observation were found.

WATER POLLUTION I

IControl Arrangement I
The unit has installed ETP of capacity - 1200 cum/day for treatment of industrial effluent. The Jit
has also installed STP for treatment of domestic effluent.

Observations

I. Online Continuous Effluent Monitoring System (OCEMS) was found installed for monitoring pf
pH& TSS of treated effluent. The pH reading of treated effluent discharge was found 9.02. .

2. No discharge was found in the storm water drain adjacent to treated effluent drain at the time pf
inspection. During inspection the unit's representative stated that there is proposal of over grou*d
effluent drain. i

3. No garland drain was found around the lagoon area however retaining wall is being raised ~y
01mt. from existing level along the lagoon. In two sides construction of retaining wall has bern
done and in rest sides construction is under process. .

4. That lero Liquid Discharge (lLD) was not beinrmaintained by the unit. However the unit ~
submitted plan for implementation oflLD by 30' September,2019. i

5. No toe wall was found around the coal Stockyard. However garland drain around the coal stOrk
yard and one settling tank have been constructed.

6. Sub structure for shed where the salt containers are being unloaded has been constructed d
conveyor belt for carrying salt was not covered. During inspection salt was not being unload
from closed containers at railway siding. The salt was found stored in covered shed in the pl
premises. Moreover, the rubber lining was also not provided on the Concrete platform.
However representative of the unit stated that presently salt from closed container are bei g
unloaded in covered salt storage shed.



AIR POLLUTION

Observations •
I. ESP installed in both units of captive power plant, water scrubber installed in Hydrochloric Acid

plant for control of HCI mist and caustic scrubber in Sodium Hypo plant were found in operation.
2. Huge amount of coal was stored in coal stock yard in open area. Provision of static water

sprinklers was there and the sprinklers were found operational at the time of inspection.
Moreover, the coal stock was covered with tarpaulin sheets from one side where the provision of
static sprinklers was not there.

3. The Online Continuous Emission Monitoring System (OCEMS) was installed and when
inspected the data at that point of time was being noted; for Unit I the readings were: PM _44
llg/Nm3, SOl - 329 llg/Nm3, NO, - 184.5 IlfNm3 ;For Unit 2 the readings were PM _ 44.7
ug/Nrrr', S02 - 338 llg/Nm3, NO, - 192 ug/Nm .

NOISE POLLUTION

The unit has provided PPE's to workmen in the high noise area.

SOLID & HAZARDOUS WASTE MANAGEMENT

Observations

I. During inspection where the fresh brine sludge is being disposed in lagoon area which was not
mixed with bed ash.

2. The bed ash generated from CPP was found stored nearby coal stock yard. The unit's
representative stated that part of bed ash is currently being utilized in construction works.

3. Approx 70-75% of the Empty salt bags have been disposed by the unit to the TSOF facility;
Moreover, the work of substructure is also in progress for the salt bags storage shed. Temporarily,
well covered shed was being provided for the storage of empty sacks.

4. The unit's representative stated that hazardous waste such as burnt oil, ion exchange resin, ETP
sludge; Asbestos Sheets, oil soaked cotton; aluminum dross and contaminated bags are being
disposed through authorized TSOF.

BIO MEDICAL WASTE MANAGEMENT

I. The Bio Medical Waste generated by GIL CDR Aditya Chikitsalaya (OHC &FWC) is disposed
by Mis Medicare Environmental Management Pvt. Ltd., Lohardagga, Jharkhand.

2. The Bio - Medical waste was being properly stored in colour coded bags and auto clave was also
installed in the premises for BMW treatment, the storage area for BMW was being separately
maintained.

CONSTRUCTION AND DEMOLITION WASTE MANAGEMENT
Observations

The debris dumped near canteen area has been lifted and is being utilized in the internal construction
works.



---"".._

~~'

FLYASH DISPOSAL 1
,(lbservations I

I. The fly ash generated from the CPP was being transferred in the bulkers through the chute fitr
dispatch to the cement plants. Remaining fly ash is being utilized in their own Fly Ash Brie s
Manufacturing Plant situated at Belchampa Industrial Area, Garhwa.

2. All the raw materials such as lime, cement, sand, fly ash etc. were covered properly. There w~
construction going on for the storage pit of brick & lime. !

OTHERS

I. In the light of CPCB observation, point no.-04 mentioned in letter no.- B-29016/04/06/1P _
1/15765 dated- 24.01.2019, the unit has provided source emission monitoring facilities at H I
stacks A & B. The present structure provided for source emission monitoring facility requires 0
be replaced by new one.

GENERAL RECOMMENDATIONS
I. The timelines given by the unit in compliance status submitted to the Board should be Strictly

implemented.

2. Grinders for crushing of bed ash should be installed for utilization of bed ash in fly ash bric s
Icement manufacturing.

3. Tree plantation in different rows nearby the lagoon area should be made.

4. Retaining wall should be further raised by 0.5 meters around the lagoon.

~
(Kumar Mabibhushan)
Consulting Executive

e_~.., . 1:.
~a~

Consulting Executive

,...¥\,\
(Gopal Kumar)
JEE, Ranchi

5. Display boards should be properly provided in all the areas especially in ETP outletlSlud e
Lagoon/Hazardous Waste Storage area etc.

Pft!./~
(Ashutosh Anand)
Consulting Executive

~~,
(Ashutosh)

Consulting Executive Consulting Executive

~ I.{( '1t1hJ"1-
1.51,!'''1(R. N. Kashyap

Regional Officer, Ranchi
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~STATEPOLLUTIONCONTROLBOARD
REGIONAL OFFICE, C.T.I. COLONY, s-r,DHURWA, RANCHI

IUpeetiODnport ofMI.Grulm Industrlel Limited, Chemical Division at Mouza - Reh", P.O. _
Reh", District -PaJamau for verification of compliance of the directions issued by JSPCB vide
letter DO. -8-82 dated-18.01.2019.

MIs Orasim Industries Limited, Chemical Division at Mouza - Rehla, P.O. - Rehla, District _ Palamau
was inspected on date 28.03.2019 by Sri R.N. Kashyap, Regional Officer, Regional Office, Ranchi; Sri
Gopal Kumar, JEE, Regional Office, Ranchi; Sri Chandan Kumar, Consulting Executive, Regional
Office, Ranchi; Smt. Amrita Mishra Consultin8 Executive, Regional Office, Jamshedpur and Miss
Pratibha Priya, Consulting Executive, Headquarter in presence of Sri Vivek Mishra, Head Technical, Sri
Manish Ours, AVP, CHP and Sri K.N. Mishra, AGM, Quality of the unit.

MIs Orasim Industries Limited, Chemical Division at Mouza - Rebla, P.O. - Rehla, District _ Palamau
is producing Caustic Soda - SSOMT/day, Stable Bleaching Powder - SOTPD. The Chlor-a1ka1i plant is

~!"I?~'m\t,{~~~~~~'I1Ie' 1iftIt<'1IIIII_ve"J'oW6'I~G.'2!!!tJ MW!, J!Mu1Ilrg .
'I-' . lnspeetion ~austic plant and both units of Captive Power Plant were found in operation.

During inspection following observations were found.

WATERPOLLUTION
Control ArranlemeDt

The unit has installed ETP of capacity - 1200cum/day for treatment of industrial effluent. The unit has
also installed STP for treatment of domestic effluenr,
Observation.

I. Online Continuous Emuent Monitoring System (OCEMS) was found installed for monitoring of pH
&. 1'8S of treated effluenL The pH reading of treated effluent discharge was found 7.87 and TSS
resding was varying between 14 mgll

2. No discharge was found in the stonn water drain adjacent to treated effluent drain at the time of
inspection but the emuent from the effluent drain was slightly leaking into the stonn drain, as the
emuent drain wall was damaged.

3. No garland drain was found around the lagoon area however retaining wall has been raised by Olm!.
from existing level on two sides but the wall towards the north and west side has been raised only by
400mm.

4. A trench has been made around the boundary wall, near the lagoon area for plantation purpose.
S. Now salts are being procured only in containers, the use of salt bags has been abolished. Conveyor

belt for carrying salt has been dismantled by the unit and salts are being transferred from containers
to the salt storage area. A salt unloading hopper is planned but not yet commissioned.

6. Toe wall construction was under progress around the coal Stockyard. However garland drain around
the coal stock yard and one settling tank have been constructed.

7. Overhead Emuent Drain from individual plant section pits have been lntereonnected to central ETP.
8. Automated pH and T.S.S correction with filter press have been purchased.
9. That Zero Liquid Discharge (ZLD) was not being maintained by the unit. However the unit has

submitted plan for implementation of ZLD by 30'" September, 2019. Lol has been signed with MIs



Kelav Consultant Junababalpura, Gujarat. Dated 12.03.2019 ~garding purchase of MEE + ATFD,
for achieving ZLD.

AIR POLLUTION

Observations

1. ESP installed in both units of captive power plant, water scrubber installed in Hydrochloric Acid I
plant for control of HCI mist and caustic scrubber in Sodium Hypo plant wm found in operation.

2. Huge amount of coal was stored in coal stock yard in open area and partially covered in tarpaulin
sheets. Manual mixing of lime has been started recently for desulphurization. 3600.s of SIalic water '
sprinklers were installed and the sprinklers were found operational at the time of inspection.
Construction of civil structure for coal storage shed is under progress.

3. The Online Continuous Emission Monitoring System (OCEMS) was installed and when inspected
the data at that point of time was being noted; for Unit 1 the readings were: SPM-77.1Omg!Nm3,
SOz - 319.24mg!Nm3, NO.- 96.98mg!Nml ;For Unit 2 the readings were SPM-44.3 mg!Nm3, SOz - !

348.6mg!Nm3, NOx- 192.0mg!Nm3 and CO- 39.lmgINml .

4. lno. of CAAQMS station has been installed in the hospital area and display board has been provided
near the Main Gate. The CAAQMS reading at the time of inspection was PMIO"77.9 uglm3, PMz.s-
23.6 uglm3, Hypo C)z - 3.06 mglm3,

NOISE POLLUTION

The unit has provided PPE's to workmen in the high noise area.

.I
I

SOLID& HAZARDOUS WASTE MANAGEMENT

Observations

I. During inspection the fresh brine sludge which was being disposed in lagoon area was not mix
with bed ash.

2. The brine sludge was not leveled and huge heaps were found at the center and few quantity of plasti
waste was present with the sludge cum leachate.

3. A surface runoff collection pit of 4 x 4.5 x 4 meters has been constructed inside the lagoon itself,
collect any kind of surface run-off and Leachate gencrated and as stated by the Technical head ofth
unit the collected leachate will be transferred to ETP.

4. Till now no agreement has been finalized between the unit and TSDF for disposal of brine sludg
(non hazardous) but the communication has been made. The unit representativc also mentione
about their planning to purchase land for secured land tilling.

S. Centralized waste storage facility is under construction for storage of jraphite waste, aluminu
dross etc. and the unit representative have committed to complete it by IS June 2019.

6. Approx 75-80"10of the Empty salt bags have been disposed by the unit to an authorized recyclin
facility; and as per the statement of the unit representative, hazardous waste such as bumt oil, io
exchange resin, ETP sludgc; Asbestos Sheets, oil soaked cotton; aluminum dross and contaminate
begs are being disposed through authorized TSDF, Adityapur.

--- ._----
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BIO MEDICAL WASTE MANAGEMENT

1. The Bio Medical Waste generated by GIL CDR Aditya Chikitsalaya (OHC &FWC) is disposed by
MIsMedicare Environmental Management Pvt. Ltd., Lohardagga, Jharkhand.

2. Tho Bio - Medical waste was being properly stored in colour coded bags and auto clave was also
Installed in the premises for BMW treatment, the storage area for BMW was being separately
maintained.

CONSTRUCI10N AND DEMOLITION WASTE MANAGEMENT
ObservatioDS

The debris generated due to dismantling of conveyer is being utilized in the internal construction works.

FLY ASH DISPOSAL
Observations

I. The fly ash generated from the CPP was being transferred in the bulkers through the chute for
dispatch to the cement plants. Remaining fly ash and some part of bed ash is being utilized in their
own Fly Ash Bricks Manufacturing Plant situated at Belchampa Industrial Area, Garhwa.

2. Tho unit's representative stated that part of bed ash is currently being utilized in filling of low lying
areas inside the unit's community.

3. All the raw materials such as lime, cement, sand, fly ash etc. were covered properly. The storage pits
of brick for lime storage have been constructed.

4. Unit needs to notifY]SPCB about the use of bed ash in filling low lying area inside its community.

OTHERS
I. In the light of CPCB observation, point no.-04 mentioned in letter no. - B-29016l04106IIPC­

YIS76S dated- 24.01.2019, the unit has strengthened the source emission monitoring facilities at
Hel stacks A & B.

GENERAL RECOMMENDATIONS
1. The timelinos &lvenby the unit in compliance status submitted to the Board should be strictly

implemented.

2. The retaining wall should be raised uniformly on all sides and for haasle fiee dumping of brine
sludge via vehicle, ramp has to be constructed.

3. The plastic waste mixed inside the brine sludge should be separated and disposed properly.
4. The surface run 01Tpit constructed is not a proper substitute of leachate collection pit and much

improvement is needed.

S. Static water sprinklers should be installed on the internal roads, approach road and dust prone
areas.

- - - - - -------------



6. The damaaed part of effiuent drain needs maintenance.

7. Automatic system of lime dosing should be implemented instead of manual one.

8. Tree plantation indifferent rows nearby the lagoon area should be made.

9. Display boards should be properly provided in all the areas especially InETP outlctlSludge I

LagoonlHazardous Waste Storage area etc.

~\.,.,"I
(~IKumar)

Consulting Executive

!

~'l )\11-
(GopalKumar)
JEE,RancbiConsulting Executive

~~\o'I~'\~
(Amrita Misbra)

Consulting Executive
.""-.' ' '../

~...,*
(R.N.~~II'

Regional Officer, R.anc

•



Item No.04 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OriginalApplication No.809/2018

Anwar Hussain Ansari. Jhamumo
AJpsankhayak Morcha Applicant(s)

Versus

Respondent(s)

~

Birla

of fly ash

toxic without safeguards

affecting the public health in Palaamu District. Vide order dated

15.12.2018. a report was sought from the Jharkhand State

Pollution Control Board (JSPCB).

the

1



.'

2. Accordingly, report has been received vide email dated

10.04.2019 annexing an inspection report of Mis Grasim

Industries Limited, Chemical Divisionat Mouzawhich is a unit

of Mis Aditya Birla Chemicals dated 20.09.2018 finding

deficiencies under the heads; 'water pollution', 'air pollution',

'solid & hazardous waste management', 'bio-medical

management', 'construction and demolition waste

management', 'fly ash disposal', 'land documents', 'EC

.. i"!Pliances' and 'eTO compliances'. ,-:~use notice was

~sued under the Water (Prevention an I of Pollution)fi Act, 1974 and the Air.IPreventionand contr~tion) Act,

~ a. isai in the ligh of deficiencies aoticed, ~ 0",

of

issued

of the

4. Another in the light of directions of

deficiencieswere noticed which resulted in directions to require

bank guarantee of Rs. One crore to remedy the deficiencies.

5. Third inspection was carried out by the State PCB on

29.03.2019 recommending as follows:

2



"Gertenll Recormnencf4ttons
1. The timelines given by the unit in compliance

status submitted to the Board should be strictly

implemented.
2. The Retaining wall should be raised unifonnlY on

all sides and for hassle free dumping of brine
sludge via vehicle, ramp has to be constructed.

3. The plastic waste mixed inside the brine sludge
should be separated and disposed properly.

unit is causing
6.

pollution as found in the reportS. While requirement of

performance guarantee may be a step to remedy the pollution,

compensation for the damage caused is required to be assessed

and recovered. Quantum should not only be sufficient to

restore the environment but also deterrent. Since the unit is

3



highly polluting and falls under the category of seventeen most

polluting industries, the period of one year may be required to

be reduced appropriately and amount of performance guarantee

enhanced.

7. Let a report of the assessment and recovery of damages,

reduction of period for remedial action and increasing the

amount of the performance guarantee may be furnished by the

Dr. Nagin Nanda, EM

May 03,2019
Original Application No.809/2018
AI{

4



-., -- $lj~&u;g ~ SI\'!IUj Ptci",uj lflfc{
JHARKHAND STATE POLLUTION CONTROL BOARD

TA DIVISION BUILDING(GROUNDFLOOR), H,E,C" DHURWA, RANCHI-834004
Phone.:0651-24008511240085212400979/2401847E'K~'38

Web sne: wy.w.tspcb ne.m; e-mail. Cloch1ir"hO!;!:_ _

OfficeOrder No. ,b,,~..17 Ranchl,date -!?Ll.~/1 '7
Office Order

In the lightof Hon'ble NGTOrder dated 03.05.2019in O,A. No. 809 of2018 AnwarHussainAnsari,
JhamumoAlpsankhayakMorcha Vs Stateof Jharkhand,The operativepart is as follows:-

"From th~ above reports, it is clear 'hat th. unit is causing poUllllon a./ou"" III the
reports, WhUe requiument 01 perlormance guarantee may be a step to .. _dy the poUlllitm,

compensatiOl'lor the damage caused is requlud to be assessed lind rectWt!nd. QIUUI/Iun sIIouid
nOl only be sufficient to restore the environment but also dde"ell' Sillce the unit Is hit/lily

pollUlingand/all. ""der the category 0/ .e"""teen most polluling IIIdllSt7/es,the period ')/OMyelU

may be required 10be reduced appropriatelyand amounl 0/ per/of'lllllnct!glUlrtlllla enhanced. H

In viewof the above a committeeof followingmember is heteby constituted:-

I. DFO, Palamu

2. eMD, MECON Ltd. Ranchi or his Representative not less than Rank of General
Manager.

3. eMD, CMPDIL, Ranch; or or his Representative not less than Rank of General
Manager.

4. HOD, Deptt, of Environmental Science & Engin=ing, nT (ISM), Dhanbad or his
representativenot less than Professor,

5. Regional Officer, JSPCB, Ranchi

6, Dr, AnandThakur, Asst. Professor,Zoology,Ranch;University

Thecommitteewill assess the damagecaused and evaluatethe compensation for recovery from unit.

The committeemay co-opt expert members as per requirementand will communicate to the Board.
The committeewill submit its report by 30.07.2019

Theexpensesac",,~ in conduct of businessof this committeewill be reimbursed fromthe unit

--.---------------------------~--



Annexure-Ix
Analysis Report of the Water Samples collected at the time of Inspection: •

SI. PARAMETERS -
No. SAMPLING POINTS .

PH CONDUCTIVITY()lS/cm) TDS(ppm) CHLORIDE(ppm)

1 ETP Inlet 7.30 11200 6170 3368

2 ETP Outlet 7.92 6240 3300 2056

3 Chhaliya Nallah(l) 6.44 4830 2530 1631

4 Chhaliya NaJlah(2) 7.57 3740 1941 1134

5 Meeting Point of Chhaliya & 8.35 6550 3470 1914Belwa Nallah
Tube Well inside the Primary

6 Madhya Vidyalaya, Gordiha 7.45 632 307 107
Vlllaze

7 Resident of Ghordiha Village 7.40 2030 1020 567

8 Random Sample 7.28 1597 795
;1 J 283

~ ~.~ d 4J
(Dr. Na::a:::(Dr. AnandThakur) (Dr. Bipul Kumar)

AssistantProfessor Sr. Manager, Sr.Manager
ZoologyDepartment MECONLtd. MECONLtd
Ranch]University

~--4~ Ov~I)*
,. (Dr. S.K.Maili)- (Abhijit Sinha) (R.N. Kashyap)

Professor GeneralManager RegionalOfficer
IIT(ISM) Dhanbad CMPDIL. Ranch; JSPCB,Ranch;
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ANNEXURE-X

A) Year wise information on Fly ash Generation/Utilization (Last 5 years):

Utilization
Year Generation Temporary Remarks

Low
TPY Use for Use for dump

lying
Brick Cement filling /
making other

uses

B) Information on Bottom Ash----



GRASIM

GRCD/Water/2016-17/1350 20'hFebruary,2017

Sub: Renewal of Existing Water Agreement dt_26.U.2012 for a period of
S(flve) years with Increased quantity of water

~~ DearSir,

~
This has reference to Water Agreement dated 26'h November 2012 entered Into' between our

~_/"x,,~7(7..:~y and Water Resource Department (WRD),Govt. of Jharkhand, and subsequent

. ~ ~~~ment in line with change the name of our company viz. M/s. Grasim Industries Limited,

i~~~~~al Division Rehla dated 28'hJuly 2016.(copy enclosed)

(~
In this connection, we would like to inform you that we have submitted a letter

No.ABCIL/UH/2012-13/11552 dated 30'h November 2012 wherein we had requested to increase

the water from 2.646 MCM to 5.500 MCM per year for the requirement of new project. Our

above submitted application, your good office hasassessed the availability of water in North Koel

• and recommended for approval to Chief EngineerDesign-Master planning & Hydrology for drawl

of additional water for new project vide letter nO.646 dt 5.8.2013 and letter no.1323 dt.

24.10.2013.

Further, we would request you to renew the said Agreement with an increased quantity to 5.500

MCM per year for further five years. We have already submitted necessarydocuments for drawl

of additional water vide our letter No.GIL-CDR/UH/Water/16-17/1720 dated 4'h May,2016

originally addressed to office of the Chief Engineer, Water Resource Deptt, Ranchi with copy

marked to the Chief Engineer(Monitoring),Water Resourcedeptt. Daltonganj.

Grasim IndustriesLimited
ChemlcalDMsion, Rehl.
Garttwa Road, Rehla 822 124
D1st. Palamau Jharkhand. India

Telephone +916584262211/221/488
Fax +916584262205

Website
CIN
Email

~~~.
... 2www.gras1.coM

L1712~1947PLC000410
raslm.rehldad rIa.com

Regd. Office P.O. Blrl.gram, Nagda 456 331 (M.P.)



GRASIM

We are sure that keeping in view the Industrial growth and revenue generation of the district and

State, you will consider to execute a fresh agreement accordingly.

Your earlier co-operation is highly solicited.

Thanking you,

Yours faithfully,
For Graslm Industries Limited
Chemical Division Rehla

(."~~
General Manager (F&C)

Encl: Copy of Agreement

•
CC: The Chief Engineer (Monitoring)

Water Resource Deptt,
Govt. of Jharkhand
Nepal House, Doranda,Ranchi
Ranchi

Grasim Industries Limited
Chemical otvts1on, Rehla
Garhwa Road, Rehla 822124
Dlst. Palamau Jhar1<hand India

Telephone .91_262211/221/04IIII
Fax +91658-1262205

Website 'WWW.vatl"l'l.eorn
CIN LI712~1947PLC000410
Em.n .... Im.rehla IrIa.com

Regd.Office P.O. B1rlallram,NaBda 456 331 (M.P.)



$11 (tSfog $l1,<(!iU\S'<I\it! SII~~UIPlti?lUI ~
JHARKHAND STATE POLLUTION CONTROL BOARD

TA DIVISIONBUILDING(GROUNDFLOOR), H.EC, DHURWA,RANCHI -834004
Phone.: 0651-2400852/2400851/2400850(Fax), Web site: www.jspcb.nic.in

Ranchi, Dated: ..U...O:}· 2-0/ 9
From,

Rajeev Lochan Bakshi,
Member Secretary

To,
The Unit Head,
Mis. Grasim Industries Ltd. (Chemical Division)
At+P.O.-Rehla, Dist. - Palamau

Sub: Submissionof BankGuarantee in the light of Hon'ble NGTorder dated 03.05.2019 in O.A. No. 809 of
2018.

Ref.: Board's letter no. B·264dated 28.02.2019

Sir,

Whereas, in continuation to above letter a bank guarantee of Rs.100 Lachas already been submitted by you
bearing no. 087GT02190600006 dated 01.03.2019 issued by HDFCBank Ltd., Ranchi in favor of Member
Secretary,JharkhandState Pollution Control Board,Ranchiagainsttime bound action plan valid up to 31.12.2019.

Whereas, NGTin its above order has directed to JSPCBfor assessmentand recovery of damages, reduction of
period for remedial action and increasingthe amount of the performance guarantee.

Whereas, in the light of above order a sixmember committee hasbeen constituted vide Board'sofficer order no.
B-79dated 21.06.2019to assessthe damagecausedby the Unit and to evaluate the compensation.

Whereas, the committee has inspected your plant on 02.07.2019 & 03.07.2019 and submitted its interim report
vide letter 1125dated 19.07.2019.

Whereas, the committee has observed serious environmental issuesand suggested comprehensive studies on
different aspectsof environmental matrix.

Whereas, the environmental compensation will be levied after comprehensive studies & assessment of
environmental damagescausedby the unit.

Whereas, the competent authority has considered the inspection report and the direction of the Hon'ble NG~
approvesto enhance the performance guarantee from Rs.100 Lacto 1500 Lac.

Therefore, you are, hereby, directed to submit the performance guarantee of Rs.1400 Lac(Rs.FourteenHundred
Laconly) by 31.07.2019 otherwise your Consent-to-Operate granted by Board's letter no. JSPCB/HO/RNC/CTO-
1024931/2016/1062 dated 23.12.2016valid up to 31.12.2021 stands revoked.

Sd/-
(RajeevLochanBakshi)

~ _ C;J '-\ g Member Secretary
Memo No. Ranchi,dated %..~.~}.\~
Copyto: RegionalOfficer, Regionaloffice, Ranchifor information and necessaryaction. -,

ochan-Bakshi)
r Secretary

~

Chandan/General Letter-RNC/179



To
31.7.2019

•

The Member Secretary

Jharkhand State Pollution Control Board

TABuilding, HECcomplex, Ohurwa

Ranch!.

Sub. submission of Bank Guarantee of Rs 1500Lakh (Fifteen crores) including earlier submitted

Bank Guarantee of Rs 100Lakh dt.l.3.19 vide BGno.087GT02190600006•

Ref. Your letter no.548 dt.26.7.2019

Respected Sir,
With reference to your letter no. 548 dt 26.7.19 to submit further enhance amount BG

from 100 lakh to 1500lakh (fifteen crores) .
In light of above, we are enclosing here with enhanced BG no.087GT02190600Q06 of Rs

lS00lakh (Fifteen Crores only) issued by HOFCBank Ranchl valid up to 31.12.2019 In favor 01.
.Member Secretary, Jharkhand State pollution Control Board Ranchl against action plan submitted by

us.

Thanking You

Yours faith fully

For Grasim Industries ltd, Chemical Division.

fI~'
NAKhan

SR.Manager
End. original BG no. 087GT021906QOOO6 01 Rs 1500Lakh(Fllteen Crores only) dt 30.7.2019

Telephone +916584262211/221/488
F.~ +916584262205 I.;CIN . WWW.lrostm.comF..... ~17)24MPI9"'7PlCllOn&."



HDFC BANK[- sa
Weunderstand yourworld _OnOOIiQOI)Il/i

Date ~O-"JU 1.-20\ '\
Form Serial No. GTEEI 666666

II

•

TO,
MEMBER SECRETARY
JHARKHANOSTATE POI.l.UTIOII
COIfTROI. BOARD, TA BIJIl.OJ/lli
HEC COMPI.EX, OHIJRWA,PW-SH004
RAHOII, JHARKHAHD '

OUR REFERENCE I 027GT02190ijQQQOli
DATEOF ISSUE : 01-MAII-2011)
APPI.ICAIfT I "RA$lI~ U'DlIIITR11:1i I.TO
GUARANTEEAI~NT : lJIII l~I),OnO CWO.OO
AAOUNTIN WORDS : IIUPfl'S oNIl HUIIO",,!) fIFTY IH~I.1Il11 ()f'I.Y
EXPIRY PLACE .: IIA"CIII
EXPIRY DATE : 3l.0EC.~OI.f)
CLAIM DATE : 30-0",.2020
MEHDMarr DATE I 30·JU~.2019
MEHDMarr "UMBER, : 1

:ntIS GUARAIITEE. ATT~ EI) (I II!>mmlll U PA'tfJ flllHf
THE DATE IT CJ:AQ I) 0011M m~ ''11111'1)$1\FOR WI1JI;"IT HAS BfEIi IS WII. I;Y"II 15 ~AlU.1.fn.

~IECOliFIRM THA JI! 'it ORI"§ WIIOI(,\YI: lilt;",;" TIll! flUIlJIl{;J'
CiUARAICTEE/EXTE' )\:1 5TATEI>QfLOW IIAYIi1111:IleJ)JJI5JTI!; 1'l1i1f,1l1i
TO SIGN 0" BEHALFOf' 1"'; IlA"".

1. Mr./H5.
oesignation
P.A NO.

FURTHERCOIIFIlIHATlOII OF TillS "IIARA"T~e IF l)eliIR~1> I~IIO"~O nil Oll'TAIIIWFROMTHE ABOVl!HEICTIOIIEOBRM"".

'.. ",', . '( ",.

!

I

-
!

,

. ,



$I FFt:SI)S]HARKHAND

•,
I

ThIs Non-Judicial Stamp Paper Of Rs ~.gE../- Forms Part And
'P.a~1 Of This Bank Guarantee .

• o~1-6tl.1)'2.\" 0 ~ (ro0l>6BBllk ~GuaranteeNo .

D 406838

.~ ,

...
. ot- MalI-lt-'l.O\"\

lG)il~t1 .. ~_•••••••••••••••••••••.••••••••••.•

I

J .,
•

,,,,
I
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Bad: Gua. lee _ 0S7GT02190600006
Dilled: 01-MAR-2019

D*ofAaesdu ..."Il:3O-JUL.2019
1 I l IdaIaIlNo : 1
10

M3''BEnSEmETARY
-'WUOWtD S'OO'E POlLUTION
COHTROlBOARD. TABtaDIHG
HEC COIoFlEX, DHURWA,I'IH-834OO4
RAHCt4,. ..JHARJ<HAHO

DearSir,

OWBGNo
D31eof ....
00/"'''.....(.....' .: oa1GT02190S00006

: 01-WIR-2D19
: 1HR10.ooo.ooo.oo

: GAASIIAIlfOUSTPJES LTD
EIIRlAGAAIA
NAGOA

ElrPYD* : 31-OEC-2D19
a.im daIIe : »D£C-2020

TIle II>owI ~ou.anIee.unds 8II*Ided lISunder:

;ltVAl,UE--1dmeI1Is

''''eG~ :1t4R1W.ooo.ooo.oo
~~ng contaIMCI"'reln:
Our IIabIiIy under this Gllar""', .ha" not ,xu.d INR150,oOO,OOO.oO(RUPEES ONE HUNOREI? FIFTY
I&1JOH ONLY)..
TJIis 0.....-shall be valid upto 31-DEC-201g(Explty Om)end m ere "able to pay tho guatlnl.od
__ or ." ~ lhefeol under !hi. guaram.e only end only" you ,erve upon u, • wrlUen elalm or
IS! II' lei III.....,. 01 tilt OU'rant4J. on or before 3O-D1!Co2020[C','m p.rlod 01 ono yo,r Irom dalD 01, . ,

eJttftr101SOJ fallilY,l whIcIIlhe' Sank .ha" ,LInd rtl .... d Ind dl.charued from any liability wh.tsoovor ' .
, "

under'" twMlIMfI'.

i•!
I
(

I;

Ai dIIInt§ undM .. .,.,.,.... ¥AI'" p~.bIt at itOIlC Rank I '4" =tAd. flnane. D'partment" a.
i CirpMr fotd, itS tip« Bptdnl camof" lIla",., RIDable Jh.nrth.nd ... ,. 001,


